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 CONSTITUTION  (THIRTY-THIRD

 AMENDMENT)  BILL
 AND

 MULKI  RULES  (REPEAL)  BILL

 MR.  DEPUTY-SPEAKER:  we  now
 take  up  the  Constitution  (Thirty-third
 Amendment)  _  Bill  and  Mulki  Rules
 (Repeal)  Bill.  Shri  Uma  Shankar  Dikshit.

 SHRI  S.  B.  GIRI  (Warangal)  :  I  rise
 on  a  point  of  order.

 MR.  DEPUTY-SPEAKER  :  He  has  not
 yet  moved.  Please  wait.

 THE  MINISTER  OF  HOME
 AFFAIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT)  :  Sir,  I  beg  to  move  a

 the
 into

 “That  the  Bill  further  to  amend
 Constitution  of  India,  be  taken
 consideration.”
 Before  I  go  into  the  provisions  of  the

 Bill,  I  would  like  briefly  to  state  the  cir-
 cumstances  in  which  this  Bill  is  being
 brought  forward.

 SHRI  S.  8.  तारा  :  Please  hear  my
 point  of  order.

 Mk.  DEPUTY-SPEAKER  :  Let  me
 hear  his  point  of  order.

 SHRI  S.  8.  GIRI  :  My  point  of  order
 is  this.  This  Bill,  this  Thirty-third  Consti-
 tution  Amendment  Bill  is  against  the  fun-
 damental  rights  of  the  people  of  this
 country.  Article  35(b)  makes  it  clear  that
 prior  to  the  Constitution  if  there  is  any
 law  protecting  the  interests  of  the  people
 of  a  territory,  that  would  be  valid.  It
 has  already  been  decided  by  the  Supreme
 Court  that  for  Telengana  people  35(b)  is
 applicable  because  it  was  before  the  com-
 mencement  of  the  Constitution.

 MR.  DEPUTY-SPEAKER:  What  is  the
 point  of  order  about  it?  Please  submit
 only  your  point  of  order.
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 SHRI  S.  8.  GIRI  :  This  Bill  is  against
 the  Constitution  of  India.  Therefore,  this
 Bill  should  not  be  allowed.  If  it  is  allowed,

 the  rights  which  are  being  enjoyed  by  the
 people  of  Telengana  will  be  curtailed.
 That  is  the  Supreme  Court  judgment.

 श्री  मधु  पल मये  (बांका)  :  उपाध्यक्ष  महोदय,
 आप  का  ध्यान  माँ  संविधान  के  अनुच्छेद  4  की
 ओर  दिलाना  चाहता  हू  |  उस  माँ  यह  कहा  हाँ
 फक  :

 “The  State  shall  rot  deny  to  any  per-
 son  equality  before  the  law  or
 the  equal  protection  of  the  laws
 within  the  territory  of  India.”

 साथ-साथ  उपाध्यक्ष  महोदय,  आप  अनुच्छेद
 6()  को  देखों  :

 “There  shall  be  equality  of  opportunity
 for  all  citizens  in  matters  relating
 to  employment  or  appointment  to
 any  office  under  the  State.”

 are  आगे  इसी  धारा  माँ  कह  हाँ  कि  राज्यों  के
 लिये  अगर  निवास  की  शर्त  लगाना  चाहत॑  हाँ
 रेजीडट  क्वालिफिकेशन,  तो  वह  लगा  सकते
 हाँ  ।  लोकन  अभी  गह  मंत्री  जी  ने  जो  विधय क्र
 हमारे  सामने  रखा  हाँ  इस  के  उलते  आन्ड्  प्रदेश
 इतने  इलाकों  मा  बट  जायेगा  जितने  आंसू  माँ
 जिले  हाँ  ।  इससे  मेरी  राय  में  समान  आधिकारों
 &  वार  में  जो  वीं  धारा  हाँ  ऑर  समान  मौका
 एम्प्लायमेंन्ट  का  (रोजगार  के  बारे  में),

 MR.  DEPUTY-SPEAKER:  What  is  the
 point  of  order?  These  are  matters  of  de-
 tail.  They  have  nothing  to  do  with  the
 order.

 श्री  मधु  पल मय:  माँ  खत्म  कर  रहा  हू  1

 माँ  यह  कह  रहा  हूं  कि  कवी  ऑर  उहवीं
 धारा  का,  बुनियादी  आधिकारों  का  हनन  होता
 हाँ  इसलिए  मंत्री  महोदय  का  यह  विधेयक
 यहां  नहीं  रखना  चाहिये  ऑर  कोई  ऐसी  यांजना
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 बनानी  चाहिये  जिससे  राष्ट्र  की  एकता  बचे  जार
 विभिन्‍न  प्रदेशों  की  आकांक्षा रों  भी  पूरी  हा  ऑर
 किसी  भी  हालत  माँ  मालिक  आधिकारों  का
 हनन  न  हां  ।

 MR.  DEPUTY-SPEAKER:  |  do  not
 know  why  Mr.  S.  B.  Girt  and  Shri  Madhu
 Limaye  have  thought  it  fit  to  raise  it  at
 this  stage.  The  first  stage  wher  this  was
 raised  was  when  the  Bill  came  before  the
 House  to  be  introduced.  They  had  raised
 these  points  at  that  time  and  I  had  given
 a  ruling.  All  these  things  that  they  have
 mentioned,  namely  whether  this  Bill  is
 constitutional  or  not,  whether  certain  pro-
 visions  in  it  are  against  the  Constitution
 or  rot  are  matters  for  discussion.  These
 are  matters  for  consideration.  Hon.  Mem-
 bers  are  quite  at  liberty  to  make  their
 submissions  at  that  stage.  But  it  has  no-
 thing  to  do  with  the  order.  The  order  now
 is  that  this  Bill  be  taken  into  consideration.

 SHRI  UMA  SHANKAR  DIKSHIT:  As
 the  House  is  uware.  the  Telegu-speaking
 people  of  our  country  had  aspired  for  many
 years  to  have  a  large  Telegu-speaking  State
 which  they  used  to  call  Vishala  Andhra.
 Their  desire  fructified  in  953  to  some  ex-
 tent  when  the  Telegu-speakirg  areas  of
 then  State  of  Madras  were  carved  out  into
 a  separate  State  by  the  name  of  Andhra.

 When  the  States  Reorganisation  Commis-
 sion  considered  the  question  of  further
 reorganisation  of  the  States,  they  suggested the  division  of  the  State  of  Hyderabad.
 They  had  some  reservations  regarding  the
 immediate  merger  of  the  Telugu-speaking areas  of  Hyderabad  knowr:  as  Telengana area  with  the  State  of  Andhra,  and,  there-
 fore,  recommended  that  these  areas  might remain  as  a  separate  State  for  some  time.
 However,  it  goes  to  the  credit  of  the  peo-
 ple  of  Andhra  Pradesh  that  through  dis-
 cussions  among  themselves,  they  succeeded
 in  allaying  the  doubts  which  the  States
 Reorganisation  Commission  had  expressed.
 After  prolonged  discussion,  an  agreement
 was  reached  between  the  leaders  of  the
 people  in  Ardhra  and  Telengana  areas
 for  safeguarding  the  Telugu  interests.

 AGRAHAYANA  27,  Mulki  Rules  2]4
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 SHRI  S.  8.  GIRI:  It  is  a  wrong  state-
 ment.  There  was  no  public  agreement.
 The  people  have  not  accepted  the  formula
 at  all.

 SHRI  UMA  SHANKAR  DIKSHIT:  I
 do  not  know  whether  the  hon.  Member  has
 understood  the  reference.  I  am  referring
 to  1953.

 SHRI  S.  B.  GIRI:  The  people  who  had
 accepted  it  do  not  have  the  courage  to
 own  it.

 895  (SAKA)

 SHRI  UMA  SHANKAR  DIKSHIT:  One
 of  the  safeguards  proposed  was  the  cons-
 titution  of  a  regional  committee  for  the
 Telengana  area.  There  was  also  an  as-
 surance  that  posts  in  the  subordinate  ser-
 vices  in  the  Telengana  area  might  be
 reserved  for  some  time  for  being  filled  by
 persors  satisfying  domicile  conditions,  that
 is.  Mulki  Rules  as  they  were  in  vogue  in
 the  erstwhile  Hyderabad  State.  There  was
 also  an  understanding  that  regulation  of
 admissions  educational  institutions  in  the
 Telengana  area  should  be  within  the  pur-
 view  of  the  Regional  Committee  so  as  to
 ensure  that  educational  facilities  available
 to  the  studerts  of  Telengana  area  were  not
 diminished  but  improved  further.  All  these
 measures  were  intended  for  the  transitional
 phase,  and  it  was  expected  that  special  efforts
 would  be  made  during  this  phase  to  acce-
 lerate  the  development  of  the  Telengana
 area.  For  this  purpose,  there  was  also  an
 assurance  to  the  people  of  Telengana  that
 the  revenue  surpluses  of  that  area  would
 be  utilised  only  for  the  development  of  that
 area.  I  must  say  that  this  agreement  was
 welcomed  all  over  the  country  as  an  act
 of  statesmanship  and  led  to  the  immediate
 formation  of  Vishala  Andhra  which  was
 known  as  Andhra  Pradesh.

 In  pursuance  of  the  agreement  reached
 between  the  leaders  of  Ardhra  and  Telen-
 gana,  this  House  included  a  special  provi-
 sion  in  art.  37I(])  of  the  Constitution  for
 the  constitution  of  a  Regional  Committee
 for  the  Telengana  area.  In  1957,  a  special
 law  known  as  the  Public  Employmert  (Re-
 quirement  as  to  residence)  Act  was  also
 passed  by  this  House.  By  sec.  2  of  that
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 Act,  the  Mulki  Rules  were  repealed  and
 by  sec.  3  special  safeguards  in  the  matter  of
 public  employment  for  the  Telengana  area
 were  provided.  These  arrangements  con-
 tinued  for  several  years  without  any  com-
 plaint  from  any  side.  Difficulties,  however,
 arose  when  the  Supreme  Court  struck  down
 in  969  sec.  3  of  the  Public  Employmert
 (Requirement  as  to  residence)  Act  in  so  far
 as  it  related  to  the  Telengana  area.  At
 the  same  time,  there  was  the  feeling  in
 Telengana  that  the  other  safeguards  were
 also  not  being  implemented  satisfactorily.
 The  entire  matter  was  reviewed.  The
 powers  and  functions  of  the  Regional  Com-
 mittee  were  reviewed  and  erlarged;  mea-
 sures  were  taken  for  ensuring  that  adequate
 developmental  resources  were  made  avail-
 able  for  the  Telengana  area.  Steps  were
 also  contemplated  to  secure  employment
 opportunities  for  the  people  of  this  area
 by  Jocalising  recruitment.  As  things  were
 settling  down,  in  October  1972,  the  Sup-
 reme  Court  held  that  sec.  2  of  the  Public
 Employment  (Requirement  as  to  residence)
 Act  ‘1957.  which  sought  to  repeal  the  Mulki
 Rules  covld  rot  stand  after  s.  3  of  the
 Act  in  its  application  to  the  Telengana  area
 had  been  struck  down.  The  result  was
 that  the  Mulki  Rules  revived  and  that  too
 with  retrospective  effect  and  without  any
 limitation.  The  House  is  fully  aware  of
 the  agitation  which  followed  this  judgment.
 The  agitation  continued,  sometimes  in  vio-
 lent  form,  and  finally  Ardhra  Pradesh  was
 brought  under  President’s  rule  on  the  8th
 of  January,  1973.

 The  situation  was  rather  complex  and
 sometime  had  to  be  allowed  for  passions
 to  cool  down  before  a  final  solution  could
 be  found.  I  am  glad  that  the  old  spirit
 which  helped  the  Telugu-speaking  people
 to  realise  their  vision  of  Vishal  Andhra
 asserted  itself  (Interruptions).  Let
 me  complete  my  statemert.  After  a  series
 of  discussions,  the  leaders  from  both  the
 areas  were  able  to  identify  the  problems
 which  had  given  rise  to  the  repeated  strife
 and  hammer  out  a  solution  which  would
 not  only  provide  answers  to  the  basic  pro-
 blems  but  also  further  promote  the  emo-
 tional  integration  of  the  people  of  all  the
 areas  of  the  State.

 DECEMBER  18,  973  Mulki  Rules  246
 (Repeal)  Bill

 A  basic  problem  which  has  been  troubl-
 ing  the  minds  of  the  people  of  Telengana
 was  their  continued  backwardness  ir  spite
 of  the  efforts  made  during  the  last  several
 years  in  the  field  of  development.  It  was
 realised  that  backwardness  was  not  a  pro-
 blem  peculiar  to  Telengana.  There  were
 other  areas  in  Rayalaseema  and  even  the
 coastal  districts  which  needed  accelerated
 development.  Keeping  this  in  view,  the
 State  leaders  agreed  that  there  should  be
 identification  of  the  backward  areas  all  over
 the  State  ard  a  special  mechanism  should
 be  devised  to  accelerate  the  development
 of  these  areas  with  the  closer  co-operation
 of  representatives  of  these  areas.

 Secondly,  there  was  the  feeling  among
 the  people  that  such  of  them  as  had  settled
 down  in  the  State  capital  were  not  getting
 adequate  facilitics  in  the  matter  of  admis-
 sions  to  institutions  of  higher  learning.  This
 was  attributed  to  the  reservation  of  a  large
 number  of  seats  in  these  institutions  for
 candidates  possessing  domicile  qualifications.
 On  the  other  hand,  there  was  the  fear
 among  the  Telengana  people  that  the  oppor-
 tunities  available  to  them  would  be  dimi-
 nished  in  case  such  restrictions  did  not
 operate.  It  was  in  this  context  that  the
 State  leaders  came  to  the  conclusion  that
 while  adequate  preference  should  be  given
 to  local  candidates  in  the  matter  of  admis-
 sion  to  educational  institutions,  this  should
 be  done  on  a  uniform  basis  throughout  the
 State.  They  also  suggested  that  a  Central
 University  should  be  established  at  Hydera-
 bad  to  augment  the  existing  educational
 facilities.

 The  third  major  issue  which  agitated  the
 minds  of  the  people  was  the  continued
 operation  of  the  Mulki  Rules  in  a  part  of
 the  State  only.  During  the  discussions  there
 was  appreciation  of  the  fact  that  a  certain
 proportion  of  jobs  at  the  lower  level  should
 be  available  to  the  people  of  the  local  areas
 in  which  these  jobs  exist  and  that  this  pri-
 nciple  should  apply  uniformly  throughout
 the  State.

 It  was  in  this  context  that  the  State
 leaders  agreed  that  preference  to  a  speci-
 fied  extent  should  be  given  to  local  candi-
 dates  in  certain  types  of  posts.  It  was  also
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 noticed  that  many  writ  petitions  had  been
 filed  by  the  employees  of  the  State  Goverr-
 ment  to  seck  redress  to  a  variety  of  service
 grievances  on  account  of  seniority,  promo-
 tion,  etc.  and  often  these  had  led  to  un-
 settling  several  administrative  decisions.
 The  State  leaders,  therefore,  suggested  the
 setting  up  of  an  Administrative  Tribunal
 to  deal  with  such  grievances  and  also  to
 limits  being  imposed  on  recourse  to  judi-
 ciary  in  matters  falling  within  the  purview
 of  the  Tribunal.

 The  four-fold  approach  mentioned  earlier
 can  be  put  through  if  there  is  adequate
 constitutional  cover.  In  the  context  of  this
 approach

 SHRI  S.  B.  GIRI:  He  is  always  men-
 tioning  ‘leaders.’  Who  are  the  leaders  ?
 I  want  to  know  the  names  of  those  leaders
 who  formulated  this.

 SHRI  UMA  SHANKAR  DIKSHIT:  Let
 him  have  patience.  He  has  got  opporturi-
 ties  to  speak.  Some  of  the  State  leaders
 finally  issued  a  statement  on  the  2Ist
 September,  973  setting  out  what  has  been
 called  the  six-point  formula.  Later,  some
 of  them  had  further  discussions  among
 themselves  and  elaborated  the  more  basic
 aspects  of  the  formula  in  a  statement  issued
 on  the  22nd  October,  1973.

 The  formula  has  beer  widely  welcomed
 and  has  received  convincing  support  ir  all
 parts  of  the  State.  It  is  only  when  we  were
 satisfied  that  there  was  genuine  support  to
 this  formula  from  almost  all  sections  of  the
 people  that  it  was  decided  to  revoke  the
 President’s  rule.  The  ministry  which  was
 constituted  immediately  thereafter  has  fully
 endorsed  this  formula  and  has  requested
 the  Central  Government  to  undertake  neces-
 sary  constitutional  amendments  as  envi-
 saged  in  the  formula.  This  Bill  has  been
 brought  forward  in  response  to  that  appeal.

 I  would  now  like  to  quickly  run  through
 the  provisions  of  the  Bill.  As  stated
 earlier,  the  suggestion  is  that  the  Regional
 Committee  need  not  be  continued.  Clause
 2  of  the  Bill,  therefore,  seeks  to  omit

 (Repeal)  Bill
 article  37i(l)  of  the  Constitution.  Clause
 3  of  the  Bill  seeks  to  insert  two  new  arti-
 cles,  37ID  and  371E,  which  are  special  to
 the  State  of  Andhra  Pradesh.  Clause  of
 article  37ID  makes  a  gereral  provision
 enabling  the  President  to  provide  by  order
 equitable  opportunities  and  facilities  for
 the  people  belonging  to  different  parts  of
 the  State  in  the  matter  of  public  employ-
 ment  and  in  the  matter  of  education.  Clause
 (2)  of  this  article  spells  out  the  various
 details  which  may  be  provided  in  the  order
 by  way  of  localising  Statewise  cadres,  where
 necessary,  specifying  local  areas  in  respect
 of  different  local  cadres  and  educational
 instituions  and  prescribing  the  criteria  for
 determining  local  candidates  for  the  purpose
 of  giving  preference  in  the  matter  of  re-
 cruitment  to  local  cadres  or  educational
 institutions  in  different  parts  of  the  State
 and  the  extent  of  such  preference.

 Clause  (3)  of  the  proposed  rew  article
 37ID  provides  for  the  constitution  of  the
 Administrative  Tribunal  and  also  its  juris-
 diction,  power  and  authority  being  defined
 by  a  Presidential  Order.  Clause  (4)  makes
 some  more  provisions  in  respect  of  the
 Administrative  Tribunal.  The  six-point  for-
 mula  provides  that  the  decisions  of  the
 Administrative  Tribunal  should  ordinarily
 be  birding  on  the  State  Government.  In
 other  words,  in  exceptional  circumstances
 where  the  acceptance  of  the  decision  is
 likely  to  prejudice  the  interests  of  the  State,
 it  was  intended  that  the  State  Government
 should  have  the  authority  to  modify  or
 cancel  the  order.  We  cannot  overlook  the
 possibility  of  such  situations  arising.

 At  the  same  time  there  has  to  be  mea-
 sure  of  assurance  to  the  employees  that  the
 orders  of  the  Tribunal  will  rot  be  lightly
 set  aside  or  modified.  It  has,  therefore,
 been  provided  that  if  the  State  Government
 consider  it  necessary  to  modify  or  annual
 the  order,  they  should  do  so  within  three
 moths  and  while  doing  so  the  reasons  for
 such  action  should  be  stated  in  writing.
 Provision  has  also  been  made  in  clause  (6)
 that  the  order  made  by  the  Tribunal  should

 be  laid  before  the  State  Legislature.
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 Clause  (7)  provides  that  except  the  Sup-

 reme  Court  ro  other  court  or  Tribunal
 shall  have  jurisdiction,  power  or  authority
 in  respect  of  matters  falling  within  the
 purview  of  the  Tribunal.  In  other  words,
 the  Tribunal  will  be  a  high  powered  forum
 whose  decisions  will  not  be  lightly  set  aside
 or  altered.  We  also  expect  that  the  Tri-
 bunal  need  not  be  a  permanent  feature.
 When  the  various  problems  relating  to  ser-
 vice  matters  have  been  sorted  out  to  the
 satisfaction  of  the  employees,  there  may  be
 very  few  occasions  for  them  to  resort  to
 the  Tribural  and  at  such  a  stage  it  may
 be  considered  unnecessary  to  continue  this
 body.  Clause  (8)  of  article  37iD  provides
 for  a  such  a  contingency.

 As  I  have  stated  earlier  the  law  relating
 to  Requirement  as  to  residence  in  the
 Telengana  area  has  undergone  repeated
 changes.  Apart  from  this,  the  scope  of
 the  Mulki  Rules  has  still  not  been  firally
 settled.  According  to  an  interpretation
 given  some  time  ago  by  the  State  High
 Court  persons  born  in  the  Telengana  area
 cannot  possibly  be  Mulkis.  The  matter
 is  now  sub-judice  in  an  appeal  but  still
 there  is  no  finality.  It  is,  therefore,  desi-
 table  that  there  should  be  no  doubt  left
 regarding  the  validity  of  the  appointments,
 postings,  promotions  or  transfers,  made  in
 the  past  on  the  ground  whether  such  ap-
 pointments  were  made  in  accordance  with
 any  law  providing  for  requiremert  as  to
 residence  or  not.  Clause  (9)  makes  neces-
 sary  provision  in  this  behalf.

 Clause  (10)  of  article  37ID  naturally
 has  to  be  there  because  the  special  provi-
 sions  of  this  article  have  to  over-ride  the
 normal  provisions  of  the  Constitution.

 Establishment  of  a  University  is  noramlly
 the  function  of  the  State  Government.
 However,  the  Six-Point  Formula  suggests
 that  there  should  be  a  Central  University
 in  the  State.  Article  37lE,  therefore,
 seeks  to  confer  on  Parliament  the  necessary
 legislative  competence  to  establish  such  a
 University.

 Clause  4  of  the  Bill  makes  only  a  conse-
 quential  amendment  in  entry  63  of  the
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 Urion  List  so  as  to  make  a  reference  to
 the  university  established  under  the  Pro-
 posed  article  37IE.
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 The  Bill  does  not  refer  to  the  establish-
 ment  of  the  State  Planning  and  Develop-
 ment  Board  and  Planning  and  Development
 Committees  for  the  backward  areas.  This
 is  a  matter  which  the  State  Government
 can  pursue  within  their  powers.  I  under-
 stand  that  the  State  Government  are  seized
 of  this  matter  and  I  hope  this  part  of  the
 Six-Point  Formula  will  also  be  implemented
 soon.

 Sir,  I  am  happy  to  commend  this  Bill
 to  the  House,  which  seeks  to  confer  the
 necessary  constitutional  authority  or  the
 Parliament  and  the  President  for  imple-
 menting  the  consensus  arrived  at  by  leaders
 of  Andhra  Pradesh  for  promoting  their
 unity  and  well-being.

 I  suggest  that  the  other  Bill  also  might
 be  taken  up  along  with  this  Bill.

 I  also  move:

 “That  the  Bill  to  provide  for  the  re-
 peal  of  Mulki  Rules  be  taken  into
 consideration.”

 SHRI  S.  B.  GIRI:  I  have  got  some  in-
 formation.  Let  him  clarify  it.  He  is  now
 moving  the  second  Bill  also.

 MR.  DEPUTY-SPEAKER:  Both  the
 motions,  as  suggested  by  the  Business  Advi-
 sory  Committee  and  agreed  to  by  the
 House,  will  be  discussed  together.  Motions
 moved  :

 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken
 into  consideration.”

 “That  the  Bill  to  provide  for  the  repeal of  Mulki  Rules  be  taken  into
 corsideration.”

 Shri  Limaye  has  tabled  some  amendments.
 He  is  not  here.  Is  Shri  Giri  moving  his
 amendments  ?
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 SHRI  S.  B.  GIRI:  I  beg  to  move  my
 amendments  Nos.  l  and  2  to  the  Constitu-
 tion  (Amendment)  Bill  ard  amendments
 Nos.  2  and  3  to  the  Mulki  Rules  (Repeal)
 Bill.  I  beg  to  move:

 “That  the  Bill  be  circulated  for  the
 purpose  of  eliciting  opinion  there-
 on  by  the  20th  February,
 974."(I)

 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  referred
 to  a  Joint  Committee  of  the
 Houses  consisting  of  23  members.
 5  from  this  House,  namely  :—

 a)  Shri  R.  V.  Bade
 (2)  Shri  Khemchandbhai  Chavda
 (3)  Shri  Jambuwant  Dhote
 (4)  Shri  Samar  Guha
 (5)  Shri  Diresh  Joarder
 (6)  Shri  Jagannathrao  Joshi
 (7)  Shri  Madhu  Limaye
 (8)  Shri  P.  6.  Mavalankar
 (9)  Shri  Prasannbhai  Mehta

 (10)  Shri  Piloo  Mody
 (11)  Shri  F.  H.  Mohsin
 (12)  Shri  Birender  Singh  Rao
 (13),  Shri  M.  Satyanarayan  Rao
 (14)  Shri  P.  Narasimha  Reddy
 (15)  Shri  S.  B.  Giri

 and  8  from  Rajya  Sabha  ;
 that  in  order  to  constitute  a  sitting  of

 the  Joint  Committee  the  quorum
 shall  be  one-third  of  the  total
 number  of  members  of  the  Joint
 Committee  ;

 that  the  Committee  shall  make  a  report
 to  this  House  by  the  last  day
 of  the  next  sessior  ;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating
 to  Parliamentary  Committees  shall
 apply  with  such  variations  and
 modifications  as  the  Speaker  may
 make;  and
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 that  this  House  do  recommend  to  Rajya

 Sabha  that  Rajya  Sabha  do  join
 the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  8  members  to  be  appoin-
 ted  by  Rajya  Sabha  to  the  Joint
 Committee.”(2)

 I  beg  to  move:
 “That  the  Bill  be  circulated  for  the

 purpose  of  eliciting  opinion  there-
 or  by  the  20th  February,
 1974."(2)

 “That  the  Bill  to  provide  for  the  re-
 peal  of  Mulki  Rules,  be  referred
 to  a  Select  Committee  consisting
 of  5  members,  namely  :—

 (I)  Shri  R.  V.  Bade

 (2)  Shri  Khemchandbhai  Chavda
 (3)  Shri  Jambuwant  Dhote
 (4)  Shri  Samar  Guha
 (5)  Shri  Diresh  Joarder
 (6)  Shri  Jagannathrao  Joshi
 (7)  Shri  Madhu  Limaye
 (8)  Shri  P.  G.  Mavalankar
 (9)  Shri  Prasannbhai  Mehta

 (10)  Shri  Piloo  Mody
 (dy  Shri  F.  H.  Mohsin
 (12)  Shri  Birender  Singh  Rao
 (13)  Shri  M.  Satyanarayan  Rao
 (14),  Shri  P.  Narasimha  Reddy  ;  and
 (15),  Shri  S.  B.  Giri

 with  instructions  to  report  by  the  last
 day  of  the  next  session.”(3)

 MR.  DEPUTY-SPEAKER:  As  the  first
 Bill  is  a  Constitution  (Amendment)  Bill,
 it  requires  a  special  majority,  that  is  to
 say,  two-thirds  of  the  members  present  and
 voting  ard  a  majority  of  the  total  member-
 ship  of  the  House.  The  motion  for  consi-

 deration  will  have  to  be  adopted  by  a
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 special  majority.  The  clauses  will  have
 to  be  adopted  by  a  special  majority  and
 the  passing  of  the  Bill  has  got  to  be  done
 by  a  special  majority.  We  have  allotted
 6  hours  for  the  discussion  of  these  two
 Bills  and  we  have  begun  at  1S.

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  K.  RAGHU  RAM-
 AIAH):  The  Business  Advisory  Committee
 has  recommended  that  it  should  be  finished
 today.  At  6  o’clock  there  is  a  function
 in  the  Central  Hall  where  all  Members  of
 Parliament  would  like  to  go.

 SHRI  JYOTIRMOY  BOSU_  (Diamond
 Harbour):  When  we  are  amending  the
 Constitution,  the  House  must  be  giver:  full
 liberty  and  freedom.

 SHRI  K.  RAGHU  RAMAIAH:  May  I
 suggest  for  your  consideration  that  the  vot-
 ing  on  the  motion  for  consideration  may
 be  at  4.30.  After  that  we  may  take  up
 the  clause  by  clause  consideration  and  at
 6  o'clock  the  Bill  may  be  put  to  vote  after
 the  third  reading.

 MR.  DEPUTY-SPEAKER :  This  is  a  new
 suggestion.  6  hours  have  been  allotted  and
 we  have  started  at  115.  If  we  calculate
 on  that  basis,  it  will  go  up  to  TAS.  The
 Mirister  of  Parliamentary  Affairs  has  made
 an  alternative  suggestion.  I  think  it  is  a
 little  unfortunate  that  we  should  refer  to  some
 other  thing  outside  the  House  as  one  of
 the  factors  to  be  considered.  When  we  are
 in  the  House,  we  consider  only  the  business
 in  the  House.  But  he  has  made  the  sug-
 gestion.  We  shall  try  our  level  best.  If
 possible,  we  will  try  to  take  up  the  con-
 sideration  motion  at  about  4.30  for  voting.
 Whatever  it  is,  we  will  firish  this  Bill
 today.

 *SHRI  B.  N.  REDDY  (Niryalguda)  :  Mr.
 Deputy  Speaker,  as  far  as  Andhra  Pradesh
 is  concerned,  the  most  important  problem
 facing  is  the  problem  of  integration.  During
 the  past  4  years,  this  problem  of  integration
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 has  threatened,  our  own  existence.  Agi-
 tations  have  come  up  for  one  reason  or  the
 other  whether  it  is  due  to  the  backwardness
 of  the  area  of  Andhra  Pradesh  or  for  some
 other  things.  Takirg  these  facts  into  con-
 sideration  this  Bill  is  a  welcome  step  in
 safeguarding  the  integration  of  Andhra  Pra-
 desh.  Our  party  have  from  the  very  begin-
 ning  fought  for  the  integration  of  Andhra
 Pradesh  along  with  the  common  people.  It
 is  only  the  common  people  of  Andhra  who
 stood  steadfastly  for  the  integrity  of  Andhra
 Pradesh  and  the  people  have  been  rewarded
 for  their  efforts.

 SHRI  S.  B.  GIRI  (Warangal):  Do  not
 say  that  the  people  are  supporting  for  inte-
 gration.

 SHRI  B.  N.  REDDY:  This  Bill  is  there-
 for  to  be  welcomed  because  it  maintains
 the  integrity  of  Andhra  Pradesh.  This  is
 also  to  be  welcomed  because  it  also  abo-
 lishes  all  regional  tendencies  ard  ideas  like
 the  regional  committees  and  other  things
 which  does  rot  help  in  integration.  In  this
 Bill  also,  there  are  so  many  provisions
 which  do  not  help  in  unity  in  Andhra
 Pradesh  but  encourage  separatist  tenden-
 cies.  There  are  no  provisions  in  this  Bill
 that  develop  industries  and  development  of
 backward  areas  in  Andhra  Pradesh.  There
 is  no  provisior  in  this  Bill  for  all  round
 development  of  Andhra  Pradesh.

 The  Minister  of  Home  Affairs  has  stated
 in  his  speech  that  Government  has  brought
 forward  this  Bill  for  the  prosperity  of
 Andhra  Pradesh.  Although  this  welcome
 step  is  taken  by  the  Government,  our  party
 is  not  congratulating  the  Government  in
 bringing  forward  this  Bill.  We  are  not  pre-
 pared  to  look  in  this  Bill  what  the  Home
 Minister  sees  in  this  Bill.  We  are  not
 agreeable  to  the  perspective  of  the  Home
 Minister.  Behind  the  back  of  this  Bill
 there  have  been  a  spate  of  agitations,
 bloodshed  and  loss  of  young  lives.  So
 many  humiliating  incidents  have  taken  place.

 *The  original  speech  was  delivered  in  Telugu.
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 The  ruling  Congress  party  is  squarly  res-
 ponsible  for  encouraging  the  separatist  ten-
 dencies  in  Andhra  Pradesh.  Today  the
 Home  Minister  says  that  he  is  bringing  for-
 ward  this  Bill  for  the  prosperity  of  Andhra
 Pradesh.  It  is  only  the  Congress  party  who
 exploited  the  backwardness  of  the  area  and
 the  unemployment  problem  for  their  own
 erds  for  encouraging  separatism.  It  is  only
 the  Congress  party  which  brought  forward
 the  other  day  the  five  point  formula  and
 the  Mulki  rules.  It  is  only  the  Congress
 party  which  wanted  to  revive  the  fendalistic
 concept  of  Mulki  rules  initiated  by  the  Nizam.
 ॥  is  only  the  Congress  party  in  Centre  and
 in  State  which  was  a  silent  spectator  and
 encouraged  the  agitation  for  Jai  Ardhra  and
 Jai  Telengana.  The  Congress  party  and
 Government  in  Centre  were  actually  enact-
 ing  a  drama  at  that  time.  During  the  past
 four  years  this  Congress  party  could  not
 come  to  a  decision.  Today  the  Home
 Minister  says  that  he  attaches  the  greatest
 importance  for  the  unity  of  Ardhra  Pra-
 desh.  The  Congress  party  was  actually
 playing  for  some  time  with  the  cause  of
 separation  and  for  some  time  with  the
 cause  of  integration.  That  party  had  actu-
 ally  encouraged  the  separatists  leaders  of
 Andhra  Pradesh.  It  is  only  the  Congress
 Party  which  came  into  some  compromise
 with  Telengara  separatists  at  one  time  and
 the  Andhra  separatists  at  one  time.  Later
 or.  the  situation  got  out  of  control  and
 the  very  concept  of  the  unity  of  Andhra
 Pradesh  was  threatened.  The  Congress
 party  was  also  divided  into  two  extreme
 factions  one  for  separation  and  the  other
 for  integration.  The  very  future  of  the
 Congress  party  was  threatened  with  a  great
 division.  Because  of  this,  the  State  unity
 was  also  threatened.  When  the  Congress  party
 saw  ir  these  incidents  of  Andhra  Pradesh
 a  threat  to  their  own  existence  then  they
 came  to  terms  with  the  formula  of  inte-
 gration.  J  dare  say  that  it  is  only  the
 people  of  Andhra  Pradesh  who  fought  for
 maintaining  the  integrity  of  Andhra  Pradesh
 and  the  credit  goes  to  the  people  and  our
 party  which  stood  along  with  them.

 The  Congress  party  which  should  own  all
 the  responsibility  for  those  inciderts  did
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 not  take  steps  at  the  opportune  time.  I
 am  sorry  to  state  that  Government  have
 brought  forward  this  Bill  after  so  much
 has  happened  and  if  it  had  taken  steps
 earlier  much  of  the  unpleasantness,  blood-
 shed  and  painful  process  would  have  been
 avoided.  The  Congress  party  woke  up  only
 when  the  situation  become  very  dargerous. A

 In  this  connection  I  would  like  to  state
 it  is  the  Communist  Party  of  India  (M)
 who  from  the  very  beginning  opposed  the
 separation  and  supported  integration.  It  is
 our  party  which  have  all  along  maintained
 that  steps  should  be  taken  by  the  Certral
 Government  to  resolve  Andhra—Telengana
 employment  dispute  and  the  improvement
 of  backward  areas  of  Andhra  Pradesh.  We
 have  already  asked  the  Central  Govern-
 ment  to  solve  the  unemployment  problem.
 Some  of  the  welcome  provisions  have  al-
 ready  been  suggested  by  our  party.  It  is
 only  the  Communist  Party  of  India  (M)
 which  stood  like  a  mountain  in  the  face
 of  these  separatist  agitations  to  maintain
 the  integration  of  Andhra  Pradesh.  Even
 25  years  back,  our  party’s  great  leader
 Sundariah  had  called  for  people’s  Raj  in
 Vishal  Andhra.  At  that  time  we  had
 already  warned  that  as  long  as  the  Congress
 party  is  there  the  unity  of  Ardhra  Pradesh
 would  be  threatened.  The  events  which
 occurred  during  the  past  six  months  have
 proved  what  we  have  been  saying  all  thro-
 ugh.  When  you  introduce  this  Bill  now
 you  should  take  all  these  considerations  into
 account.  The  Congress  party  is  plagued
 by  factional  quarells.  Their  main  idea
 is  to  keep  power  at  all  costs  and
 it  is  they  who  irtroduced  power  poli-
 tics  into  this  game.  As  a  result  of  the
 policies  of  the  Congress  party  42  creres
 of  people  of  Andhra  Pradesh  were  put  at
 ransom.  I  want  to  state  categorically  that
 this  is  the  most  crucl  thing  which  happened
 to  the  people  of  Andhra  Pradesh.

 I  would  like  to  submit  in  this  connection
 that  although  in  this  Bill  there  are  some
 provisions  which  encourage  unity  in  Andhra
 Pradesh  at  the  same  time  there  are  some
 provisions  which  encourages  separatism.
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 Provisions  which  encourage  separatism.
 They  have  irtroduced  a  concept  of  local
 candidates  and  these  things  do  not  help
 for  integration.  As  a  result  of  this  provi-
 sion  in  this  Bill  some  provisions  of  the
 Mulki  rules  have  been  incorporated  if  not
 the  whole  Mulki  rules.  That  is  the  provi-
 sion  for  district  and  local  candidates.  This
 encourages  regional  and  local  tendercies.
 The  most  dangerous  result  of  this  provision
 would  be  the  division  among  the  districts
 of  Andhra  Pradesh.  This  is  very  serious.
 While  there  is  abolition  of  the  Mulki  rules
 for  the  whole  State,  there  is  now  the  danger
 of  their  retention  in  the  20  districts  of
 Andhra  Pradesh.  We  have  all  along  been
 stressing  certain  principles  for  the  solution
 to  this  problem  but  the  Government  have
 not  taken  any  action  in  this  respect,  they
 have  now  introduced  regional  tendencies.
 The  second  problem  is  the  problem  of  the
 development  of  backward  areas  in  both
 regions  of  Andhra  Pradesh.  It  is  against
 the  background  of  backwardness  of  the  areas
 of  Andhra  Pradesh  that  agitations  have
 taken  place.  Our  state  occupies  2th  place
 in  India  in  the  field  of  industry.  Since
 1965-66.  all  the  projects  in  Andra  Pradesh
 have  been  suspended.  Although  Andhra
 Pradesh  has  got  as  of  the  total  population
 of  India  it  is  a  famine  and  drought  affected
 area.  It  is  because  of  these  conditions  that
 unemployment  problem  has  increased  to
 magnifying  extent  in  Andhra  Pradesh.  This
 has  encouraged  the  spate  of  agitations  there.
 The  Central  Government  instead  of  taking
 efforts  to  remove  these  famine  conditions
 was  only  a  silent  spectator  in  this  drama.
 I  would  urge  upon  the  Certral  Government
 to  take  immediate  and  concrete  steps  in
 removing  the  famine  and  drought  condi-
 tions  and  improving  the  backward  areas
 of  Andhra  Pradesh.  I  am  sorry  to  state
 that  in  this  Bill  and  formula,  provision  has
 not  been  made  in  removing  these  thirgs.

 In  this  Bill  a  provision  has  been  made  for
 the  establishment  of  a  Central  university  in
 Andbra  Pradesh  but  that  wil!  not  alone
 solve  the  problem.  The  most  important
 problem  facing  Andhra  Pradesh  is  its  back-
 wardness.  I  once  again  wish  to  empha-
 sise  this  point  and  urge  the  C  svernment
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 to  remove  the  backwardness  industrially,
 agriculturally  and  financially.  Previously
 the  backwardness  was  supposed  to  remain
 in  Telengana  and  Rayalaseema  areas.  But
 now  for  the  first  time  it  has  been  admitted
 that  backwardness  exists  in  both  the  two
 regions.  The  formation  of  a  committee
 or  a  Board  to  look  into  these  things  will
 not  help  in  solving  this  problem.  The
 bureaucratic  machinery.  which  is  to  be
 established,  would  not  help  in  solving  this
 problem.  It  was  only  authoritarian.  In  this
 Bill  and  formula,  the  foundation  for  re-
 moving  the  backwardness  of  areas  of
 Andhra  Pradesh  has  not  been  made.  The
 Government  should  take  efforts  to  remove
 the  regional  imbalances.  This  Bill  does
 not  guarantee  it.

 If  we  want  to  avoid  regional  imbalances
 end  encourage  unity  in  Andhra  Pradesh
 then  a  complete  all  round  develonment  of
 Andhra  Pradesh  is  necessary.  The
 Government  should  guarantee  “hese  provi-
 sions  in  this  Bill.  The  Government  should
 take  this  problem  seriously  «nd  _  take
 concrete  steps  in  this  direction.  I  am
 sorry  to  state  that  either  in  this  Bill  or  in
 the  speech  of  Home  Minister  this  point  has
 not  been  made.  Therefore,  in  the  interest
 of  the  future  prosperity  of  Andhra  Pradesh
 the  Government  should  take  extr.ordinary
 steps  in  solving  the  problems  which  I
 have  mentioned  above.  It  is  absolutely
 necessary  to  make  these  provisions  in  this
 Bill  and  then  only  it  will  guarantee  the
 future  prosperity  of  Andhra  Pradesh.  All
 the  projects  which  have  been  suspended  in
 our  State  should  be  completed.

 I  would  like  to  submit  once  again  the
 backwardness  in  Andhra  Pradesh  covers
 the  whole  State  and  not  particularly  to
 Andhra  and  Telengana.  There  is  no  Cons-
 titutional  machinery  provided  far  in  this
 Bill  to  remove  the  regional  imbalances  and
 backwardness.  The  Central  Government
 should  take  urgent  steps  in  providing  this
 machinery.  I  hope  special  steps  will  be
 taken  by  the  Government  to  solve  this
 pioblem.  It  is  surprising  that  Govern-
 ment  has  not  taken  this  problem  seriously
 before.
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 As  regards  Andhra,  Telengan3a  employ-

 ment  dispute  is  concerned  we  have  all
 along  been  maintaining  that  there  should
 be  democratic  principle  to  solve  the  dispute.
 We  want  to  ask  why  such  a  democratic
 principle  was  not  formulated  ir  solving
 this  dispute.  The  2  formula  is  a  justifi-
 able  solution  to  this  dispute.  I  want  to
 state  that  this  2  formula  will  go  a  long
 way  in  encouraging  unity  in  Andhra
 Pradesh  and  Government  should  take  steps
 to  bring  forward  and  implement  this  for-
 mula.

 I  hope  even  now  the  Central  Govern-
 ment  will,  without  any  hesitatica,  without
 any  bogus  angle  about  our  State’s  integra-
 lion,  about  our  State’s  future,  take  such  a
 course  which  will  help  in  emotional  integ-
 ration  and  at  the  same  time  bring  in  all
 round  development  of  the  State  and  at  the
 same  time  bring  in  urgent  develcpment  in
 the  backward  areas  also.

 SHRI  P.  VENKATASUBBAIAH
 «Nandyal):  Mr.  Deputy-Speaker,  Sir,  at  the
 outset,  I  will  thank  the  Honourable  Home
 Minister  and  his  colleagues  who  have  come
 te  the  House  with  this  Bill.

 Unforiunately  our  State  has  passed
 through  critical  times,  subjected  to  various
 agitations,  involving  loss  of  tman  lives
 destruction  of  property  and  causing  misary
 tu  the  large  sections  of  our  people  The
 economic  development  came  to  a  standstill
 end  popular  Government  ceas2!  to  func-
 tion;  President’s  rule  had  to  be  imposed
 and  this  was  done  at  a  critical  time  when
 we  have  had  to  formulate  our  schemes  for
 ihe  Fifth  Five-year  Plan.  Emotions  were
 aroused,  base  instincts  in  human  _  beings
 were  fully  and  freely  exploiicd,  slogans
 were  raised,  not  for  any  constructive  pur-
 nose,  but  for  disintegrating  the  State  which
 was  brought  into  being  by  the  selfless  sacri-
 fice  of  several  of  our  distinguished  sons,  and
 the  great  soul.  Shri  Potti  Sriramulu,  had  to
 perform  self-immolation.

 SHRI  S.  B.  GIRI:  That  was  really  for
 an  Andhra  State;  not  for  Andhra  Pradesh.
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 SHRI  P.  VENKATASUBBAIAH:  Even
 this  emotional  integration  did  not  come
 about  because  of  Mr.  S.  B.  Giri  raising
 certain  issues;  this  emotional  ‘ntegration
 was  in  vogue  even  when  Hyderabad  was
 under  the  Nizams  rule.  The  Andhra
 Mahasabha  in  Hyderabad  State  had
 poineered  a  movement  for  lingvistic  divi-
 sion  of  the  State  to  bring  in  the  Vishal
 Andhra  as  its  objective.  Many  leading
 persons  of  the  erstwhile  Hyderabad  State
 lad  taken  a  leading  role  to  bring  together
 the  Telengana  speaking  people  whether  they
 ure  in  Andhra  State  or  Hyderabad  State.
 This  was  brought  about  when  the  State  of
 Andhra  Pradesh  was  brought  into  being
 in  1956.

 SHRI  S.  B.  GIRI:  How  it  was  brought
 about?

 SHRI  P.  VENKATASUBBAIAH:  It  was
 brought  about  because  the  majorty  of  the
 Telugu  speaking  people  wanted  to  be
 united,  not  by  the  sophisticated  urbanised
 people  living  ir  Hyderabad.  who  don’t
 telong,  who  don’t  respond,  to  the  aspira-
 tions  of  the  Telugu  speaking  people.

 SHRI  5.  B.  GIRI:  It  was  opportunist
 Icaders  who  have  done  it.  The  people
 kad  opposed  it  and  this  was  brought  about
 when  there  was  opposition  from  the
 Yelengana  people.

 SHRI  P.  VENKATASUBBAIAH:  It
 was  unfortunate  that  when  the  State  was
 to  be  integrated,  in  some  parts  of  the
 Telegu-speaking  people,  nobody  shared  the
 wishes  of  the  common  people,  but  certain
 leaders.  in  order  to  establish  and  in  order
 tc  safeguard  their  own  interests,  wanted  a
 separate  Telengana  State.  It  wes  not  the
 common  people.  Unfortunately  at  that
 time,  for  various  reasons.  because  of
 various  pressures  that  were  brought  about,
 in  so  far  as  Andhra  Pradesh  was  voncerned,
 the  regional  committee  had  been  constitu-
 ted,  and  a  statutory  status  had  been  given
 to  that  regional  committee.  Under  the
 reorganisation  of  States,  when  linguistic
 States  were  formed,  it  was  not  Telengana  ,
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 alone  that  joined  with  the  rest  of  Andhra,
 but  the  Marathwada  area  and  Karnataka
 area  were  also  joined  with  Maharashtra  and
 Karnataka.  They  never  wantel  safeguards
 as  was  done  in  the  case  of  Telenguna,.  We
 kad  some  historical  reasons  for  this.  I  do
 rot  want  to  question  the  wisdsm  of  our
 elders  who  thought  that  the  fears  and
 suspicions  of  the  people  of  Telergana  had
 to  be  allayed  and  the  affluent  districts  of
 Andhra  should  function  in  such  a  fashion
 as  to  live  no  room  for  any  suspicion  or
 misgiving  on  the  part  of  Telengana.  That
 was  the  reason  why  the  Telengana  regional
 committee  had  come  into  being.

 Before  this  Bill  was  drafted,  many  con-
 sultations  had  taken  place.  It  is  not  as
 though  this  formula  has  been  superim-
 posed.  It  has  come  as  a  result  cf  consen-
 sus  arrived  at  with  various  sections  of  our
 people  who  are  very  much  involved.  The
 Prime  Minister  had  taken  great  pains  and
 she  was  very  much  agitated  because  an
 important  State  like  Andhra  Pradesh  was
 locked  with  agitations  and  strikes  invol-
 ving  mob  violence  and  other  things.  She
 wanted  to  bring  about  a  sort  of  amity  and
 brotherliness  between  the  various  sections
 of  the  people.  My  hon.  firiend  Shri  K.  C.
 Pant  has  himself  taken  great  pains  in
 going  through  this  process  to  understand
 the  feelings  of  the  people.  I  congratulate
 him  on  the  fact  that  he  was  able  to  suc-
 ceed  in  his  attempts.  History  will  record
 that  at  this  crucial  juncture.  the  Prime
 Minister,  ably  assisted  by  Shri  K.  C  Pant
 and  the  Home  Minister  was  able  to  pre-
 serve  the  integrity  of  Andhra  Pradesh.  To
 destroy  is  an  easy  thing  but  to  construct  is
 a  very  difficult  problem.

 This  Bill  envisages  the  giving  of  a  statu-
 tory  status  to  the  decisions  arrived  at  by
 the  people  who  are  vitally  concerned  with
 this  problem.

 SHRI  S.  B.  GIRI:  Who  are  th.  se  people
 who  accepted  it?  Not  the  common  people.

 SHRI  P.  VENKATASUBBAI\H:  The
 people  who  have  been  elected  by  the
 people  have  taken  this  responsibjiity.  I  do
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 not  know  why  my  hon.  ‘friend  should  take
 the  name  of  the  people.  It  is  the  people’s
 representatives  who  have  taken  this  respon-
 sibility.  (Interruptions).  This  Bill  en-
 visages  the  abolition  of  the  regional  com-
 mittee,  the  abolition  of  Mulki  Rules  and
 the  location  of  a  Central  university  at
 Hyderabad  and  also  giving  opportunities  as
 much  as  possible  to  the  local  pe>ple.

 My  hon.  friend  Shri  B.  N.  Reddy  had
 taised  a  very  pertinent  point.  He  said  that
 while  we  had  abolished  the  Mulki  Rules
 cen  the  one  hand,  on  the  other,  every  dis-
 trict  was  going  to  have  that  type  of  Mulki
 rule.  But  I  want  to  tell  my  hon.  friend
 that  whether  the  Mulki  rules  operated
 or  not,  up  to  a  particular  post.  the  local
 people  were  naturally  to  be  given  due  pre-
 ference.  But  that  should  not  come  in  the
 way  of  merit,  that  should  not  bzr  or  pre-
 vent  other  people  from  seeking  employ-
 ment.

 74.00  hrs.

 SHRI  8.  N.  REDDY:  On  a  point  of
 ciarification.  The  questjon  is  not  that,  but
 again  it  will  be  the  old  element  coming.

 SHRI  P.  VENKATASUBBATAH:  In  the
 working  of  it,  given  the  goodwill,  given  the
 rautual  trust,  we  will  be  able  ५:  surmount
 cven  that  difficulty  and  all  sections  of  the
 veople  will  get  the  benefit  of  it.  As  for
 giving  preference  to  local  candidates,  I
 }now  how  much  of  dissatisfaction  it  has
 caused  in  other  areas.  I  know  there  are
 certain  in-built  difficulties  in  this  problem.
 These  were  created  not  by  the  people  but
 by  the  bureaucracy.  I  know  thst  even  in
 the  public  sector  if  a  person  from  a  State
 goes  to  another,  he  would  like  to  have  his
 chaprasi  also  from  his  State.  We  should
 not  give  more  prominence  to  these  aborra-
 tions  and  distortions.  We  must  allow  all
 sections  of  people  equal  opportunities.

 Another  important  factor  I  would  like
 to  stress  is  with  regard  to  the  appointment
 of  tribunals.  They  have  taken  away  the
 jurisdiction  of  the  courts  in  regard  to  dis-
 putes  arising  out  of  the  formula  being  put
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 on  the  statute  book.  I  know  there  is  an
 enabling  clause,  8,  which  clearly  says  that
 if  these  tribunals  outlive  their  utility,  they
 can  be  removed.  So  J  hope  there  will  not
 be  any  reason  for  the  employees  to  go  to
 the  tribunal  for  more  than  it  is  necessary.

 Coming  to  the  development  part  of  it,
 I  feel  some  of  these  mutual  distrusts  and
 misgivings  will  arise  because  of  the  regional
 Imbalances.  These  regional  imbalances
 have  been  created  over  a  long  period.
 They  have  to  be  removed.  But  is  the  re-
 cent  agitation  due  to  regional  imbalances  ?
 In  969,  of  course,  the  agitation  came  from
 Telengana.  You  know  the  composition  of
 Ilyderabad  City.  There  are  various
 elements  which  have  femented  this  agita-
 tion.  There  are  people  who  do  not  like
 the  Telugu  people  coming  up.  They  have
 settled  there  and  formed  a  sort  of  vested
 interest.  That  was  also  one  of  the
 reasons.  Big  business  had  a  direct  hand
 in  it.  They  have  incited  this  type  of
 violence,

 SHRI  5.  B.  GIRI:  Tt  was  done  by
 Congressmen  themselves,  not  bis  business
 people.

 SHRI  P.  VENKATASUBBAIAH:  They
 had  a  vested  interest.  I  know  in  the  his-
 tory  of  Hyderabad,  till  a  few  years  ago,
 no  Telugu-speaking  persons  was  able  to
 deminate  the  political  scene.

 SHRI  5.  8.  GIRI:  The  Andhra  are  domi-
 nating  us.

 SHRI  P.  VENKATASUBBAIAH:  Even
 Giri  was  not  allowed  to  have  a  major  say
 in  Hyderabad  City.  I  am  not  speaking
 about  Andhras;  I  want  to  be  called  a
 Telugu-speaking  person.

 SHRI  B.  N.  REDDY:  In  the  interest  of
 the  integration  of  telugu  pecple  and
 honour  of  the  Hcuse,  these  Andhra-
 Telertgana  exchanges  must  not  95  allowed.
 [  am  making  a  request  to  both  of  them.
 These  exchanges  will  have  adverse  effects.
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 SHRI  P.  VENKATASUBBAIAH:  I  am
 not  quarrelling  with  my  friend,  Shri  Giri.
 (Interruption)  I  appeal  to  the  hon.
 Member;  let  him  have  his  say  afterwards.
 Why  does  he  interrupt  me.  T  must  have
 my  say.

 SHRI  S.  B.  GIRI:  I  have  the  greatest
 respect  for  you,  but  do  not  mis-state  the
 principal  facts.

 SHRI  P.  VENKATASUBBAIAH:  I  am
 not  able  to  put  forward  my  viewpoints  if
 you  go  on  interrupting  me,  and  have  a
 running  commentary.  It  is  very  difficult
 for  me.

 MR.  DEPUTY-SPEAKER:  I  will  call
 you  next,  Mr.  Giri.  Please  do  not  inter-
 Tupt.

 SHRI  P.  VENKATASUBBAIAH:  He
 Must  respect  my  wishes  as  much  as  I  res-
 pect  is  wishes.

 SHRI  S.  B.  GIRI:  He  has  no  right  to
 speak  about  Telangana.

 MR.  DEPUTY-SPEAKER:  Every  hon.
 Member  in  this  House  has  right.

 SHRI  P.  VENKATASUBBAIAH:  I  am
 4  citizen  of  India.

 MR.  DEPUTY-SPEAKER :  Order.  please. please.

 SHRI  P.  VENKATASUBBAIAH:  He  is
 very  much  excited  because  he  knows  that
 people  are  against  him.  He  is  very  angry. I  cannot  help  it.

 SHRI  S.  B.  GIRI:  I  am  also  elected  by the  people.
 SHRI  P.  VENKATASUBBAIAH:  I  will

 make  an  appeal  to  him.  Please  do  not
 interrupt  me.  If  he  has  got  anything,  let
 him  controvert  my  facts  and  say  whatever
 he  likes  when  his  turn  to  speak  comes.

 Now,  Sir,  on  these  regioral  imbalances, suspicions  were  created  in  Telangana. After  the  police  action  they  created  this sort  of  animosity.  It  was  the  bureaucracy. There  is  some  historical  background  about
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 it.  The  people  at  large  who  are  living  in
 the  coastal  areas  or  living  in  the  Rayala-
 cema  area  or  in  Telangana—their  interests
 are  common.  They  do  not  want  to  cut
 each  other's  throats;  they  want  to  live  like
 honest  citizens  as  everywhere  else.

 Speaking  about  the  regional  imbalances,
 of  course,  even  in  the  erstwhile  Andhra,
 there  was  a  sort  of  grievance  against  the
 coastal  districts  which  are  considered  to  be
 the  affluent  districts.  In  the  Rayalaseema
 district  wherefrom  I  come,  we  _  never
 wanted  this:  as  a  matter  of  fact,  when  the
 Andhra  State  was  to  be  formed,  we  wanted
 to  be  with  Madras  because  we  felt  that  the
 affluent  coastal  districts  would  submerge  us
 and  will  not  give  assistance  for  our  econo-
 mic  development.  So,  cur  leaders  had  to
 enter  into  a  pact  even  in  those  days.  It
 was  not  given  statutory  form  but  a  pact
 was  entered  into;’known  as  the  Sri  Baug
 Pact.  I  would  like  to  quote  the  relevant
 points  from  the  Sri  Baug  Pact.  It  is  only
 for  allaying  the  fears  of  the  people  of
 Kayalaseema.  They  said:

 “To  ensure  the  rapid  development  of
 the  agricultural  and  economic
 interests  of  Rayalaseema  and
 Nellore  to  the  level  of  those  in
 the  coastal  districts,  schemes  of
 irrigation  for  a  period  cf  0  years
 or  sucr  longer  period  as  condition
 may  necessitate  be  given  a  pre-
 ferential  claim  ;—especially  in  res-
 pect  of  the  utilisation  of  the  waters
 of  Tungabhadra,  Krishna  and
 Pennar—be  given  for  0  years  an
 exclusive  attention  in  respect  of
 major  projects  beneficial  to  these
 areas;  that  whenever  the  question
 of  sharing  of  waters  arises,  the
 needs  of  the  aforesuid  areas  be
 the  first  to  be  met  and  that  this
 policy  be  implemented  as  from  to-
 day  for  the  administration  of  the
 State.”

 Sir,  this  was  one  of  the  clauses  of  the
 so-called  Sri  Baug  Pact,  but  it  met  with
 ap  abortive  death.  Even  after  the  State
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 was  formed,  the  sharing  of  Kriskna  waters
 came  up  because  there  was  a  project  by name  Krishna-Pennar  project.  There  was
 an  agitation  that  if  this  project  was  cons-
 tructed  the  waters  would  be  diverted  to
 Madras,  and  there  was  therefore  an  agita- tion.  Though  that  scheme  was  really
 beneficial  to  the  people  of  Rayalaseema,
 we  had  to  fall  in  line  with  our  friends  of
 the  coastal  districts  for  agitating  against this  scheme.  What  happened  afterwards
 in  the  allocation  of  waters?  According  to
 the  reports  of  various  experts,  when  the
 allocation  of  water  comes  up  the  area
 which  is  drought  affected  will  be  taken  into
 consideration  in  determining  the  share  and
 Rayalaseema  was  shown  and  the  share  had
 teen  obtained  but  the  benefit  did  not  go  to
 them;  the  waters  of  Krishna  are  not  bene-
 ficial  to  the  people  of  Rayalaseema:  they
 had  gone  to  the  coastal  district;  There
 are  several  instances  like  that.

 The  total  cultivable  Jand  in  Andhra
 Tradesh  is  36  lakhs  of  acres  of  which
 54.68  obtain  in  the  coastal  districts,  77.52
 in  Rayalaseema  and  24.0  in  Telangana.
 Of  the  irrigation  facilities  56.92  per  cent  is
 in  coastal  districts,  5.65  in  Rayalaseema
 and  27.9  in  Telangana.  Ever  in  the
 matter  of  irrigation  Rayalaseema  is  back-
 ward;  it  comes  last  in  the  uti!‘sation  of
 electricity.  I  am  not  highlighting  grievan-
 ces.  But  regional  imbalances  suck:  as  these
 create  all  sorts  of  problems  givit.g  rise  to
 mutual  suspicion  and  distrust.  People
 fiom  Rayalaseema  taunt  us:  since  you  do
 not  have  such  a  regional  committee  or
 safeguards,  you  are  backward.  I  do  not
 say  that  because  there  are  regional  im-
 balances  we  should  part.  I  feel  that  the
 interests  of  backward  areas  wi!l  be  better
 served  in  an  integrated  State  with  vast  re-
 sources.  So  I  make  an  appeal  to  the  hon.
 Minister  and  other  friends  here.  It  is  not
 enough  to  say  that  there  should  be  accele-
 tated  development  of  backward  areas;  it
 should  be  done  in  concrete  terms.  The
 Centre  must  come  in  a  big  wavy  to.  assist
 such  backward  areas.  Of  course  there  is
 the  Rayalaseema  Development  Board.  It
 jg  neither  a  board  nor  development;  it  is
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 just  like  a  black  board.  Nothing  has  been
 done.  It  should  be  the  first  charge  on  the
 Central  Government  to  see  that  backward
 ateas  are  economically  developed.  It
 should  not  be  assumed  that  the  entire  State
 is  affluent  because  some  four  or  five  dis-
 tricts  have  advanced  in  some  respects  due
 to  pre-Independence  irrigation  and  other
 facilities.  |  Srikakulam  and  Visakapatnam
 districts  are  as  backward  as  any  other  dis-
 trict  though  the  rainfall  is  42”  whereas  in
 Rayalaseema  the  rainfall  is  15.20”  and  in
 Telangana  is  more  than  40”.  But  it  has
 immense  mineral  resources.  There  is  no
 big  mineral  based  industry  in  that  area.
 In  pursuance  of  the  decision  taken  by  the
 Central  Government  to  give  incentive  to
 backward  areas,  you  must  persuade  indus-
 trialists  to  set  up  industries  in  backward
 areas.  They  must  also  see  that  public  sec-
 tor  units  are  as  widely  dispersed  as  possible
 and  are  located  in  backward  areas.  They
 should  not  be  concentrated  either  jn
 Hyderabad  or  Visakhapatnam  only.  They
 should  be  widely  dispersed.

 I  once  again  whole-heartedly  support  this
 Bill.  I  once  again  thank  the  Prime  Minis-
 ter,  the  Home  Minister  and  Shri  K.  C.
 Vant  for  the  immense  service  ‘hey  have
 done  to  the  cause  of  the  Telugu-speaking
 people  and  for  having  maintained  the  in-
 tegrity  of  the  State.

 of  जगन्नाथ  राव  जोशी  (शाजापुर)  :  यहां  पर
 जवाँ  सावधान  संशोधन  विधेयक  उपस्थित
 किया  गया  हाँ।  इससे  आंध  प्रदेश  को  दोनों
 भागों  की  जनता  को  कोई  ख़शी  नहीं  होगी
 बल्क  इसकी  वजह  से  ऑर  भी  कई  नई
 समस् यार यों  खडी  होंगी।  इसका  फल  यह  होगा
 क  अन्ततोगत्वा  उनको  हल  करने  ग  ऑर  भी
 ज्यादा  कौठनार्डा  पौदा  होगी  ।  आज  दुहाई  यह  दी
 जा  रही  हो  There  is  general  agreement.

 किन्तु  वास्तव  मेँ  भगड़ा  तो  कांग्रेसियों  मो  हाँ  1
 नकी  केवल  साथ  बिठा  कर  यह  वाया  जा  रहा
 हाँ  कभी  इस  छः  सूत्री  कार्यक्रम  को  >पनाह  ओर
 उन्होंने  ही  इनको  अपनाया  हाँ।  वास्तव  माँ
 जनता  की  राम  क्‍या  हाँ  इसका  आपने  देखा  ही

 AGRAHAYANA  27,  895  (S4KA)  Mulki  Rules  238
 (Repeal)  Bill

 नहीं  @  हम  ने  कई  बार  यह  विषय  उठाया
 2)  यादि  आप  जनता  की  राय  जानना  चाहते
 हाँ  तो  जेसे  आपने  गांव  में  ओपीनियन  पोल
 लिया,  वहां  की  जनता  की  राय  ली,  स्प  ही  आंख
 प्रदेश  में  भी आप  ऑपिानियन  पाल  क्‍यों  नहीं
 लेते  हो  यादि  आप  एसा  करों  ्तो  आपको  पता
 चलेगा  कि  वहां  की  जनता  क्या  चाहती  हों  -  अभी
 अभी  आंसू  मा  जा  कर  आया  ह्य  दोनों  भागों  का
 मे  दौरा  किया  हाँ,  तेलंगाना  काशी  ऑर  जिस
 को  आंसू  का  होस्टल  एरिया  कहते  हाँ,  वहां
 का  भी  |  दोनों  जगह  मने  जनता  से  पूछा  हाँ
 फक  क्या  वे  सन्तुष्ट  हो  1  तेलंगाना  माँ  तो  इसको
 खिलाफ  प्रौत्ताक्रया  बड़ी  जोरदार  हाँ।  वे  तो
 सन्तुष्ट  बिल्कुल  नहीं  हॉँ ।  जब  तक  अलग
 तेलंगाना  स्टेट  नहीं  होती  हाँ  तब  तक  तेलंगाना  की
 जनता  खुश  नहीं  होगी  ।  ऐसी  स्थित  मेँ
 मैरी  समभ  मा  नहीं  आता  हाँ  कि  यह  बिल
 म्यों  लाया  गया  हाँ।  सरकार  को  सारी  बातों
 की  देख  कर  क  मुझो  तो  ऐसा  लगता  हाँ  कि
 शेक्सपीयर  को  नाटक  मा  एक  पात्र  कहता  हाँ:

 Time  is  out  of  joint.
 Oh.!  cursed  spite,

 Jt  ever  I  was  born  to  set  it,  right!

 यह  केवल  एक  ही  जगह  नहीं  ।  सभी  जगह
 वहां  असन्तोष  हा!  पन्त  पची  फिर  वापस  आ
 कर  बैठ  गए  हाँ  1  मुझो  पता  नहीं  ि  इरीगेशन
 और  पावर  से  ये  फिर  यहां  वापिस  ण  गए  हाँग

 सिंचाई  ऑर  विद्युत्‌  मंत्री  (को  कृष्ण  चन्द्र
 पन्त):  कोई  एतराज  तो  नहीं  ?  माँ  बैठा  था
 तो  श्री  वॉक्‍्टसुवेयूया  जी  ने  इीटिगंशन  आर
 ओवर  की  बात्त  कह  दी  थी  ।

 श्री  जगन्नाथ  राव  जोशी:  जब  तक  आप  बाँचो
 थे  तब  तक  आशा  थी  कि  कुछ  न  कस  इल  निकल
 आएगा  ।  आप  चले  गए  तो  वह  आशा  भी  चली
 गई  ।

 सरकार  के  सामने  कोई  लक्ष्य  हाँ  या  नहीं
 इसका  कछ  पता  नहीं  चलता  हों।  आखिर  वह
 इस  देश  का  क्या  बनाना  चाहती  हों  ?  एड  हाक
 काम  बहत  हो  गए।  काड  चीज  चाँ  चार  साल
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 को  लिए  हां  तो  उसका  माना  जा  सकता  हाँ।
 आपने  संविधान  मा  जां  अस्थायी  उतार  पर  रखा
 ह्  उस  अस्थायी  का  क्या  मतलब  हों  यह  आप
 हम  लोगों  को  सभा  दे।  पड़ोस  साल  को
 बाद  भी  कोई  चीज  वैसे  ही  रहने  दी  जाए  तो  सोचना
 होगा.  कि  कॉन  सा  ैरदद्रेष्टककोण  हमारे  सामने  हाँ
 ऑर  कॉन  सा  वह  [र्द्रष्टकोण  हाँ  जां  हम  लागों
 के  अपनाने  के  लिए  कहते  हों  1  संविधान  ने
 जो  अधिकार  दिए  हाँ,  मूलभूत  अंधकार  दिए
 हो,  उनक  पव रांध  मा  जा  चीज  हों  उसको  ये
 केस  उपस्थित  करते  2  ?  इसीलिए  आब-
 जंकशन  हमने  उठाया  था  लोकन  सी  ने  माना
 नहीं  ।  मुझो  तो  ऐसा  लगता  हाँ  फबा  फिर  यह
 सुप्रीम  कोर्ट  माँ  जाएगा  ऑर  सुप्रीम  कोर्ट  इसकी
 वश  कर  दगी  क्योंकि  किसी  भी  व्यक्त  कां
 कहां  भी  जा  कर  रहने  की,  कार  करने  की,
 ईशा  पाने  की  छूट  हाँ,  उसको  फंसा  अधिकार
 संविधान  ने  दिया  हुआ  हों।  स्की  विपरीत
 शह  हाँ  धीर  धीरो  याद  केन्द्र  ही  ऐसी  गलतियां
 करता  जाएगा  ता  हम  कहां  एहचौंगे  एता  नहीं  ।
 आपकी  ग़ल्त  की  ही  यह  खबर  हाँ  !

 मंत्रालय  मा  अन्य  राज्यों  को  लोगों  को  निवास
 पपर  प्रीत्तवन्‍्ध  यह  नया  मुल्की  वहां  शुरू  हुआ  हो  ।
 मुझे  सन्तोष  यह  हाँ  कि  वहां  के  कांग्रेसियों  ने
 कम  से  कम  इसको  जनता  की  रार  को  लिए
 सुपुर्द  करने  की  बात  कही  |  उन्होंने  उनकी
 इस  बात  को  माना  नहीं,  इसलिए  उन्होंने  वाक
 आउट  किया  ।  वहां  के  कांग्रेसी  जप  यहां  को
 कांग्रेसी  अलग  अलग  हाँ  क्या?  मुझो  तो  ये
 अलग  अलग  दिखाई  देते  हों  जां  खबर  छपी
 हाँ, वह  यह  हें,

 “मेघालय  विधान  सभा  ने  आज  उस  नाजुक
 मंत्रालय  निवासी  अनुमित  विधेयक  पारित  कर
 दिया  जिस  माँ  सरकार  को  राज्य  में  गौर  स्थायी
 आबादियाँ  को  ठहरने  कौ  लिए  अनुमित
 प्रीत बन्ध  लागू  करने  को  अधिकार  की  व्यवस्था
 Sh  हक zl

 MR.  DEPUTY-SPEAKER:  You  know
 there  is  difference  between  Meghalaya  and
 Nagaland.
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 Yes,  Sir.  I  have  extensively  tcured  both

 Meghalaya  and  Nagaland  and  I  know  the
 difference.  This  is  about  Meghalaya,
 where  they  have  staged  a  walk-rut.

 इस  विधायक  में  यह  व्यवस्था  हॉँ  पीक  इसके
 पारित  होने  को  पहले  जो  वहां  बारह  साल  रहे
 हाँग  !  इट  इज  एन दर  पार्ट  आफ  मुल्की  |

 आखिर  हम  इस  देश  ह.  क्‍या  करना  चाहते
 हाँ,  यह  हमारी  समभ  मा  नहीं  डा  रहा  हो।
 भगवान्‌  ने  इतना  बड़ा  भारी  दंश  दे  दिया,  तां
 हम  को  उस  पर  आपरपात्त  हाने  लगी  ।  विविधता
 का  मतलब  यह  तो  नहीं  हाँ  फक  हन  देश  को
 अलग  अलग  रूए  से  बांटते  चले  जायं  ऑर  आगे
 चल  कर  सब  दरवाजे  बन्द  हो  जियों  ।  सारी
 दुनिया  साथ  आने  को  लिए  कशीशिण  कर  रही
 हाँ।  आर्थिक  विकास  को  लए  कामन  मा कोट
 टन  रही  हा ।  तेल  को  सवाल  एस  सब  अरब
 दंश  इक्ट्ठी  हो  रहो  हाँ!  भगदड़  4  मुक्त
 हस्त  से  हम  को  सारे  साधन  दो  दिये  “|  अगर
 इस  को  बावजूद  हम  अलग  अलग  दीवार  खड़ी
 करते  जायेंगे,  तो  हम  कहां  पहुंचेंगे  ?

 सब  का  विकास  हाना  चाहिए  था।  जो
 गड़बड़  हुई,  उस  का  कारण  यह  हाँ  भक  तेलंगाना
 का  जो  विकास  होना  चाहिए  था,  वह  नहीं  हुआ
 हाँ  किसी  ने  उस  पर  ध्यान  नहीं  पिया ।
 अगर  इन  पच्चीस  सालों  में  सब  लोगों  को  काम
 मलता  आँख  सभी  राज्यों  का  संतान  आर्थिक
 विकास  होता.  तो  यह  समस्या  खड़ी  न  होती  ।
 लोकन  हमारा  सामने  समस्या  यह  हाँ  कि
 कांग्रेसियों  ने  कांग्रीसयों  से  जो  वादा  किया  था,
 वह  भी  पूरा  नहीं  किया  इस  स्थित  माँ
 उन्होंने  देश  से  जो  वादा  किया  हाँ,  उस  को  वे
 कैसे  पूरा  करने  ?  वे  आपसी  वादों  को  भी  पूरा
 नहीं.  करते  हॉँ।  यह  तो  तेलंगाना  को
 कांग्रेसियों  ऑर  आन्ड्  को  कांग्रेसियों  को  बीच
 एक  जेन्टलमेन्ज  एग्रीमेंट  था,  लेकिन  उस  पर  भी
 अमल  नहीं  हुआ  |

 श्री  वेंकटासुब्बया  ने  कहा,
 What  is  development;  there  is  a  big

 board.  He  wants  the  Central  Government
 to  come  in  a  big  way.  When  he  expects
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 the  Central  Government  to  come  in  a  big
 way,  they  will  bring  in  a  bigger  board.
 That  is  all.

 करना-धरना  कुछ  नहीं  हाँ  ।
 वास्तविक  बात  यही  हाँ  फक  आधा  के  कांग्रेसियों
 ने  तलंगाना  कौ  कांग्रेसियों  को  चह  विश्वास
 दिलाया  था  कि  वे  पिछड़े  हुए  क्षेत्रों  को  विकास
 की  पुरी  कौशिश  करेंगे.  लीक  वह  नहीं
 किया ।  शिक्षा  ऑर  नकारियों  मा  उन  को
 जो  उचित  स्थान  मिलना  चाहिये  था,  वह  नहीं
 मिला  ।  इसी  लिए  उन  माँ  आई शि श्वास  हों।
 जोर  चुभो  नहीं  लगता  कि  आज  भी  वह  गया
 हो!

 श्री  दीक्षित  ऑर  श्री  पन्त  कर्ड  शर  वहां  हां
 आये  हो  1  उन्होंने  केवल  कांग्रेसियों  को  साथ
 बिठा  कर  सब  कुछ  किया  आम  जनता  क्‍या
 चाहती  हाँ,  इस  की  तरफ  उन्होंने  ध्यान  नहीं
 दिया  ।

 मंत्री  महोदय  ने  हैदराबाद  मा  साॉँद्रल
 यीनवीर्सटी  का  जिक्र  किया  ह  उस
 बात  इस  लिए  आई  कि  आधा  वालों  को  यह
 लगने  लगा  कि  उन  को  साथ  साँकड़  क्लास
 सिटिज़न्ज़  जेसा  व्यवहार  होता  हों,  क्योकि  वे
 अपने  ही  प्रदेश  की  राजधानी  को  पिसा  संस्थानों
 में  प्रवेश  नहीं  पा  रास्ते  हाँ  -  होना  यह  चाहिये
 था  किक  जो  भी  शिक्षा  पाना  चाहता  हो,  उस  को
 सारी  सुविधायें  मिलें  ।

 प्रेजिडंट  को  यह  तय  करने  का  आऔधिकार
 दिया  गया  हाँ  पक  लोकलाइज्ड.  एरियाज  कॉन
 से  हाँ  -  इस  स्थित  मेँ  मेरे  जसे  आदमी  के
 लिए  वहां  जाना,  रहना.  शिक्षा  आर  काम-धंधा
 पाना  बिल्कुल  मुश्किल  हो  जायेगा  ।  इसी
 मना वित्त  के  कारण  मंत्रालय  ने  यह  कानून
 बनाया  हों।  सब  राज्य  अपने  अलग  अलग
 कानून  बना  रहे  हाँ  1

 म  श्री  पन्त  को  बताना  चाहता  ह्  कि  जब
 माँ  पूना  माँ  चुनाव  को  लिए  खा  हुआ.  तो  एक
 सज्जन  ने  पूछा  कि  आप  कनपटी  झले  हो  कर
 यहां  क्‍यों  आये  हा  जब  माँ"  चुनाव  के  लए
 मध्य  प्रदेश  म  खड़ा  हुआ.  तत  वहां  री  शुक्ल  ने
 मुझ  से  पूछा  कि  कर्नाटक  को  होते  ढ्द्ः  यहां  क्‍यों
 आये  हो।  मैंने  कहा  कि  कनेटिक  के  हनुमान
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 जी  यहां  आये,  इस  लिए  माँ  भी  चला  आया।
 अगर  कनेटिक  मा  किरकिरा  का  हनुमान  मध्य
 प्रदेश  में  आ  सकता  हाँ,  तो  मे  भी  आ  सकता
 हुं  .  हम  अपने  देश  मा  इस  तरह  की  दीवार
 क्यों  खड़ी  करते  जा  रह  हाँ,  यह  बात  मेरी  समय
 मा  नहीं  आ  रही  हाँ  1

 माँ  मंत्री  महोदय  से  यह  जानना  चाहता  हू
 कि  उन  को  सामने  लक्ष्य  क्या  हों।  काश्मीर,
 हैदराबाद,  बड़ोदा  ऑर  मंसूर  आबिद  विभिन्‍न
 स्टेट्स  माँ  अलग  अलग  कान्त,  ौर  अलग
 अलग  फॉसॉलिटीज,  थीं।  जसे,  बड़ौदा  माँ
 डाइवोर्स  का  कानून  उपलब्ध  था।  इस  लिए
 बम्बई  वाले  वहां  जा  कर  दौ  दां  शादियां  कर  को
 ते  थे  ऑर  हाइवांर्स  ले  लेते  थे  |  मसूर  मा  तत
 महिलाओं  को  लिए  एमए.  तक  पशु  फ्री  थी
 ऑर  मुसलमानों  को  लिए  आधी  फ्री  शी  ।  हमारे
 तीन  जिले,  गुलबर्गा,  वी दर  ऑर  रायूत्तर,  हैदराबाद
 का  हिस्सा  थे  ।

 मुल्की  का  सवाल  इस  लिए  उठा  कि  लोगों
 का  नौकरियाँ  आर  शिक्षा  संस्थाओं  माँ  स्थान
 नहीं  मिलता  हाँ।  यही  असली  समस्या  हो
 इस  समस्या  को  हल  करने  माँ हम  असफल
 रहे  हों,  इस  को  हम  स्वीकार  नहीं  करते  हाँ  t
 जो  अविश्वास  पौदा  हां  गया  हाँ,  उस  को  दूर
 करने  को  लिए  हम  ने  पहले  भी  कई  बालें  बताई
 थीं  -  जब  पहली  बार  i969  म*  यह  मामला
 उठाया  गया,  तो  हम  ने  कहा  था  फक  वहां  को
 मुख्य  मंत्री,  श्री  बृहम्मनन्द  रेड्डी  का  त्यागपत्र
 देने  के  लिए  कहिये  ।  एसा  नहीं  किया  गया  1
 लोकन  बाद  माँ  वही  हुआ  1  फिर  श्री  नरसिंह
 गव  आये  1  उन  को  भी  कहा  गया  कि  चले
 जाओं ।  लेकिन  व्यक्तियों  को  बदलने  से  कुछ
 नहीं  होने  वाला  हाँ।  जब  तक  सरकार  अपनी
 वित्त  ऑर  अपना  विचार  नहीं  बदलती  हों,  जब
 तक  वह  यह  निश्चित  नहीं  करती  ६  रैक  क्‍या
 करना  हाँ  क्या  नहीं  करना  हाँ  तब  तक  यह  सारी
 गड़बड़ी  रहने  वाली  हाँ  -  माँ"  पूछना  चाहता  हू
 पीक  यह  एडहाकिज्म  कब  तक  चलने  वाला  हाँ  t

 जहां  तक  काश्मीर  का  संबंध  हाँ.  एक  निगारी-
 कता  का  'अधिकार  सबको  मिला  हुआ  हाँ।
 काश्मीर  का  वातावरण  उसका  रोधी  हाने  की
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 चजह  से  हमने  बारबार  इस  प्रश्न  का  उठाया।
 प्रश्न  यह  हों  कि  माँ  प्रो  देश  का  “गरीब  होने
 के  नाते  काश्मीर  माँ  कोई  सम्पत्ति  'रद्द  सकता
 हूं  या  नहीं।  सरकार  इस  रोक  को  हटाये।
 लकन  वह  ऐसा  करने  के  बजाये  अलग-अलग
 दीवारों  का  निर्माण  कर  रही  हाँ।  कहाँ  लोकल
 का  सवाल  आ  रहा  हाँ,  कहीं  भु  पुत्र  या
 सहज  आफ  दि  सायल  का  सवाल  आ  रहा  हॉ
 लकिन  वास्तव  माँ  सब  जगह  बीएससी  एक  हाँ
 आर  उसका  इलाज  यह  हाँ  पक  सच  को  काम
 पैमाना  चाहिए  ।

 बम्बई  मा  शिव  रोना  वाले  कहते  हाँ  कि  ये
 “य  गुड"  वाले  क्‍यों  यहां  आते  हॉँ ।  इस-
 लये  आते  हो  पक  उनको  काम  नहीं  मिलता
 हाँ  ।  वे  कोई  प्यार  कं  कारण  नहीं  आते  हाँ  ।  सरकार
 की  गलत  नीतियों  की  वजह  से  वर्मा,  अफ्रीका
 आर  श्रीलंका  से  लोग  विस्थापित  बनकर  यहां  आते
 हो  यह  देखना  चाहिये  फक  उन  नीतियों  कां
 काँसे  ठीक  करों  ।  जब  कहा  जाता  हाँ  कक  मराठी
 लोगों  को  काम  मले,  तो  क्या  इसका  मतलब
 यह  हाँ  फक  दूसरों  लोगों  को  काम  न  मिले  ?
 स्थति  यह  हो  फक  रोटी  एक  हाँ  जोर  भगड़ा
 करने  वाले  दो  हों  ।  (व्यवधान)

 प्रारंभ  का  सवाल  क्‍यों  पेंदा  होता  हों  ?  एक
 राजा  की  दो  आरती  होती  हाँ।  एक  आव-
 डती-फेवीरिेट  या  प्यारी--हों  गई  घर  दूसरी
 नावड्ती--नान-फंवीरट--हों  गई।  वास्तव  मेँ
 एसी  कोई  जरूरत  नहीं  हाँ  कि  अगर  दो  आसतीं
 हाँ,  तो  एक  आवड़ती  र  दूसरी  नावड़ती  हानी
 ही  चाहिये।  अगर  सब  को  सग्गन  रूप  से
 मिलता,  तता  प्रेस  का  सवाल  ही  पैदा  न
 होता  ।  कोई  प्रेफरेंस  न  मांगता  जौ  काई
 चाहता,  त्यों  उसका  नौकरी  मिल  जाती,  या
 शिक्षा  संस्थाओं  माँ  जगह  मल  जाली,  तता  प्रेम-
 रस  का  प्रश्न  न  उठता  1

 श्री  कृष्ण  चन्द्र  पन्त :  माननीय  स्वस्य  ने  यह
 उदाहरण  अच्छा  नहीं  दिया  हों  !

 श्री  जगन्नाथ  राव  जोशी  :  यह  बात  माँ  मान
 लता  हूं,  क्योंकि  मुझे  कोई  अनुभव  नहीं  हाँ  1
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 हम  यही  चाहते  हाँ  कि  संविधान  ने  सब
 लोगों  को  जो  अधिकार  दिये  हुए  हाँ,  काश्मीर
 से  ले  कर  काल  तक  उनका  कार्यान्वय  हां,  न
 क  उनका  संकोच  हो।  लोकल  इस  विधेयक
 के  द्वारा  हम  उनका  संकोच  करने  जारहे  हो  1
 इसीलिये  न  तो  आन्दू  वाल  संतुष्ट  हाँ  ऑर  न
 तेलगांना  वाले  संतुष्ट  हाँ,  क्योंकि  इस  छ्सूबी
 फार्मूला  से  उनकी  समस्या  बिल्कुल  हल  नहीं
 वहाँ।  मैंने  कई  लोगों  सं  बात  की  हाँ
 थर  उन्होंने  मुझे  कहा  कि  हम  इसका  ट्रायल
 देने  जा  रह  हाँ,  लेकिन  यह  काम  नहीं  करेगा।
 अगर  सरकार  ने  इसको  ट्रायल  दो  कर  कुछ
 समय  बिताना  ही  हाँ,  ता  भले  ही  वह  ऐसा  कर  ले,
 लीक  उसको  एक  क्लीयर-कट  सर  बोल्ड
 डिसिजन  लेना  चाहिये  |

 अगर  एस.  आर.  सी.  की  सिफारिशी  के  अनु-
 सार  अलग  तेलंगाना  बना  दिया  जाता,  ्तो  कोई
 गड़बड़  न  होती  ।  अनुभव  से  भी  यही  पता  चला
 हो  कि  तेलंगाना  की  जनता  चाहती  हॉ  कि  हम
 अलग  से  अपना  भविष्य  बनाये,  अपने  सारे
 साधनों  का  लगा  कर  अपने  पांव.  पर  खड़ी
 होगें ।  त्यों  फिर  उसके  रास्ते  म  बाधक  बन
 कर  हम  देश  की  क्या  भलाई  कर  रहे  हाँ,  यह
 समय  मा  नहीं  आता  हों।  अगर  आन्दू  आर
 तेलंगाना  अलग  ही  गये,  तो  क्‍या  इसका  मत-
 लब  यह  हाँ  फक  दंश  की  एकता  पर  _कुठाराघात
 हो  गया  ?  राज्य  का  प्रशासन  सुचारु  रूप  से
 चले  जर  समुचित  विकास  हां.  अगर  इस  बात
 को  ध्यान  मा  रख  कर  राज्यों  की  पुनर्रचना
 हां,  तो  देश  की  एकता  के  लिए  कोई  खतरा
 उत्पन्न  नहीं  होता  हाँ  ।

 जब  शुरू  मा  श्री  पगार  इस  विधेयक  का
 विरोध  कर  रहो  थे,  तो  वह  तेलंगाना  की  जनता
 की  भावना  को  व्यक्त  कर  रहो  थे  कि  वह  इस
 का  स्वीकार  नहीं  करती  हाँ,  वह  इससे  संतुष्ट
 नहीं  हों।  माँ  कहना  चाहता  हूं  कि  आन्ड्
 की  जनता  भी  इससे  संतुष्ट  नहीं  हॉ।  ऊपर
 क॑  जो  लोग  इस  एजीटेशन  मा  थै,  उन  सबको
 मंत्रि-मंडल  मं  ले  लिया  गया  हाँ।  श्री  राजा-
 राम  राज मल्लु,  श्री  सुखवा  रेड्डी,  श्री  वसी
 रेड्डी,  सब  का  मंत्रि-मंडल  म  ले  लिया  गया
 हाँ।  मुझे  एसा  कोई  नाम  नहीं  दीखता,  जो
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 मंत्रिमंडल  से  बाहर  रहा  हा।  आखिर  यह
 सारा  भगड़ा  इस  लिए  थोड़े  ही  था  कि  मंत्रि-
 मंडल  की  पुनर्रचना  मा  मेरा  भी  नम्बर  लग
 जाये  ?

 इस  विधेयक  के  दो  पहलू  हाँ  :  एक  तो  यह
 कि  इससे  कसी  का  भी  समाधान  नहीं  होने
 वाला  हाँ  दूसरा  यह  कि  यह  सांविधानिक  आप-
 कुत्तयां  खड़ी  करता  हाँ,  ऑर  साथ  ही  देश  माँ
 अलगाव  की  प्रवृत्ति  का  रोकने  के  बनाये  उसको
 बढ़ावा  देने  का  खराब  काम  करता  ह'।  इसौली
 मने  वह  मेघालय  वाला  कोट  किया  था।
 आखिर  समग्र  भारतवर्ष  एक  हाँ,  विविधता  से  भरा
 हुआ  हाँ।  इसौली  माँ  यह  चाहता  हू  कि
 एसे  विधेयक  लाने  क॑  बजाए  कठोरता  से  एक
 निर्णय  ले  ल-जान्स  आर  तेलंगाना  ही  अलग
 प्रदेश  हों  ऑर  दोनों  सुख  ऑर  शर्त  के  साथ
 अपना  पूरा  विकास  कर  सकें  I

 SHRI  K.  NARAYANA  RAO  (Bobilli)  :
 At  the  outset,  I  must  express  our  gratitude
 to  the  Prime  Minister,  Shrimati  Indira
 Gandhi  for  taking  an  elaborate  care  and
 great  interest  in  preserving  the  integrity  of
 Andhra  Pradesh.  I  must  also  express  my
 gratitude  to  the  Home  Minister,  Shri  Diks-
 hitji  and  Shri  Pantji  for  evolving  the  six-
 point  formula  which  has  been  accepted  by
 an  overwhelming  majority  of  the  people
 as  just  and  equitable  without  at  the  same
 time  affecting  the  susceptibilities  of  the
 three  wings  of  Andhra  Pradesh...

 AN  HON.  MEMBER:  Not  all  the  people
 of  Andhra  Pradesh.

 SHRI  K.  NARAYANA  RAO:  Mr.  De-
 puty  Speaker,  Siz,  we  always  speak  in  terms
 of  people.  Even  if  I  come  from  one  con-
 stituency,  I  have  the  audacity  to  speak  on
 behalf  of  the  people  of  the  entire  Andhra
 Pradesh,  not  only  that,  on  behalf  of  the
 people  of  entire  India.  That  is  how  we
 have  been  using  this  concept  of  people.
 Therefore,  Jet  us  be  honest  and  clear
 enough  when  we  are  speaking  in  terms  of
 people.

 Just  now,  my  friend.  Shri  Joshiji  has
 been  referring  in  a  casual  manner:  what
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 is  there  if  you  just  divide  it  into  Telangana
 and  Andhra?  Coming  as  it  does,’  at  this”
 juncture,  when  the  Kanada-speaking  people
 and  the  Marathi-speaking  people  have  been
 quarrelling  about  their  border,  it  is  really
 surprising  as  to  how  he  can  easily  say  that
 the  Telangana  people  can  have  it.

 By  and  large—I  am  coming  to  that
 point—Telengana.  Andhra  Pradesh  and  also
 the  border  dispute  that  has  been  now  exer-
 cising  the  minds  of  the  Government  of
 India,  came  out  of  the  common  factor,
 that  is,  the  States  Reorganisation  Act.  So,
 even  when  in  the  name  of  linguism,  they
 are  not  in  a  position  to  adjust  themselves
 in  regard  to  the  border  areas,  is  it  not
 painful  for  us,  the  people  of  Andhra
 Pradesh,  the  Telugu-speaking  people  who
 have  been  aptly  described  by  the  Prime
 Minister  as  a  people  with  a  hoary  past,
 to  separate?  Therefore,  we  are  sincerely
 concerned  and  honestly  interested  in  pre-
 serving  the  integrity  of  Andhra  Pradesh
 because  it  is  not  merely  the  question  of
 dividing  a  chunk  of  land  here  and  a  chunk
 ef  land  there,  but  the  people  are  involved,
 their  emotions  are  involved,  their  history  is
 involved  and  their  culture  is  involved.
 Especially,  the  Telugu-speaking  people,  as
 you  know,  Sir,  form,  the  second  largest
 linguistic  group  in  the  country—more  than
 four  crores  of  people.  It  will  certainly  be
 a  painful  task  for  anybody  to  say  that
 such  a  State  and  such  a  people  should  be
 divided,  not  on  any  economic  grounds  but
 on  mere  political  grounds.  This  is  my
 humble  submission.

 Many  people  wanted  to  make  out  that
 the  backwardness  of  Telangana  was  _  the
 reason  for  this  agitation.  No,  Sir.  Economic
 backwardness  is  not  really  responsible  for
 this.  It  is  all  politics.  If  economic  factors
 are  responsible,  why  is  there  no  simul-
 taneous  agitation  in  Vidarbha  or  even  in  the
 erstwhile  parts  of  Telangana,  namely  in
 Marathwada  ard  the  Karnataka  area  of
 Hyderabad  State?  The  present  Telengana
 is  hundred  times  better  than  those  parts.
 Let  us,  therefore,  forget  that  economic  fac-
 tors  are  the  primary  cause  of  this  agitation.
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 [Shri  K.  Narayana  Rao]
 Now,  let  us  try  to  identify  as  to  what

 are  the  political  factors.  We  have  been
 trying  to  find  a  solution  at  that  level  and
 in  times  to  come  we  are  going  to  be  one
 of  the  prosperous  and  glorious  States  of
 the  Union  of  India.

 Now,  coming  to  certain  of  the  consti-
 tutional  points,  take  for  instance  the  loca-
 lisation.  Here,  I  must  submit  that  there  is
 a  lot  of  confusion.  The  hon.  Member
 cpposite  has  been  confusing  localisation
 with  the  concept  of  movement  of  people.
 Mr.  Joshi  is  always  welcome  to  Andhra
 Pradesh.  He  can  come  to  Andhra  and
 settle  anywhere  in  Andhra  Pradesh.  He  can
 have  a  right  to  own  property.  He  has  a
 right  to  do  business.  Not  only  this,  he  is
 most  welcome  to  contest  from  any  part  of
 the  country  provided  he  belongs  to  my
 Party  and  we  will  vote  for  him...

 SHRI  ATAL’  BIHARI  VAJPAYEE
 (Gwalior):  He  was  in  the  Swatantra
 Party  and  now  he  has  joined  the  ruling
 Farty.

 THE  MINISTER  OF  IRRIGATION  &
 POWER  (SHRI  K.  C.  PANT):  Therefore,
 he  is  inviting  Joshiji  now.

 SHRI  K.  NARAYANA  RAO:  The  con-
 cept  of  localisation  here  should  not  ४८
 cver-exaggerated.  One  thing.  it  is  not  appli-
 cable  to  all  categories  of  employees.  It  is
 only  in  the  context  of  some  of  the  in-
 ferior  work  force  which  has  always  been
 understood  in  the  Six-Point  formula  which
 is  applicable.

 There  is  nothing  extraordinary  about  it
 which  we  have  been  provided  with.  We
 give  legal  cover  to  what  existed  in  the
 State.  They  cannot  go  for  long  distances.
 Even  for  a  post  of  clerk  or  LDC  the  people
 cannot  come  to  Delhi.  From  Sreekakulam
 the  persons  are  not  willing  to  go  to  Hydera-
 bad  cven  if  they  get  employment.  They
 always  try  to  be  as  near  their  homes  as
 possible.  Therefore  this  concept  of  loca-
 lisation  should  not  worry  us  too  much.  We
 should  not  be  over-exercised  over  this
 matter.
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 The  Andhra  issue  has  come  before  us
 several  times  and  I  hope  this  will  be  the
 lust,  Sir.  But  I  am  not  reassured  in  this
 respect.  I  am  not  sure  whether  our  under-
 siandings  have  been  correctly  translated.
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 I  have  certain  things  to  say  on  this  Bill.
 This  Bill  is  brought  forward  obviously  to
 get  over  certain  of  the  difficulties.  I  won't
 say  it  contravenes  the  constitution,  but.  it
 runs  counter  to  certain  provisions  of  the
 Constitution.  The  powers  of  the  High  Court
 are  affected  by  this  Bill.  This  difficulty  is
 to  be  got  over  by  amendment  of  the  Con-
 stitution.  In  doing  so,  this  object  is  frustra-
 ted.  The  Bill  says  that  in  matters  relat-
 ing  to  the  employment,  the  powers  of  the
 High  Court  is  taken  away.  It  provides  also
 certain  special  provisions.  The  Bill  pro-
 vides  that  under  the  orders  of  the  Presi-
 dent  the  State  Government  may  specify
 certain  category  or  classes  of  posts  or
 snecify  local  areas,  etc.  Like  this  he  can
 delegate  powers  to  the  State  Government.
 But  they  are  not  protected  by  this  Bill
 and  they  can  be  questioned.  Like  that
 there  are  certain  powers  which  I  am  afraid
 will  come  in  conflict  with  the  provisions
 of  the  Constitution.  If  they  come  in  con-
 flict,  I  am  sure  that  the  protection  envisa-
 ged  in  this  Bill,  is  not  available.

 Another  infirmity  in  this  Bill  is  this.
 They  have  been  creating  administrative  tri-
 bunals  in  lieu  of  the  high  court,  to  exercise
 the  powers  of  the  high  court.  After  the  ad-
 ministrative  tribunal  passes  an  award  or
 gives  a  decision,  the  Govt.  can  modify  the
 verdict  of  the  tribunal.  This  is  wrong  in
 principle.  No  cannon  of  jurisprudence  or
 quasi-judicial  process  can  be  rendered  sub-
 ject  to  the  executive  control  of  the  Govern-
 ment  or  the  State.  How  can  the  State
 Govt.  modify  the  decision  of  the  quasi-
 judicial  tribunal  ?  Once  State  Govt.  modi-
 fies  or  amends  the  award  of  the  quasi-
 judicial  tribunal  it  ceases  to  be  quasi-judi-
 cial  verdict  and  it  becomes  an  executive
 instrument.  Once  it  becomes  executive  order
 it  becomes  subject  to  the  provisions  of
 Article  226  of  the  Constitution.  I  have
 given  an  amendment  to  get  over  this  diffi-
 culty  and  I  have  said  that  this  reference
 to  State  Government  should  be  deleted.
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 Another  infirmity  in  this  Bill  is  this.  The
 powers  of  the  High  court  are  taken  away
 in  connection  with  promotion,  appointments
 etc.  But  the  powers  of  the  High  Court
 over  the  tribunal  are  not,  in  fact,  taken
 away.

 Similarly,  the  provisions  under  article  226
 giving  powers  to  the  High  Court  to  pro-
 nounce  on  the  awards  of  the  administra-
 tive  tribunal  are  not  also  touched  by  this.
 Therefore,  to  get  over  that  difficulty,  I  have
 tabled  a  specific  amendment  to  achieve  the
 object  in  view,  to  clause  7  of  the  pro-
 posed  new  article  37!D.  As  I  have  sub-
 mitted  already,  this  would  protect  the
 provisions  contained  in  this  particular  Bill
 and  also  the  orders  made  by  the  President
 by  virtue  of  this  Bill.  But  any  order  or
 any  scheme  or  any  classification  or  any
 specification  made  by  the  state  Government
 in  pursuance  of  the  orders  of  the  Presi-
 dent  is  outside  the  purview  of  the  protec-
 tive  provisions  of  this  Bill.  With  these
 reservations  and  clarifications,  ]  support  the
 Bill.

 *SHRI  Y.  ESWARA  REDDY  (Cudda-
 pah):  Mr.  Deputy  Speaker,  I  whole-
 heartedly  give  our  party's  support  to  the
 Constitution  (Thirty-third)  Amendment  Bill
 1973.  There  has  been  an  enthusiastic  wel-
 come  by  the  people  of  Andhra  Pradesh
 after  the  introduction  of  the  six-point  for-
 mula.  I  would  also  like  to  share  in  this
 enthustasm  after  the  holocavst  which  has
 taken  place  there.  It  is  indeed  very  hearten-
 ing  that  many  Members  of  Parliament  and
 legislators  have  wholeheartedly  welcomed
 this  Bill.  As  a  result  of  the  six-point  for-
 mula  I  hope  the  backwardness  of  the  areas
 of  Andhra  Pradesh  will  be  removed  and
 more  industries  may  be  stepped  up  in
 that  State.  Provision  has  also  been  made
 foi  the  establishment  of  a  central  Univer-
 sity  at  Hyderabad  which  will  further  the
 educational  facilities  in  the  State.  Any  dis-
 putes  arising  in  implementing  this  formula
 can  be  settled  in  a  constitutional  and
 orderly  manner.  Provision  has  also  been
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 made  to  provide  equitable  distribution  em-
 ployment  opportunities  throughout  the  State.

 l  hope  the  opportunity  arising  out  of  this
 formula  would  be  properly  utilised  to  de-
 velop  Andhra  Pradesh.  ]  also  hope  that
 by  taking  this  oppertunity  all  obstacles  that
 stelled  the  progress  will  be  removed  and
 Andhra  Pradesh  will  be  benefitted  by  it.  It
 is  the  duty  of  the  new  Government  of
 Andhra  Pradesh  who  successfully  implement
 this  six-point  formula.

 895  (SAKA)

 Let  us  find  out  the  reasons  for  the  agi-
 tations  which  developed  in  Andhra  Pradesh
 before  the  introduction  of  the  six-point  for-
 mula.  If  we  do  not  learn  a  lesson  from
 those  agitations  then  I  am  afraid  we  have
 to  face  the  same  type  of  agitations  again
 and  again.

 Why  the  agitation  of  Andhras  against
 Andhras  was  started?  The  British  regime
 formulated  their  policy  of  :  “Let  Indians
 fight  against  Indians”  and  brought  forward
 the  partition  of  India.  The  British  by  the
 formulation  of  this  policy  had  brought  dis-
 aster  to  India.  Later  on  the  American  im-
 perialists,  world’s  No.  l,  enemy,  formulated
 the  policy  of  Let  Asians  fight  against
 Asians”.  With  this  policy  Americans  brought
 civil  war  in  China  and  Indo-China.  In  these
 intrigues,  their  plans  are  understandable.
 But  the  most  surprising  thing  is  to  find
 some  Andhra  leaders  following  almost  a

 policy  and  making  Andhras  to  fight
 mong  themselves,  who  belong  to  one  State

 speak  one  language  and  in  herit  same  his-
 tory  and  culture.  It  is  really  deplorable  that
 these  leaders  have  succumbed  to  this  policy.
 This  is  a  dangerous  signal.  What  are  the
 reasons  for  this  ?  It  is  a  fact  that  there  are
 disparities  and  regional  imbalances  in
 Andhra  Pradesh  which  have  been  often  ex-
 ploited  by  the  trouble  shooters.  There  is
 aso  one  more  reason.  Since  1971,  there
 has  been  a  marked  change  in  the  political
 clima  0°  India.  Some  vested  interests  did
 not  lite  this.  Hence  they  attempted  to
 reverse  the  direction  by  disrupting  and

 *The  original  speech  was  delivered  in  Telugu.
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 weakening  democratic  forces  inciting  re-
 gional  Chauvinism.  It  is  they  who  brought
 forward  this  slogan  of  separatism.  At  first
 the  reactionary  and  the  communal  parties
 started  this.  But  unfortunately  later  on  one
 oi  the  powerful  factions  in  the  Congress
 party  took  over  the  leadership  for  the  cause
 ef  separation.  They  were  bent  upon  to
 settle  their  scores  against  one  arother.  I
 would  like  to  state  with  all  the  emphasis
 at  my  command  and  with  great  pride  that
 it  is  only  the  Communist  party  of  India
 which  stood  like  a  mountain  in  the  face
 of  these  agitations  and  strived  for  the  inte-
 gration  of  Andhra  Pradesh.  Every  member
 cf  our  party  in  all  the  2]  districts  from  top
 to  bottom  worked  very  hard  for  integra-
 tion.  I  want  you  to  take  note  of  this  fact.
 The  Jan  Sangh  and  Swatantra  party  have
 not  much  following  in  Andhra  Pradesh.  It
 is  only  because  of  this  powerful  faction  of
 the  Congress  party  which  supported  the
 cause  of  separation,  the  agitations  had  as-
 sumed  dangerous  proportions.  Therefore,  it
 is  the  Congress  party  that  should  learn  a
 lesson  from  this  agitation.  So  much  progress
 has  been  halted  in  Andhra  Pradesh,  be-
 cause  of  these  elements  in  Congress.

 SOME  HON.  MEMBERS:  We  do  not
 accept  it.  It  is  not  correct.

 SHRI  Y.  ESWARA  REDDY  :  While  the
 agitation  was  going  on  in  Andhra  Pradesh
 the  common  man  and  peasants  and  workers
 could  not  understand  the  reason  behind  the
 agitations.  Later  on  they  come  to  under-
 stand  the  real  nature  of  these  agitations.
 They  found  out  that  the  public  property
 has  been  destroyed,  schools  have  been  clos-
 ed  and  a  lot  of  damage  had  taken  place  in
 Andhra  Pradesh.  They  also  saw  with  their
 own  eyes  that  this  agitation  was  led  by  big
 landlords  and  businessmen.  Then  they
 found  out  that  this  movement  did  not  be-
 long  to  them  and  since  then  they  stood
 like  rock  to  maintain  the  integrity  of
 Andhra  Pradesh.  The  Central  Government
 also  took  into  account  this  feeling  of  the
 people  of  Andhra  Pradesh  and  brought
 forward  this  six-point  formula  for  the  in-
 tegration  of  Andhra  Pradesh.  It  is  thus
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 has  become  now  an  accepted  fact.
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 While  congratulating  everybody  who
 contributed  for  the  introduction  of  6-point
 formula  I  would  like  particularly  to  con-
 gratulate  the  poor  workers,  the  peasants
 and  people  of  Andhra  Pradesh  for  their
 contribution  to  this  cause.  I  would  also
 like  to  congratulate  the  integrationists  of
 the  Congress  party  for  having  stood  firmly
 althrough.  If  they  too  had  joined  their
 ‘separatist’  brothers  in  their  party  then
 integration  would  have  become  more
 difficult.

 SOME  HON.  MEMBERS:  Thank  you.

 SHRI  Y.  ESWARA  REDDY:  If  you
 want  to  implement  the  six-point  formula
 successfully  you  should  take  efforts  to  re-
 move  the  regional  imbalances.  Disparities
 should  be  removed.  Efforts  should  be  taken

 to  promote  industries  and  agricultural  out-
 put.  Besides  these  steps,  measures  of  funda-
 mental  nature  should  be  taken  for  the  wel-
 fare  of  the  people  of  Andhra  Pradesh.  If
 vou  do  not  take  these  efforts  then  that  will
 again  encourage  the  cause  of  separation.
 What  are  these  measures?  The  most  im-
 portant  thing  is  ceiling  on  landholdings  as
 recommended  by  the  Central  Government.
 Secondly  these  lands  should  be  distributed
 among  the  landless  agricultural  labourers.
 The  wholesale  trade  in  rice  should  be  taken
 over  by  the  Government.  During  the  Presi-
 dent’s  rule  this  issue  was  successfully
 shelved.  Now  it  should  be  taken  up.  Com-
 modities  of  daily  use  and  necessities  of  life
 should  be  sold  at  controlled  rates  at  fair
 price  shops.

 The  ryots  should  be  supplied  manures,
 agricultural  fertilizers,  impliments,  cement
 and  oil  at  controlled  rates  at  fair  price
 shops.  The  ceiling  on  property  Bill  should
 be  brought  forward  the  slums  in  the  cities
 should  be  removed.  It  is  only  when  you
 bring  forward  these  and  similar  measures.
 integration  of  Andhra  Pradesh  would  be
 protected.
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 Since  965  there  has  been  virtual  eco-
 nomic  stagnation  in  Andhra  Pradesh.  There
 has  been  absolutely  no.  progress.  And  in
 addition.  these  agitations  have  further  im-
 pedded  the  progress.  Compared  with  other
 States.  Andhra  Pradesh  has  become  very
 backward.  So  many  projects  under  con-
 struction  have  not  been  completed.  For
 example  steps  should  be  taken  to  complete
 the  Nagarjunasagar.  Pochampad,  Tungb-
 hadra  high  level,  Srisalem  projects.  These
 projects  should  be  completed  before  the
 completion  of  the  Fifth  Five  Year  Plan.

 As  regards  the  backwardness  of  some
 areas  in  Andhra  Pradesh,  only  lip  service  is
 being  pzid  by  the  Central  and  State  Gov-
 ernment.  No  concrete  action  has  been  taken
 by  the  Government  to  improve  the  back-
 ward  areas  of  Andhra  Pradesh.  Everybody
 knows  that  Rayalseema  along  with  Telen-
 gana  is  a  backward  area  in  Andhra  Pra-
 desh.  It  is  also  generally  agreed  that  Raya-
 lasema  is  the  blackest  spot  on  the  economic
 map  of  India.  What  has  been  done  0
 Rayalaseema  during  the  past  20  years  ?  It
 is  a  area  inhabited  by  80  lakhs  of  people.
 The  Central  Government  have  not  intro-
 duced  any  industrial  progress  in  Rayal-
 seema.  Even  during  the  time  of  2nd  Plan
 period,  there  has  been  a  proposal  for  a
 cement  factory  at  yerraguntla  in  Cuddapah
 district  but  up  till  now  no  action  has  been
 taken  in  this  regard.  This  project  has  been
 promised  in  elections  after  elections  but
 nothing  has  been  done  so  far.  This  remained
 only  as  an  election  promise.  The  water
 from  the  Krishna  river  does  not  flow  into
 Rayalaseema,  although  it  passes  through  it.
 Unless  and  until  waters  of  Krishna  river
 ave  diverted,  famine  in  Rayalaseema  cannot
 be  permanently  eradicated.  I  can  cite  any
 instances  like  this.  There  is  a  radio  sta-
 tion  at  Cuddapah.  Although  it  is  there  for
 the  past  0  years  the  transmission  line
 do  not  work  in  day  time.  This  shows  the
 callous  indifference  exhibited  by  the  Cen-
 tral  and  State  Governments  against  the
 Rayalaseema.

 I  would  like  to  say  a  word  regarding
 Pulivendala  Channel.  This  is  in  drought
 affected  area.  Even  before  the  project  has
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 been  started  advance  betterment  levy  has
 been  imposed  for  the  execution  of  that  pro-
 iect.  It  is  really  astonishing  how  this  sort  of
 Icvy  is  imposed  on  a  chronically  drought
 affected  area.  Of  course.  after  series  of
 agitations.  it  has  been  abolished  during
 President's  rule.  Reasons  like  these  are
 rcsponsible  for  encouraging  separatism.
 Therefore  I  urge  the  Government  to  make
 special  efforts  in  removing  the  chromic
 backwardness  of  Rayalaseema.  So  I  hope
 that  all  sections  of  people  in  Andhra  Pra-
 desh  will  cooperate  in  implementing  the
 six-point  formula  successfully.

 Even  nowin  Andhra  Pradesh,  Jana  Sangh
 and  Swatantra  party  are  opposed  to  this
 6-point  formula.  In  the  new  Ministry  of
 Andhra  Pradesh,  prominence  has  been  given
 to  those  persons  who  did  not  support  in-
 tegration.  Those  who  made  sacrifices  for
 the  cause  of  integration  have  been  ignored.
 Anyhow  the  Ministry  has  been  formed  and
 the  Chief  Minister  is  issuing  bold  state-
 ments  and  making  big  promises.  We  should
 now  see  how  the  things  are  implemented
 in  a  successful  manner.  In  conclusion,  I
 kope  that  the  State  Government  will  take
 all  steps  necessary  to  make  the  six-point
 formula  a  complete  success.  With  these
 words,  I  support  this  Bill.

 SHRI  J.  RAMESHWAR  RAO  (Mahbub-
 nagar):  Mr.  Deputy  Speaker,  Sir,  if  I  inter-
 vene  in  this  discussion  on  the  Constitution
 (Thirty-second  Amendment)  Bill,  I  do  so
 with  a  certain  amount  of  regret  and  a  great
 deal  of  anguish.  I  had  the  privilege  of
 placing  my  views  before  this  hon.  House  on
 the  22nd  February  this  year  on  the  problem
 that  was  facing  Telangana  and  Andhra.  I
 then  recalled  that  on  the  9th  December,
 1972,  I  had  begged  the  Prime  Minister  not

 to  proceed  with  the  Mulki  Rules  Bill  which
 later  became  an  Act  of  this  Parliament.  It
 is  indeed  interesting  to  see  that  very  same
 Mulki  Rules  Act  is  now  going  to  be  re-
 pealed.

 It  will  not  be  fair  of  me  to  say:  I  told
 you  so.  I  may  be  forgiven  for  saying  this
 but  had  the  Government  acceded  to  my
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 request  not  to  push  through  the  Mulki
 Rules  Bill,  we  might  have  been  saved  the
 happenings  in  Andhra  Pradesh  which  re-
 sulted  in  the  loss  of  so  many  lives  and
 private  and  public  property  worth  crores
 ef  rupees.  with  all  the  suffering  that  went
 with  it.  Now  that  Act  is  being  repealed.
 If  that  is  all  that  is  being  done,  I  would
 not  have  spoken  today.  But  what  is  now
 sought  to  be  done  is  something  totally
 different  and  totally  contrary  to  the  very
 concept  of  the  Mulki  Rules  Act,  even
 though  that  Act  was  totally  inadequate.  We
 are  now  proposing  to  delete  article  3711)
 from  our  Constitution.  That  article  has  a
 history  and  a  background  which  is  not
 brought  out  in  the  Statement  of  Objects
 and  Reasons  appended  to  the  Bill.

 It  would  be  interesting  to  recall  briefly
 the  history  and  the  background  to  article
 3°i(l).  The  States  Reorganisation  Com-
 mission  headed  by  Dr.  Fazl  Ali  had  recom-
 mended  the  formation  of  a  separate  Telan-
 gana  State.  The  people  of  Telangana  wanted
 @  separate  State.  I  do  not  want  to  repeat
 what  I  said  in  this  House  on  22nd  Feb-
 ruary  this  year.  I  did  point  out  why  they
 wanted  a  separate  State  and  I  also  pointed
 out  that  the  concept  of  one  language  one
 State  was  neither  historically  nor  currently
 true  either  in  this  country  or  outside.  Apart
 from  a  very,  short  period  of  50  or  60
 years,  never  in  history,  I  repeal  never  in
 history  were  all  the  Telugu  speaking  people
 in  one  political  entity.  Telangana  has  not
 been  in  the  same  political  unit  as  the  rest
 of  Andhra  Pradesh.

 In  spite  of  the  recommendations  of  the
 States  Reorganisation  Commission  —  that
 Telangana  should  be  a  separate  State,  the
 then  Prime  Minister  of  India,  the  late  Shri
 Jawaharlal  Nehru  for  whom  I  have  deep
 Iove  and  affection  and  great  regard,  and
 House  in  its  wisdom  decided  that  Telan-
 gana  need  not  be  a  separate  State.  But  it
 was  conceded  that  Telangana  needed  safe-
 guards  and  protection  and  hence  article
 37I()  was  specially  introduced  in  the
 Constitution.  By  this  clause  a  separate  re-
 gional  committee  was  provided  for
 Telangana.
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 The  discussions  and  deliberations  pre-
 ceding  this  decision  were  interesting.  Many
 assurances  were  given  to  the  people  of
 Telangana  and  a  gentlemen's  agreement  was
 signed  by  the  then  leader  of  both  Telan-
 gana  and  Andhra.

 The  assurances  given  to  the  people  of
 Telangana  were  never  observed.  The  gen-
 tlemen’s  agreement  was  treated  as  a  scrap
 of  paper.  It  would  be  interesting  to  recall
 that  during  those  discussions  and  delibera-
 tions,  Jawaharlalji  gave  an  assurance  that
 if  after  five  years  the  people  of  Telangana
 felt  that  they  should  not  or  could  not  re-
 main  in  a  single  State  of  Andhra  Pradesh,
 they  would  be  permitted  to  form  a  separate
 State.

 5.00  hrs.

 Clause  ()  of  article  37]  was  included
 against  this  history  and  background.  But
 then,  people’s  memories  are  short  and
 Government’s  memory  is  shorter  still.  What
 is  sought  to  be  done  today  is  to  remove  the
 last  vestiges  of  the  assurances  and  safe-
 guards  given  to  the  people  of  Telangana
 and  to  exercise  them  from  the  Constitution
 of  India.  A  number  of  additions  are  pro-
 posed  to  be  made  to  the  Constitution  for
 the  purpose  of  services,  appointments.  ad-
 ministrative  tribunals  and  a  central  uni-
 versity.  Speaking  in  this  House  on  22nd
 February,  I  had  pointed  out  that  the  argu-
 ments  of  backwardness,  lack  of  develop-
 ment  and  neglect  of  an  area  may  be
 rationalisations  of  the  deep  urge  and  desire
 of  a  people  for  the  recognition  of  their
 separate  identity  and  the  recognition  of
 their  separate  sub-culture,  that  this  desire
 was  emotional  and  psychological  and  if  it
 was  not  recognised,  it  was  bound  to  lead
 to  psychological  scars  and  distort  the  growth
 of  the  people  towards  their  own  cultural
 fulfilment  further  that  it  was  the  very
 essence  of  democracy  that  this  desire  should
 be  recognised  and  the  sub-culture  of  a
 separate  group  be  permitted  to  be  woven
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 into  the  national  pattern.  What  is  proposed
 to  be  done  today  is  not  only  not  to  re-
 cognise  the  separate  identity  of  a  sub-cul-
 ture  but  to  create  a  situation  by  removing
 the  last  vestiges  of  protection  whereby  the
 separate  identity  of  Telengana  will  be  sub-
 merged  and  lost  for  all  time.  This  is  my
 deep  anguish.

 The  statement  of  objects  and  reasons
 says  that  this  Six-point  formula,  so  called,
 weuld  help  in  the  integration  of  the  State
 and  accelerate  the  development  of  back-
 ward  areas.  I  wish  it  were  true.  I  should
 not  be  considered  impertinent  if  I  say  that
 not  only  will  the  removal  of  clause  I  of
 article  37!  and  the  consequential  additions
 and  alterations  proposed  not  help  integra-
 tion  but  it  will  ony  lead  to  the  total  sub-
 mergence  and  strangulation  of  the  separate
 sub-culture  of  Telengana.  It  has  often  been
 said  that  the  demand  for  small  States  or  the
 desire  of  9  sub-culture  group  for  the  re-
 cognition  of  its  separate  identity  represent
 forces  of  disintegration  and  are  anti-natio-
 nal.  Permit  me,  Sir,  to  point  out  that  on
 the  contrary  it  is  the  large  unilingual  States
 that  may  in  a  moment  of  crisis  when  there
 is  a  weak  Central  Government  be  tempted
 to  become  anti-national  and  may  even  go
 to  the  extent  of  threatening  secession  and
 inviting  foreign  intervention,  jeopardising
 the  very  unity  and  integrity  of  this  country.
 The  unity  and  integrity  of  the  country  can-
 not  depend  upon  single  individual,  how-
 ever  great  the  individual  may  be.  The
 unity  and  integrity  of  the  country  must
 be  institutionalised.  Small  States  can  never
 be  a  danger  to  the  integrity  of  the  country.
 They  will  be  completely  dependent  on  the
 Central  Government.  This  will  enable  the
 Central  Government  to  be  a  strong  Gov-
 ernment,  irrespective  of  the  individual  who
 may  for  the  time  being  head  it.  While  I
 concede  it  will  not  be  possible  for  us  to
 go  back  to  multilingual  States,  IT  am  con-
 vinced  that  in  the  interest  of  the  integrity
 of  the  country  and  the  strength  of  the
 Central  Government.  we  should  move  for-
 ward  to  the  idea  of  more  than  one  State
 in  a  language  area  and  thercby  prevent  the
 emergence  of  linguistic  nationalism  and
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 linguistic  chauvinism  which  has  been  in
 history  and  will  continue  to  be  in  future
 the  disruptive  factor  in  the  Indian  Union.

 SHRI  SHY  AMNANDAN  MISHRA
 (Gegusarai)  :  But  then  they  say,  as  a  small
 State  you  cannot  have  a  Prime  Minister.

 SHRI  J.  RAMESHWAR  RAO:  If  you
 would  carefully  follow  what  I  am  saying,
 you  will  appreciate  that  small  States  will
 strengthen  the  Prime  Minister  and  the
 Central  Government.

 SHRI  SHYAMNANDAN  MISHRA:  I
 am  saying  something  different.

 SHRI  J.  RAMESHWAR  RAO:  Well,  I
 do  not  understand  your  language  and,  ob-
 viously,  you  do  not  understand  mine.  The
 whole  question  is  so  clear  that  I  do  not  see
 why  people  do  not  understand  it.

 Shri  Shyamnandan  Mishra  is  an  intelle-
 ctual  and  he  should  understand  it  better
 than  others.

 The  real  problem  is  not  employment
 opportunities;  the  real  problem  is  the  deep
 urge  of  the  people  of  Telengana  to  be  se-
 parate.  It  is  a  psychological  and  emotional
 urge.  The  demand  for  employment
 opportunities  is  important  but  it  is
 a  manifestation  of  this  deep  desire
 for  a  separate  identity.  Emotional  integra-
 tion  cannot  come  by  suppression  or  sub-
 mersion;  it  can  only  come  through  a  feeling
 of  equality,  and  the  feeling  of  equality  can
 come  only  by  the  recognition  of  the  sepa-
 rate  identity  of  a  sub-culture,  i.e.  of  the
 people  of  Telengana  and  constituting  them
 into  a  separate  State  within  the  Union  of
 India.  The  people  of  Telengana  want  to
 have  a  separate  State  with  their  separate
 sub-culture  and  they  want  recognition  of
 this.

 That  alone  will  make  emotional  integra-
 tion  between  the  people  of  Telengana  and
 the  people  of  Andhra  possible  and  also
 emotional  integration  between  the  people
 of  Telengana  and  the  people  of  the  rest
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 of  the  country  real.  Suppression  and  sub-
 merging  a  people  will  distort  the  persoralily
 of  the  people  of  Telengana  and  drive
 underground  into  the  sub-conscious  all  the
 anger.  resentment  and  dissatisfaction  which
 can  do  no  good  either  to  the  people  of
 Telengana  or  to  the  people  of  India.  In
 what  form  this  suppression  and  submer-
 gence  may  erupt  I  cannot  foretell,  but  I  feei
 deep  down  within  me  that  what  is  being
 contemplated  today  may  lead  to  conse-
 quences  which  all  of  us  may  regret.

 We  are  today  wanting  to  amend  _  the
 Constitution  by  deleting  clause  ()  of  arti-
 cle  371.  I  would  like  to  caution  the  Gov-
 ernment  not  to  proceed  with  this  amend-
 ment  in  haste.  Even  if  Government  feel
 that  the  so-called  six-point  formula  will
 work  towards  what  they  feel  is  the  emo-
 ticnal  integration  of  the  people  of  Telen-
 gana  and  Andhra,  there  is  no  urgency  for
 this  amendment.  The  six-point  formula  has
 been  put  forward;  it  is  said  that  it  has
 been  accepted  by  an  overwhelming  majority
 of  the  members  of  the  legislature,  how
 sincerely  I  do  not  know.  because  the
 Majority  of  them  were  the  leaders  of  the
 separatist  movement  a  few  months  ago.  A
 Government  responsible  to  the  legislature
 has  been  installed  in  Hyderabad.  Let  the
 Government  function,  let  the  legislature
 meet.  Jet  us  watch  what  happens  for  a  year
 cer  even  two  and.  if  events  prove  that  the
 Gevernment  is  right  and  the  six-point  for-
 mula  is  moving  in  the  direction  of  emo-
 tional  integration,  we  can  at  that  stage
 amend  the  Constitution.  Then  I  will  be  se-
 cond  to  none  in  supporting  it.  If  the  six
 point  formula  does  move  in  the  right  direc-
 tion  of  emotional  integration,  let  us  at  that
 time  come  to  this  House  and  ask  for  a
 constitutional  amendment.  One  year  is  not
 a  very  long  period  to  wait  in  the  history
 of  a  country  or  of  a  nation.  If  we  amend
 the  Constitution  in  haste  what  reactions
 it  will  have  and  what  consequences  it  will
 lead  to.  no  one  can  foresee.  If  things  do
 not  work  out  the  way  Government  hopes
 that  they  will,  shall  we  then  come  back
 to  this  House  and  ask  for  the  re-introduction
 of  this  article,  or  would  we  ask  this  House
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 to  accept  a  separate  Tcelengana  State,  I  do
 not  know.  As  I  begged  of  the  Prime  Minis-
 ter  on  the  9th  December  972  not  to
 proceed  with  the  Mulki  Rules  Bill,  I  would
 like  through  you.  Sir.  to  beg  of  her  and
 thc  Government  of  India  not  to  proceed
 with  this  Constitution  (Amendment)  Bill,
 but  Ict  some  time  pass.  Let  us  watch  how
 things  work  themselves  out  in  Andhra  be-
 fore  amending  the  Constitution.  If  things
 work  in  the  right  direction.  we  shall  always
 have  the  right  to  amend  the  constitution.
 But  I  am  afraid  this  six-point  formula  will
 £0  the  way  of  the  earlier  five-point  formula.
 eight-point  formula  and  the  nine-point
 formula.

 Let  us  not  remove  the  last  vestiges  of
 protection  provided  for  the  people  cf
 Telengana  because  it  will  have  an  adverse
 effect  on  the  people  of  Telengana.  We  are
 told  that  all  the  leaders  in  Andhra  and
 Telengana  and  an  overwhelming  majority
 of  the  members  of  the  legislature  have
 accepted  the  six-point  formula.  It  is  very
 strange  that  some  leaders  take  up  a  public
 posture  and  have  a  different  private  pos-
 ture,  say  something  quietly  behind  closed
 doors  and  say  something  outside,  demand
 separation  one  day,  talk  of  the  opposite  on
 the  secondly.  I  do  not  understand  all  this.
 Only  they  can  explain  why  they  take  diffe-
 rent  views  on  different  days.  Obviously,
 they  do  not  know  the  deep  feelings,  urges
 and  aspirations  of  the  people  of  Telangana.
 I  feel  conviced  that  the  majority  of  people
 of  Telengana  want  a  separate  State  within
 the  Union  of  India.  They  will  not  look
 upon  with  favour  this  Constitution  Amend-
 ment  Bill.

 All  I  say.  in  conclusion,  is  that  I  once
 again  beg  of  this  Government  to  postpone
 consideration  of  this  Constitution  Amend-
 ment  Bill  lest  we  land  ourselves  in  greater
 trouble.

 MR.  CHAIRMAN  Before  I  call  the
 next  speaker,  I  would  like  to  say  one  thing.
 I  have  been  told  that  at  about  4.30  P.M.
 the  voting  will  take  place.  I  want  to  know
 what  time  the  Minister  will  (  for  reply
 to  the  debate.
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 श्री  मधु  लिमये  (बांका)  :  इस  पर  पूरी  बहस
 होने  दीजिये  ।  संविधान  को  बिल्कुल  खत्म
 किया  जा  रहा  हाँ  1  जल्दबाजी  की  कोई  जरूरत
 नहीं  हाँ  ।

 सभागार  महोदय  :  4.30  की  बात  हाउस  ने
 मानी  हाँ  ।

 Shri  Shyamnandan  Mishra.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Mr.  Chairman,  Sir,  I  must
 say  that  this  is  indeed  a  bad  day  for  the
 country  when  a  Bill  of  such  tragic  impli-
 cations  has  been  brought  before  the  House.

 What  apparently  this  Government  seems
 to  think  about  irtegration  is  that  it  means
 integrating  some  separatists  who  couid  be
 easily  won  over  in  the  Government,  in  the
 Ministry,  as  if  the  whole  was  about  Joaves
 and  fishes  of  office.

 Sir,  you  will  recollect  that  at  one  time,
 Bihar  and  Bengal  wanted  to  be  united

 SHRI  D.  N.  TIWARY  (Gopalganj):  At
 the  time  of  reorganisation  of  States.

 SHRI  SHYAMNANDAN-  MISHRA
 at  the  time  of  the  reorganisation

 of  States.  Those  who  were  at  that  time
 working  under  great  leaders,  Dr.  Sri  Krishan
 Sinha  ard  Dr.  B.  C.  Roy,  thought  that
 probably  ihe  interests  of  the  people  of  two
 States  lay  in  the  reunification  of  Bihar  and
 Bengal.  So  far  as  we  are  concerned,  we
 are  basically  in  favour  of  as  great  unity
 as  possrcle  in  the  country  sense  of  emviicral
 integration.  But  when  we  fird  that  this
 Cicvernment  takes  a  completely  erroneous
 view  unity,  we  have  to  categorically
 express  cur  views  against  it.

 at

 We  do  not  think  that  there  can  be  unity
 under  duress.  And  this  is  what  is  leing
 sougat  ic  be  achieved.  If  the  plea  is  taken
 ihat  ihe  present  Legislature  is  mosiiy  in
 favour  of  six-point  formula,  I  would  like
 fo  submit  with  all  humility  and  deference
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 that  this  Legislature  did  not  have  a  man-
 date  to  co  so.  This  Legislature  is  ccm-
 pletely  cut  of  tune  with  the  sentiments  of
 the  people  ct  Andhra.  Those  who  bad
 fought  till  the  other  day  in  offices,  in  the
 corridors,  in  the  fields,  are  expected  to
 come  together  one  fine  morning!  Can  #
 happen  like  that  ?

 27,  895  (SAKA)

 No  Government  can  excel  this  wonder-
 ful  Government  of  ours  in  the  art  of  illu-
 sionment.  This  Government,  while  it  can
 keep  itself  in  illusion,  thinks  at  the  same
 time  that  it  can  feed  the  people  perpetual-
 ly  on  illusions.  That  is  what  is  at  the
 root  of  most  of  our  troubles.

 To  my  mind,  it  is  like  killing  the  State
 of  Andhra  Pradesh  as  a  whole  and  also
 the  two  entities  which  have  been  fighting
 against  each  other.  It  is  like  giving  an
 injection  to  a  cancer  patient.  You  know
 that  sometimes  the  cancer  patient  towards
 the  end  of  his  life  suffers  from  excruciat-
 ing  pains.  But  the  doctor  hesitates  to  ad-
 minister  one  injection  which  is  probably
 the  last  one  that  lies  in  the  medical  arm-
 oury.  The  doctor  never  administers  that  in-
 jection.  It  may  well  be  that  the  injection
 would  penable  the  patient  to  survive  for
 six  months  or  one  year  or  even  two  years.
 But  after  that  injection  is  administered,
 there  is  no  hope  of  survival  left.  That  is  \ what  the  present  Government  is  doing  They
 are  now  killing  the  patient;  the  last  thing
 that  they  are  seeking  to  do.  And  for  what
 reasons?  It  is  only  because  of  personal
 reasons,  because  of  the  false  prestige  that
 the  Prime  Minister  has  come  to  associate
 with  herself.  She  thinks  that  what  is  morc
 important  for  the  country  is  the  persona
 image  of  the  Prime  Minister  and  not  thc
 interest  of  the  people  concerned  in  thosé
 areas.  I  must  say  as  a  friend  of  the  Prime
 Minister—because  the  Prime  Minister  th?
 other  day  gave  me  the  privilege  of  bein!
 called  her  friend  and  it  is  my  duty  as  ;
 friend  to  tell  her:  “The  image  of  th?
 country  is  more  important  than  your  imagé&
 Madam  Prime  Minister—one  has,  however
 nothing  to  say  so  far  as  your  pe:soneS
 image  is  concerned”.  d
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 {Shri  Shyamnandan  Mishra]
 So,  this  is  something  which,  I  think,  is

 going  to  be  against  the  very  grain  of  our
 country.  It  is  going  to  be  against  the
 national  assumptions,  the  basic  assump-
 tions  on  which  the  nation  is  built.  |  What
 you  are  trying  to  promote  is  a  religion  of
 ‘localism’.  This  is  the  religion  which  the
 country  is  asked  to  have—the  religion  of
 localism  and  not  the  religion  of  nationa-
 lism.  So,  I  would  say  that,  even  at  this
 late  stage,  if  the  Government  has  got  the
 necessary  flexibility  and  awareness  of  what
 it  is  doing  after  many  hon.  members  have
 expressed  their  opinion  on  this,  they  should
 withdraw  this  measure  even  at  this  late
 hour.

 Mr.  Chairman,  there  is  another  point
 which  has  been  tried  to  be  pressed  home
 but  that  has  not,  in  fact,  been  realised  by
 the  other  side.  May  I  submit  in  all  humi-
 lity  that  the  Chair  is  also  not  coming  to
 eur  aid  as  it  should?  To  my  mind,  this
 ull  is  completely  untenable  from  the
 Constitutional  and  legal  point  of  view.  And
 if  I  am  able  to  establish  it,  should  the
 Chair  tell  me,  ‘Mr.  Mishra,  it  is  for  you
 to  go  to  the  court  and  test  your  point  of
 view  or  test  the  legislation  or  law  there’.
 Should  it  be  like  that  ?

 Should  not  the  Chair  exercise  its  discre-
 tion  or  judgment  in  this  matter?  Today  we
 are  celebrating  the  i00th  Birth  Anniver-
 sary  of  the  late  Vithalbhai  Patel,  and  you
 would  recollect  that,  in  this  very  House,

 he  late  Vithalbhai  Patel  had  ruled  the
 Public  Safety  Bill  out  of  order  in  spite  of
 what  the  Government  of  the  day  felt  in
 the  matter...

 MR.  CHAIRMAN:  During  the
 regime.

 British

 SHRI  SHYAMNANDAN'  MISHRA:
 When  the  present  Government  behaves
 worse  than  the  British  Government,  what
 are  you  to  do,  Mr.  Chairman?

 Sir,  this  is  a  law  which  is  bound  to  be
 truck  down  by  the  Supreme  Court.  You
 wre  taking  away  the  fundamental  rights  of
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 the  citizen.  You  are  putting  barricades
 at  every  point,  so  that  one  must  not  have
 the  feeling  of  oneness  of  the  country.  What
 to  talk  of  the  oneness  of  the  country,
 not  even  oneness  of  the  district.  A  germ
 which  was  confined  to  a  small  area,  a
 thing  which  was  a  minor  disease,  is  now
 sought  to  be  converted  into  an  epidemic.
 This  is  going  to  be  the  great  contribution
 and  achievement  of  this  Government!  And
 this,  I  say,  is  against  the  every  grain  of
 our  Constitution.  You  are  going  against
 the  basic  structure  of  the  constitution  be-
 cause  the  basic  structure  of  our  constitu-
 tion  is  built  on  the  fundamental  rights
 which  are  available  to  every  citizen.  Only

 the  other  day  the  Supreme  Court  in  the
 fundamental  rights  case  decided  that  the
 Parliament  had  no  right,  no  authority  to
 go  against  the  basic  structure  of  the  consti-
 tution.  And,  now  the  hon.  Members  from
 the  other  side.  particularly,  the  Law  Minis-
 ter  assures  us  that  it  is  never  the  intention
 of  the  Government  to  go  against  the  basic
 structure  of  the  Constitution.  If  that  is
 so,  what  does  constitute  the  basic  structure
 of  the  constitution  if  not  the  fundamental
 rights  available  to  the  citizen?  And  the
 fundamental  rights  of  the  citizen  are  be-
 ing  nullified  in  this  way.

 So.  |  would  submit  that  this  Bill  is  of
 such  a  nature  that  it  should  be  ruled  out
 of  order  by  the  Chair  and  the  Chair  must
 also  protect  us  from  being  found  ridicu-
 lous  in  the  eyes  of  the  court  later  on.
 Now,  if  you  are  able  to  come  to  the
 judgment  that  the  fundamental  rights  are
 indeed  being  sought  to  be  nullified,  then
 I  leave  it  to  you  as  to  what  is  your  duty
 in  the  matter.

 So,  I  am  against  this  measure  because
 in  the  first  instance,  I  think  it  is  against  the
 interests  of  the  country  and  in  the  second,
 it  is  against  the  interest  of  Andhra  and
 lastly  it  is  against  the  interest  of  every
 citizen  of  the  country.

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  ८.  PANT):
 First  of  all  I  must  thank  those  friends  who
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 have  made  personal  references  to  me  in
 the  course  of  their  speeches.  It  was  very
 gracious  of  them  and  I  feel  that  this  whole
 experience  of  dealing  with  Andhra  friends
 in  this  matter  has  in  itself  been  a  very  rich
 reward  for  me.

 Some  of  the  Members  who  spoke  re-
 ferred  to  the  fact  that  the  Bill  does  not
 provide  for  the  development  of  the  back
 ward  regions  of  Andhra  Pradesh  or  for
 the  removal  of  regional  imbalances.
 Now,  the  Home  Minister,  in  his  opening
 statement,  has  made  it  clear  that  in
 matters  of  development,  the  constitution
 of  a  Planning  and  Development  Board
 for  the  whole  State,  committees  for  the
 backward  regions  and  matters  connected
 herewith  like  assistance  from  the  Centre—
 all  these  things  would  be  dealt  with  by
 the  State  Government  because  they  have
 the  powers  to  do  so  and  it  is  not  neces-
 sary  to  include  this  particular  aspect  in
 the  Bill.  But  if  they  would  see  what  is
 known  as  the  six  point  formula,  they
 would  see  that  the  first  point  begins  as
 follows  :—

 “Accelerated  development  of  the
 backward  areas  of  the  State  and  plann-
 ed  development  of  the  State  Capital
 with  specific  resources  ear-marked  for
 these  purposes  and  appropriate  associa-
 tion  of  representatives  of  such  back-
 ward  areas  in  the  State  Legislature
 along  with  other  experts  in  the  for-
 mulation  and  managing  of  develop-
 ment  schemes  for  such  areas  should
 form  the  essential  part  of  the  develop-
 ment  strategy  of  the  State.” ~

 Se.  really  this  is  the  first  of  the  basic
 points  which  emerged  out  of  the  discus-
 sions  between  the  Centre  and  the  State
 leaders.

 Shri  Jagannatha  Rao  Joshi,  in  the
 course  of  his  speech.  said  that  in  the
 whole  world  to-day,  the  tendency  was  for
 countries  to  come  together.  He  referred
 to  the  example  of  the  ECM  and,  in  the
 same  breath,  he  did  not  seem  to  approve
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 of  Andhra  and  Telangana  staying  to-
 gether.  It  is  a  little  odd  for  a  person who  appreciates  the  efforts  of  countrics
 to  build  bridges  and  to  come  together  in
 economic  and  other  matters  as  also  poli- tical  matters  should,  in  this  instance,  have
 chosen,  either  out  of  political  necessity or  otherwise—I  do  not  know—to  take  the view  that  here  it  would  have  been  better to  divide  the  State.

 The  Jan  Sangh  itself  not  so  long  ago was  a  votary  of  larger  States.

 ,  शी  साधु  लिमये  :  वह  ता  राज्यों  का  ही  बिंधी
 हा।

 SHRI  K.  C.  PANT:  I  am  not  aware
 of  that.  At  the  moment,  he  is  Propa- gating  this  point  of  view.  At  one  time
 they  wanted  larger  States.  Now  he  had shifted  from  larger  States  to  smaller States,  and  there  are  some  who  talk  of
 Stateless  society  somewhere  else,  heading ing  that  way.  (Interruptions).

 MR.  CHAIRMAN:  Utopian.

 SHRI  K.  C.  PANT:  The  point  that  I  am
 making  is  this.  It  is  a  simple  one.  When Punjab  was  divided  the  representatives of  Jan  Sangh  said,  if  you  divide  Punjab, you  are  dividing  the  country.  Now  the same  Jan  Sangh  say  that  if  you  keep  this State  united  you  are  dividing  the  coun-
 try.  I  don’t  understand  this  logic  and
 r  think  that  in  his  cooler  moments  Joshi Ji  will  agree  on  the  desirability  to  keep the  State  together.

 SHRI  JAGANNATHRAO  JOSHI:  It was  together,  but  you  have  disturbed  it,
 SHRI  K.  C.  PANT:  So,  you  agree  on the  direction  which  we  are  taking  I  think Shri  Esware  Reddy  and  other  friends  who have  supported  the  Bill.  J  heard  my friend  Shri  Rameshwara  Rao  very  care-

 fully.  He  is  an  old  friend  of  mine.  I  do not  want  to  enter  into  any  arguments with  him.  I  only  wish  !  could  drag  him
 away  from  the  past  and  replace  his
 pessimism  with  some  new  confidence  and
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 [Shri  K.  C.  Pant]
 new  hope  for  the  future.  Because,  that
 is  essentially  the  problem,  and  unless  I
 can  take  him  away  from  the  conditional
 reflex  he  has  got,  |  will  find  it  very  diffi-
 cult  to  put  forth  my  point  of  view  across
 to  him,  as  far  as  his  speech  is  concerned.

 I  do  net  want  to  go  into  the  historical
 background  because  that  has  been
 brought  out  clearly  in  the  Home  Minis-
 ters  speech.  I  have  had  the  privilege  of
 being  associated  with  the  Andhra  Pra-
 desh  matters  for  some  years  and  I  saw
 the  agitation  in  Telegana  at  its  height  in
 969  and  by  a  queer  coincidence  within

 a  few  years  the  pendulum  had  =  swung
 the  other  way  completely;  whereas  at  that
 time  there  was  a  cry  in  Telengana_  for
 separation  of  the  State,  there  was  a  very
 persuasive  approach  in  the  Andhra  region
 to  keep  the  State  together  and  attempts
 were  made  by  Andhra  friends  to  go  out

 of  their  way  to  accommodate  the  Telengana
 people  so  that  the  State  may  stay  together.
 Now  we  found  the  pendulum  swung  _  the
 other  way  and  they  who  were  _  holding
 such  view,  were  asking  for  separation.  But
 ultimately  the  Telengana  friends  saw  that
 point  of  view  of  friends  from  Andhra  and
 agreed  to  accommodate  them  and  so  we
 have  come  to  have  one  State  in  Andhra
 Pradesh.  J  would  like  to  point  out  that
 the  agitation  was  triggered  of  by  judicial
 pronouncements.  I  would  like  to  remind
 the  House  that  in  both  cases  matters  were
 settling  down.  Once  the  provisions  of  the
 Public  Employment  Act  were  struck  down
 and  that  led  to  Telengana  agitation.  Now
 in  this  particular  case  the  supreme  court
 judgment  came  which  uphold  the  Mulki
 tules.  That  triggered  of  an  agitation.  So
 once  this  whole  background  understood  it
 is  easier  to  appreciate  what  led  to  the  mis-
 understandings  both  in  Andhra  region  and

 'Telengana.  There  is  no  doubt  there  were
 ॥  misunderstanding,  passions  ran  high,  there

 was  anger  and  at  a  particular  stage  there
 ;

 was  reluctance  to  listen  to  each  other.
 This  was  definitely  there,  and  this  House

 is  aware  of  all  those  facts.  I  do  not  want
 to  go  into  them.  It  is  because  of  this
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 misunderstanding,  this  distrust  and  the
 emotional  approach  to.  problems  which
 held  sway  at  that  time  that  some  voices
 were  raised  advocating  the  desperate
 remedy  of  separation.  But  even  at  that
 stage,  even  at  the  height  of  the  agitation,
 even  those  friends  who  spoke  of  separation
 —TI  do  not  say  all  of  them,  but  the  majo-
 rity  of  them—thought  of  it  as  a  desperate
 temedy.  They  were  still  not  completely
 free  from  the  influence  of  the  great  ideal
 of  Vishala  Andhra,  which  has  inspired  the
 Andhra  people  for  decades.  Therefore,
 even  while  on  the  surface  they  were  dis-
 turbed  emotionally  under  the  surface,  this
 ideal  still  had  a  lot  of  attraction  for  them.
 In  those  days,  3  found  that  even  when  the
 agitation  was  going  on,  friends  from
 Andhra  did  accept  that  if  a  way  could  be
 found,  they  would  like  to  see  the  State
 remain  together.  This  feeling  was  there
 even  at  the  height  of  the  tension.  This
 was  one  of  the  happiest  features  of  this
 whole  episode.  I  would  say  that  this  was
 what  had  made  it  easier,  this  general  states-
 manship  on  the  part  of  the  friends  there;
 and  the  attraction  of  the  ideal  of  Vishala
 Andhra  which  has  been  very  much  one  of
 the  emotional  factors  in  Andhra  Pradesh
 and  in  history,  which  Shri  Rameshwar  Rao
 seems  to  ignore  completely,  has  been  there.
 This  was  there  in  evidence,  and  it  was
 this  which  made  it  possible  when  discus-
 sions  were  started,  to  find  areas  of  agree-
 ment.

 Discussions  were  started,  the  moment
 normalcy  was  restored  after  the  President’s
 rule  was  ushered  in,  and,  thereafter,  pro-
 gressively,  we  found  greater  and  greater
 areas  of  agreement.  On  this  gccasion,  I
 would  like  to  express  most  sincerely  my
 deep  gratitude  to  all  the  friends  with
 whom  I  had  the  good  fortune  to  hold  dis-
 cussions  at  that  stage  and  who  had  dis-
 cussions  with  the  Home  Minister  and  the
 Prime  Minister,  for  the  patience,  for  the
 understanding,  and  for  the  generosity  with
 which  they  approached  this  task,  with
 which  they  helped  us.  with  which  they
 allowed  us  to  help  them,  because  ultimate-
 ly  whatever  happened  was  not  something
 which  we  did  or  they  did,  but  it  had
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 emerged  out  of  the  discussions  themselves.
 It  is  a  tribute  to  their  spirit  of  understand-
 ing  that  it  emerged  in  this  manner.  I
 would  say  this  about  the  Andhra  leaders;  I
 am  glad  to  say  it  today  because  this  is  an
 occasion  when  we  can  take  stock  of  the
 entire  series  of  developments—I  would
 like  Mr.  Giri  to  note  this—that  even  at
 the  height  of  emotions,  the  Andhra  leaders
 did  not  say  that  they  wanted  to  take  away
 what  was  rightfully  belonging  to  Telen-
 gana...

 SHRI  S.  B.  GIRI  :  They  had  already
 taken  away  during  the  last  so  many  years.

 AN  HON.  MEMBER:
 interrupt  in  this  manner.

 SHRI  S.  B.  GIRI:  I  have  every  right  to
 interrupt.

 He  should  not

 SHRI  K.  C.  PANT  :  He  has  every  right
 to  interrupt,  but  it  would  be  better  if  he
 interrupted  in  a  manner  which  was  under-
 standable.  The  only  point  that  I  was  mak-
 ing,  and  which  is  an  important  point,  is
 that  the  Andhra  leaders  told  us  repeatedly.

 SHRI  S.  B.  GIRI:  The  Congress  leaders.
 SHRI  K.  C.  PANT:  The  Congress

 leaders,  certainly.  Does  he  hold  against
 them?  They  told  us  repeatedly  that  they
 were  not  interested  in  taking  away  from
 any  section  of  the  people  of  Andhra  Pra-
 desh  what  was  their  due,  what  they  could
 equitably  ask  for;  they  did  not  say  that;
 and  when  it  came  even  to  the  matter  of
 employment  or  development,  their  insis-
 tence  was  on  the  principle  of  uniformity.
 They  said  that  it  should  be  the  uniform  in
 all  parts  of  the  State  and  there  should  be
 no  discrimination  in  favour  of  or  against
 any  part  of  the  State.  This  was  the  main
 point  that  they  were  insisting  upon.  and
 they  did  not  say  ‘Please  see  that  the  Telen-
 gana  people  got  less  of  employment  or  de-
 velopment  or  anything  else  for  that  matter,
 and  this  was  the  basis  on  which  we  later
 on  developed  this  formula.  The  Telen-
 gana  leaders  also  took  a  very  big,  and  if
 I  may  say  so,  statesman  like  view  of  the
 problem.  They  were  certainly  interested
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 in  safeguarding  the  interests  of  the  people
 of  Telengana.  They  were  not  unaware  of
 the  history  or  background  of  this  question
 and  the  need  to  pay  special  attention  to  the
 problems  of  Telengana.  But  they  knew,
 as  my  friend,  knows,  that  the  repeated  in-
 terpretation  of  the  Mulki  Rules  by  the
 courts  had  made  it  difficult  to  understand
 what  benefit  had  occurred  to  Telengana  in
 all  these  years.  He  knows  very  well  that
 according  to  the  latest  High  Court  judg-
 ment,  a  person  born  in  Telengana  is  not
 a  Mulki,  that  a  person  who  has  come
 from  outside  and  stayed  for  I5  years  in
 Telengana  and  did  not  propose  to  go  back
 is  a  Mulki.  It  is  only  by  virtue  of  resi-
 dence  can  he  be  a  Mulki,  not  by  virtue  of
 birth  or  marriage,  Obviously,  this  is
 something  which  my  friend  would  never
 accept.

 895  (SAKA)

 So  we  have  come  to  a  point  in  this
 whole  matter  where  |  think  Telengana  lea-
 ders  were  only  right  in  trying  to  see  that
 a  solution  to  their  problems  lay  within
 the  framework  of  an  integrated  State  and
 within  the  framework  of  greater  under-
 standing  between  the  people  of  the  diffe-
 Tent  regions  of  the  State.  For  this  a
 fresh  approach  was  necessary.

 I  will  remind  him  of  something  down
 to  earth;  it  also  matters.  That  is,  the
 Rs.  45  crores  which  had  been  given  as  a
 special  fund  by  the  Bhargava  Committee
 had  been  exhausted  and  the  Telengana
 Regional  Committee  did  not  have  any
 extra  funds  for  the  development  of  that
 region.

 SHRI  S.  B.  GIRI:  It  is  Congressmen
 who  have  brought  this  out.  Shri  Chokka
 Rao  as  the  Chairman  of  the  Regional
 Committee  brought  out  the  fact  that
 Rs.  0  crores  of  Telengana  surplus  was
 taken  away  to  Andhra.  It  has  been
 accepted  even  by  the  Regional  Committee
 Congressmen,  I  do  not  speak  of  other
 parties.  Then  came  the  8-point  formula
 evolved  by  the  Prime  Minister.  The  Bhar-
 gava  Committee  had  said  that  it  is  rot
 Rs.  0  crores  but  Rs.  45  crores  had  been

 taken  away.



 27  Constitution
 (33rd  Amdt.)  Bill  &

 SHRI  K.  C.  PANT:  Anyway,  the  Bhar-
 gava  Committee  went  into  the  question
 and  came  up  with  a  certain  recommenda-
 tion  of  which  my  friend  is  not  unaware.
 Attempts  were  made  by  some  friends  both
 in  Andhra  and  Telengana  to  reopen  this
 matter.  It  was  not  reopened.  The
 findings  of  that  Committee  were  accepted
 in  toto.  So  |  do  not  think  we  need  go
 into  that  at  this  stage.

 The  third  point  on  which  all  were
 agreed  was  the  need  to  give  special  atten-
 tion  to  backward  areas  of  the  State.  Today
 reference  was  made  by  Shri  Venkatasu-
 baiah.  Shri  Reddy  and  other  friends  to  the
 backward  regions  in  the  State,  particularly
 to  Rayalaseema,  presumably  because  most
 of  them  come  from  Rayalaseema.  But
 slowly  as  other  friend  also  speak.  you  will
 find  that  even  in  the  so  called  forward
 areas  of  Andhra  Pradesh,  there  are  back-
 ward  pockets.

 PROF.  MADHU  DANDAVATE  (Raja-
 pur):  What  is  he  indicating?  Because  they
 have  come  from  that  area,  that  is  a  back-
 ward  area?

 SHRI  K.  C.  PANT:  The  fact  that  there
 are  regional  imbalances  was  accepted  by
 friends  from  Andhra  also.  All  of  them
 were  very  keen  that  all  ihe  backward  re-
 gions  should  be  developed.  I  do  not  re-
 call  one  member  from  Andhra  who  had
 at  any  stage  stated  that  Telengana  is  not
 a  backward  region  and  should  not  be
 given  assistance  to  develop.  I  do  not  re-
 call  one  friend  from  Telengana  who
 claimed  that  Telengana  was  the  only  back-
 ward  region  in  Andhra.  There  were  other
 areas  which  also  needed  special  assistance
 for  development.  Therefore,  these  were
 the  basic,  common  areas  of  agreement.  We
 tried  to  go  into  the  areas  of  agreement,
 to  identify  the  points  of  difference  ard
 slowly  to  evolve  some  kind  of  agreement
 on  that  basis.

 One  of  the  points  which  agitated  the
 minds  of  people  in  Andhra  Pradesh  has
 been  the  preference  given  to  Telengana
 people  in  the  matter  of  public  —  service
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 under  the  Mulki  Rules.  Some  friends
 have  said—I  think  it  was  Shri  Mishra  who
 has  gone  out  and  some  others;  I  think
 Shri  Madhu  Limaye  was  about  to  say  it—
 that  by  localising  services,  you  are  creat-
 ing  barriers  and  perhaps  extending  the
 principle  of  the  Mulki  Rules  to  other
 areas.

 The  point  is  we  are  not  writing  on  a  clean
 slate.  This  is  a  problem  all  over  the  coun-
 try.  People  do  want  employment  near
 their  own  houses  or  near  their  own  homes
 to  the  extent  possible.  Particularly  when
 we  think  of  low-paid  services,  certainly  all
 over  the  country  people  want  that  they
 get  employment  near  their  homes;  they
 want  to  avoid  two  establishments  if  possi-
 ble.  I  would  say  that  even  today,  if  one
 went  into  the  position  of  low-paid  emplo-
 yees  anywhere  in  the  country,  any  district,
 you  would  find  that  most  of  them
 are  probably  from  that  district  or  from
 that  area.  This  is  a  matter  of  fact  any-
 where,  and  I  think  by  administrative
 arrangements,  practices,  procedures,  this
 problem  could  be  taken  care  of  formally.
 In  the  public  sector  undertakings,  as  the
 House  knows,  there  is  always  a  demand
 that  the  local  people  should  get  employ-
 ment,  and  for  posts  below  a  pay  of
 Rs.  500  the  local  people  are  given  some
 preference.  All  these  things  can  be  done
 administratively,  but  here,  we  were  faced
 with  a  situation  in  which  in  the  past  cer-
 tain  preferences  had  been  given  and  peo-
 ple  had  become  accustomed  to  a  certain
 kind  of  reservation.  Today,  you  may  say
 “why  you  have  continued  this  and  you
 should  have  done  away  with  this.”  It  is
 simply  not  possible  because  we  are  not
 writing  on  a  clean  slate.  And,  therefore,
 we  had  to  take  into  account  the  realities
 of  the  history  of  Andhra  Pradesh  and  the
 manner  in  which  the  preferences  for  public
 services  had  grown  and  the  fact  that  even
 today  the  people  there  wanted  this  to  con-
 tinue.  What  we  have  done  here  is  that
 instead  of  preferences  being  applicable
 only  to  the  people  in  Telangana,  the  same
 kind  of  preferences  are  being  made  appli-
 cable  all  over.  In  other  words,  there  is
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 no  discrimination  in  any  part  of  the  State,
 in  any  district,  in  any  division.  There  will
 be  no  discrimination  now,  and  we  hope
 this  will  create  a  climate  of  understanding
 and  harmony  that  is  necessary.  This  is
 the  background  against  which  the  provi-
 sions  in  relation  to  the  public  services  have
 been  included  in  the  Bill.

 Sir.  |  would  also  like  the  House  to  know
 that  in  Andhra  Pradesh,  arrangements  for
 district-level  recruitment  for  certain  cate-
 gories  of  posts  have  been  earlier  instituted,
 and  the  people  and_  the  administration
 were  familiar  with  the  implications  of
 these  arrangements.  In  other  words,  this
 is  not  something  which  we  have  introduc-
 ed  with  which  the  people  there  are  com-
 pletely  unfamiliar.  This  has  been  going
 on  in  one  form  or  another.  I  think
 Mr.  Narayana  Rao  referred  to  the  fact
 that  what  we  are  doing  is  to  give  legal
 cover  to  the  existing  practice.  That  is
 what  it  really  comes  to.

 Here.  I  would  refer  to  another  aspect
 which  came  out  in  the  speeches  of  some
 hon.  friends  and  that  is,  that  we  arc  creat-
 ing  watertight  compartments;  that  is  not
 so.  In  fact,  if  they  study  the  elaboration
 of  the  six-point  formula,  this  has  been  spelt
 out.  The  resetvation  will  not  be  00  per
 cent  at  any  level.  Even  in  Class  IV  posts
 the  reservation  will  be  80  per  cent.  and
 for  the  20  per  cent,  people  can  come  from
 anywhere  and  compete  for  these  posts.
 Similarly,  for  the  gazetted  posts,  preference
 for  the  local  candidates  would  be  confined
 to  60  per  cent  only,  and  for  the  40  per
 cent,  people  can  come  from  anywhere  and
 compete  on  an  equal  basis.  So,  mobility
 has  not  been  excluded,  and  this  is  an  impor-
 tant  point  on  which  there  was  agreement
 among  the  leaders  of  Andhra  and  Telan-
 gana.  Among  the  gazetted  posts.  it  is  not
 as  if  all  the  gazetted  posts  are  covered  by
 preferences.  It  is  only  three  gazetted  posts
 which  are  covered  by  the  preferences,  and
 these  are.  Assistant  Civil  Surgeons,  Junior
 Engineers  and  Tahsildars.  These  are  the
 only  three  posts  which  are  covered.  TI
 would  like  the  House  to  understand  this
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 because  they  should  not  run  away  with
 the  impression  that  the  whole  thing  has
 been  done  in  a  manner  which  will  create
 watertight  compartments  which  it  does  not
 do.  Regionalisation  of  services  which  has
 been  done  is  again  something  which  has
 been  done  in  Andhra  Pradesh  earlier  also.
 This  will  ensure  certain  promotion  bene-
 fits  or  preferences  on  a  regional  basis.
 Transfers  from  one  district  to  another,
 from  one  division  to  another  are  also  possi-
 ble,  in  public  interest  or  exigencies  of
 public  administration.  This  is  again  some-
 thing  which  has  been  agreed  to  by  the
 leaders  of  Andhra  and  Telangana.
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 Then,  there  are  educational  facilities.
 Everywhere  the  demand  for  new  universi-
 ties  is  growing.  One  has  to  understand  it
 here  in  a  particular  background.  In  Andhra
 Pradesh  there  are  three  universities,  one
 each  in  Rayalaseema,  Telangana  and
 Andhra.  But  there  are  certain  restrictions
 prevalent  today,  namely,  preferences  on
 the  basis  of  the  local  people  in  the  matter
 of  admission  to  Government  colleges.
 The  idea  now  is  that  these  restrictions
 should  be  uniform.  The  other  idea  is  that
 there  should  be  a  Central  University  im
 Hyderabad.  Apart  from  _  other  things,
 Hyderabad  is  a  cosmopolitan.  city.  Not
 only  people  from  Andhra,  Telangana  and
 Rayalaseema  live  there.  but  people  from
 other  States  also  live  there,  many  of  them
 working  in  public  sector  undertakings.
 Even  otherwise  it  is  a  city  of  culture;  it  is
 one  of  our  great  cities  and  it  attracts  peo-
 ple  from  all  over  the  country.  It  is  per-
 haps  good  that  it  should  develop  to  its
 maximum  capacity  and  this  will  be  possi-
 ble  if  a  Central  University  is  provided  for
 education  of  the  people  coming  from  all
 over  the  country.  This  was  one  of  the
 strong  arguments  and  reasons  in  favour  of
 putting  up  a  Central  University  there.  It
 is  our  hope  that  this  Central  University
 will  be  a  focus  for  national  integration  in
 that  part  of  the  country  and  for  the  inte-
 gration  of  the  various  parts  of  the  State.

 With  regard  to  the  question  of  develop-
 ment,  I  should  like  to  assure  hon.  friends
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 {Shri  OK.  C.  Pant]
 that  the  development  of  the  backward  re-
 gions  of  Andhra  Pradesh  is  according  to
 the  Central  Government  one  of  the  neces-
 sities  of  the  situation;  it  has  to  be  done
 and  we  recognise  it.  In  fact  the  first  of
 the  six  point  formula  refers  to  this  mat-
 ter.  Attempts  which  lave  so  far  been
 made  to  develop  the  backward  regions
 whether  through  the  Rayalaseema  Deve-
 Jopment  Board  or  Telangana  Regional
 Committee,  have  not  given  full  satisfaction.
 But  [I  should  say  that  no  development
 board  anywhere  in  the  country  has  given
 full  satisfaction.  There  are  backward  re-
 gions  in  all  parts  of  the  country  and  one
 has  to  recognise  this  fact  that  ultimately
 whether  it  is  employment  or  development
 of  the  backward  regions,  backward  areas
 in  Andhra  Pradesh  will  also  get  over  their
 problems  to  the  extent  that  India  can  grow
 and  develop  and  create  resources  that  are
 required  for  the  development  of  the  back-
 ward  regions.

 In  our  discussions  we  did  feel  that  addi-
 tional  resources  would  have  to  be  given
 from  the  Centre  for  the  development  of
 the  backward  regions  and  that  a  planning
 board  will  have  to  be  created  for  the
 whole  State  and  under  _  it  development
 ‘committees  for  each  of  the  backward  re-
 gions.  We  have  accepted  this.  Work  is
 going  on,  on  this.  For  specific  backward
 Tegions,  assistance  would  be  earmarked,
 that  means  special  Central  assistance
 and  it  cannot  be  diverted  by  the  State  for
 any  other  purpose;  it  would  have  to  be
 spent  for  the  purpose  in  view  in  the  back-
 ward  regions.  Backward  regions  would
 need  to  be  identified.  We  went  into  the
 problem  during  our  discussions  and  we  felt
 that  it  was  not  possible  straightaway  to
 identify  backward  regions.  The  Planning
 Commission  will  have  to  be  involved  and
 certain  criteria  would  have  to  be  applied.
 Tt  is  not  enough  to  say  that  Telengana  is
 3  backward  area  or  Rayalaseema  is  a  back-
 ward  area.  There  are  pockets  in  the  Circars
 which  are  also  backward.  There  is  no
 reason  why  they  should  also  not  be  assist-
 ed  in  a  special  manner  when  we  are  assist-

 DECEMBER  18,  973  Mulki  Rules  276
 (Repeal)  Bill

 ing  the  whole  State.  These  are  the  pro-
 visions  that  are  there  in  the  six-point  for-
 mula  and  as  I  said,  the  Centre  and  the
 State  will  now  strive  to  give  effect  to
 them.

 The  last  point  I  want  to  touch  upon  is
 with  regard  to  the  possibility  of  rzpercus-
 sions,  of  which  Joshiji  spoke.  He  had  re-
 percussions  of  one  kind  in  view.  He
 completely  ignored  the  fact  that  if  there
 was  bifurcation  in  Andhra  Pradesh,  there
 could  possibly  be  repercussions  of  another
 kind  also.  It  could  have  triggered  off
 similar  demands  in  different  parts  of  the
 country  and  other  States  could  also  have
 become  embroiled  in  the  same  kind  of
 agitations,  demands  and  counter-demands
 for  bifurcation.  At  a  time  when  all  our
 energies  are  to  be  devoted  to  getting  over
 our  immediate  economic  or  social  prob-
 lems,  whether  it  would  be  a  wise  thing  to
 allow  many  States  to  get  embroiled  in  dis-
 putes  of  this  kind  is  a  point  to  ponder
 over.  I  personally  think  this  is  not  the
 time  when  our  energies  should  be  diverted
 from  the  main  task  of  cconomic  growth
 and  development.  Then,  if  something  has
 got  to  be  done  which  is  right  and  which
 is  in  the  interests  of  the  people  of  Andhra
 Pradesh  and  the  country,  regardless  of  the
 repercussions,  Government  has  to  go  ahead
 with  it.  It  is  in  that  spirit  that  these  pro-
 visions  have  been  made  in  the  Bill  and  it
 is  in  that  spirit  that  we  have  come  today
 before  the  House.

 Tt  is  very  gratifying  for  me  to  be  given
 this  chance  to  speak  on  this  Bill.  I  was
 at  one  stage  deeply  immersed  in  it.  When
 T  recall.  as  Shri  Venkatasubbaiah  did,  the
 kind  of  violence  which  was  prevalent  in
 Andhra  Pradesh  not  so  long  ago.  the
 kind  of  daily  information  we  got  of  firing,
 shooting,  trains  being  burnt,  people  not
 being  allowed  to  move  about  etc..  it  is  al-
 most  a  miracle  today  that  we  are  standing
 here  with  this  Bill,  after  the  leaders  of
 Andhra  and  Telengana  had  agreed  to  a
 formula  for  continuing  the  State  as  an  inte-
 grated  State,  that  President’s  rule  has  end-
 ed.  that  a  new  popular  Government  has
 taken  over  in  the  State  and  today  we  can
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 look  forward  with  some  hope  and  confi-
 dence  to  the  proper  implementation  of  the
 six-point  formula,  so  that  the  State  can  be
 kept  together.  I  would  be  failing  in  my
 duty  if  I  do  not  express  my  thanks  to  the
 Governor.  the  officers,  Mr.  Sarin  and
 Mr.  Rao,  Mr.  Sarin  in  particular  with  whom
 I  was  in  touch,  for  the  splendid  job  that
 they  did  in  a  very  critical  time.  I  would
 express  my  gratification  at  the  wide  wel-
 come  that  this  formula  has  received  here
 and  the  overwhelming  support  which
 it  has  received  in  the  State.  It  is
 no  use  Mr.  Reddy  saying  that  this
 was  supported  by  Congress,  leaders  when  he
 also  stands  up  and  supports  the  same.  This
 is  an  indication  of  the  sweep  of  support
 from  him,  from  the  CPI(M)  friends  and
 others.  This  is  the  time  for  us  to  convey
 our  best  wishes  to  the  State  of  Andhra
 Pradesh  and  ]  can  assure  them  that  the
 Centre  would  continue  in  every  possible
 way  to  help  the  State  to  get  over  the
 problems  and  difficulties  that  may  still  re-
 main  after  this  Bill  is  passed.

 SHRI  He  M.  PATEL  (Dhandhuka):
 Mr.  Chairman.  Sir,  1  realise  why  this
 amending  Bill  is  necessary,  but  I  am  not
 at  all  certain  about  the  future  of  the  six-
 point  formul.  which  has  been  arrived  at,
 which  the  Government  of  Andhra  Pradesh
 propose  to  give  effect  to,  and  to  enable
 them  to  do  which  this  Bill  has  been  brought
 forward.  What  I  am  afraid  of  is  the  reper-
 cussions  of  the  arrangements  which  this
 Bill  provides  for  upon  the  conditions  in
 other  States.

 Upto  now,  we  have  had  linguistic  States;
 now  we  are  proceeding  to  have  virtually
 districtwise  arrangements;  worse,  we  are
 virtually  having  employment  reserved  for
 the  people  belonging  to  a  district.  The
 definition  of  words  like  “local”  have  not
 yet  been  made  clear.  It  is  difficult  to  see
 what  the  difference  is  between  the  expres-
 sions  “local”  and  “mulki”.  For  all  practi-
 cal  purposes  they  will  mean  the  same  thing.

 The  Constitution  has  provided  that  an
 Indian  may  move  from  one  part  of  the
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 country  to  another  and_  be  eligible  for
 employment,  for  pursuing  business,  in  any
 part  of  the  country.  Now  that  is  going
 to  be  replaced  by  saying  that  employment
 in  each  district  will  be  open  only  to  the
 residents  of  that  district.  It  may  be  that
 this  may  not  be  something  which  other
 States  may  welcome,  but,  as  has  happened
 before,  it  may  happen  again  and  they  may
 follow  suit.  This  particular  point  in  the
 six-point  formula  is  a  potentially  dangerous
 point  that  has  been  agreed  upon.

 I  can  only  hope  that  the  Andhra  Pradesh
 Government  will  find  it  possible  to  work
 this  arrangement  in  practice.  My  fear  is
 that  it  is  going  to  create  precisely  the  same
 difficulties  because  of  which  troubles  arose
 before  under  the  five-point  formula.  There
 is  very  little  difference  between  what  was
 previously  provided  and  what  is  now  pro-
 vided.  The  dice  still  seems  to  be  loaded
 against  the  Andhra  Pradesh  area,  as
 against  the  Telengana  area.  I  would  not
 be  surprised  if  the  residents  of  the  Andhra
 Pradesh  districts  find  that  they  are  debarred
 from  many  things  to  which  they  were
 entitled  to  before.

 The  definition  of  “backward  areas”  has
 not  been  indicated  and,  therefore,  it  is
 difficult  to  say  precisely  how  that  provi-
 sion  will  work.  There  is  an  apprehen-
 sion  that  Hyderabad  and  _—  surrounding
 areas  would  probably  receive  by  far  a
 major  share  of  the  developmental  funds
 as  compared  to  the  other  areas,  which
 also  stand  in  need  of  such  development.

 In  other  words,  this  agreement  which
 has  made  possible  the  reinstitution  of  a
 representative  Government  in  Andhra
 Pradesh  may  be  welcome  from  that  point
 of  view  that  it  has  at  any  rate  led  to  the
 termination  of  President’s  Rule  and  has
 brought  in  once  again  a  democratic  gov-
 ernment  formed  by  the  representatives  of
 that  State.  From  that  point  of  view,  we
 may  welcome  the  evolution  of  this  for-
 mula.  But  this  formula  from  all  other
 points  of  view  seems  to  me  to  be  full  of
 potential  dangers  not  only  to  Andhra
 Pradesh  but  also  to  the  rest  of  India.
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 6.00  hrs.

 In  Andhra  Pradesh,  I
 is  every  apprehension  that  it  may  not
 work  however  optimistically  one  may
 view  the  situation  today,  however  opti-
 mistically  the  case  for  the  six-point  for-
 mula  has  been  presented  by  the  Govern-
 ment.  A  very  large  section  of  people  in
 Andhra  Pradesh  remain  dissatisfied.  They
 are  only  waiting  for  a  suitable  opportunity
 to  come  out,  once  again,  in  protest  against
 what  has  been  arranged  today.

 think,  there

 I  can,  therefore,  only  sound  this  note  of
 warning  that  these  are  the  two  provisions,
 special  arrangements  for  backward  areas
 and  district-wise  restrictions  of  employ-
 ment,  which  are  likely  to  create  many
 difficulties  hereafter.  The  administrative
 tribunal  is  a  device  which  to  my  mind  is
 not  at  all  an  unsatisfactory  device.  But  it  has
 never  been  worked  in  this  country  before.
 Therefore,  one  can  only  hope  that  it  will
 be  worked  in  the  spirit  ia  which  it  has
 been  designed  to  work  it.

 I  do  not  wish  to  say  more’  except  to
 express  the  hope  that  effective  as  the  six-
 point  formula  is  from  many  _  points  of
 view,  it  will  be  possible  to  work  it,  to  bring
 to  an  end  the  dispute  and  that  it  will  help
 in  making  possible  the  working  of  a  demo-
 cratic  Government  in  Andhra  Pradesh.

 ]  have  pointed  out  the  dangers  that  lie  in
 this  whole  arrangement.  Nevertheless,  one
 hopes  that  it  will  work.

 प्रो.  एम.  रामगोपाल  रेड्डी  (निजामाबाद)  :
 सभार्पात  जी,  हमारे  माननीय  श्याम  बाबू  न॑
 अपना  भाषण  इन  अल्फाज  से  शुरू  किया  कि
 this  is  a  very  bad  day.
 माँ  भी  कहता  हूं  कि  हकीकत  में  यह  बॉड  डो
 हॉँ । बॉड हो  देश  क  वास्ते  नहीं,  बालक  विरोधी
 दलों  क॑  वास्ते  हाँ  -  विरोधी  दल  यह  चाहते  थे
 फक  जान्धू  में  हमेशा  टेशन  रहो,  भगड़ो  रहाँ,
 कोई  सरकार  वहां  न  बन  सके,  कोई  अच्छा
 काम  न  हां  ताक  उन  को  एक,  आध  सीट  मिल
 सके  |  अब  आन्दू  मेँ  नामली  आयी  हाँ  ऑर
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 अच्छी  ऑर  मजबूत  सरकार  बनी  हाँ  तो  उन  को
 दिली  तकलीफ  हो  रही  हाँ  हमारे  देश में
 वर्दी कस् मीत  से  अपोजिशन  का  रगड़ो  फसाद  मों
 बेस्टेल  इंटरेस्ट  रह  गया  हाँ  a  as  रचनात्मक
 काम  करने  को  नहीं  हाँ  |  माँ  यह  पूछना  चाहता
 हूं  कि  देश  मॉं  सिर्फ  रोज  स्टेट  ही  बनोगी,
 आर  न्  न्  स्टेट  पौदा  करना  फिर  उन  को
 तोड़ना,  कार  'डिवीजन  करना  क्या  यही  काम
 रह  गया  हाँ  ?  माँ  पूछना  चाहता  हट  कि  मुल्क
 में  कितनी  स्टेट्स  बनाणी  जायें?  एक  दफा:
 एक  एक्सपर्ट  कमेटी  ने  स्टेट्स  का  रीक्षार्गी-
 नाइजंशन  किया,  उस  क॑  बाद  यह  झगड़ा  खत्म
 हो  जाना  चाहिये  ।  अगर  आन्दू  ऑर  तेलंगाना  मो
 लांग  यह  समझते  हाँ  कि  बहुत  से  कडफर्रसेज
 हाँ  तो  मध्य  भारत  में  200300  स्टेट्स  कसे
 एक  साथ  हाँ  जर  वहां  सरकार  अच्छी  तरह  से
 चल  रही  हाँ  ?  फिर  आधा  प्रदेश  माँ  ही  क्‍यों
 भेड़ों  हो  रहो  हाँ  ?  मंसुर  महाराष्ट्र  में  क्‍यों
 नहीं  होते  -  सिर्फ़  आधा  प्रदेश  माँ  हो  क्‍यों
 होते  हॉँ  ?  यह  इस  वास्त  हां  रहा  हाँ  कि...
 (न्यदचान)

 राजा  रामेश्वर  राव  ने  कहा  हाँ,  उन  के  किरचें
 कोई  शक  नहीं  कर  सकता  हाँ  ऑर  वह  जो
 सही  समझते  हाँ  वही  चीज़  कहते  हाँ,  मगर
 उन  का  राह  कहना  कि  तेलंगाना  का  एक  सब-
 कल्चर  हो  माँ  माननीय  जगनाथराव  जोशी  जी
 से  पूछना  चाहता  हूं  कि  क्‍या  वह  इस
 का  मानने  वाले  हाँ?  प्रो  भारतवर्ष  का
 एक  ही  कल्चर  हो।  यह  कहना  कि
 आन्दू  आर  तेलंगाना  का  अलग-अलग  कल्चर
 हाँ,  यह  गलत  हाँ।  आन्दू  हां,  तलंगाना  हो  या
 रायलसीमा  हो,  इन  सब  का  एक  ही  कल्चर  हाँ
 आँख  वह  हमेशा  से  सम्पूर्ण  भारत  के  कल्चर  से
 मिलाजुला  रहा  हाँ  |  राजा  रामेश्वर  राव  जैसे  पढ़ो
 लिखे  आदमी  का  यह  कहना  ठीक  नहीं  हाँ।
 वहां  के  लोगों  मेँ  कोई  फर्क  नहीं  हों।  हमारा
 कम्युनिस्ट  मेम्बर  पूछ  रहे  हाँ  कि  झगड़ा  किन
 में  हुआ,  क्‍यों  हुआ  ?  भागना  उन  लोगों  माँ
 हुआ  जां  ऊपर  के  5  परसॉट  हाँ  1  95  परतें
 लोगों  कौ  रगड़ो  से  कोई  सम्बन्ध  नहीं  हाँ।

 (व्यवधान)  लाखों  में  नहीं  वहां  हजारों  मेँ
 जरूर  हो,  ऑर  हजार  5  परसेंट  से  भी  कम  होते
 हाँ  ।  यह  माँ  कहना  चाहता  हू  tv
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 अभी  जो  6  स्त्री  फॉर्मूला  &  वह  अच्छा  हों
 ऑर  देश  आर  स्टेट  के  हित  में  हाँ  ।  अब  सेन्ट्रल
 गवर्नमेंट  की  तरफ  से  जो  यूनिर्वार्सती  कायम
 की  जा  रही  हों,  जिस  को  हमने  कभी  मांगा
 नहीं  था।  लकिन  केन्द्रीय  सरकार  अपनी
 तरफ  से  एक  सेन्ट्रल  यूनिवर्सिटी  हैदराबाद  माँ
 कायम  कर  रही  हाँ।  उस  के  लिये  माँ  सेन्ट्रल
 गवर्नमेंट  ऑर  गृह  मंत्री  को  मुबारकबाद
 दत्ता  हूं,  ऑर  चाहता  हु  कि  यह  सेन्ट्रल
 यूनिवर्सिटी  हिन्दी  की  हो  क्योंकि  अभी  तक
 हमारा  पास  अंग्रेजी  ऑर  तेलगू  माध्यम  की  मुन्नी-
 वीर्सटीज  मौजूद  हाँ  ।  सेन्ट्रल  यूननिर्वार्सटी  सिर्फ
 हिन्दी  की  होनी  चाहिये ।  अगर  हिन्दी  की
 यूनिवर्सिटी  कायम  हो  जाय  तो  उस  से  देश
 की  एकता  बढ़ेगी  ।

 राजा  रामेश्वर  राव  की  थूयोरी  यह  थी  कि
 छोटी  छोटी  स्टेट्स  हाने  से  सेन्ट्रल  गवर्नमेंट
 मजबूत  होती  हाँ  ऑर  हमारा  इंटीग्रेशन  बढ़ता
 हाँ माँ  उन  से  कहना  चाहता  हु  कि  भारत-
 वर्ष  मों  हट  आदमी  देश  की  इंटौग्रटी  मं
 विश्वास  रखता  हाँ  1  हजारों  राल  से  हम  इस
 श्लोक  को  पढ़ते  चले  आ  रहे  हैं--आसेत,
 हिमाचल  पर्यन्त  यानी  कश्मीर  से  ले  कर
 कन्याकुमारी  तक  यह  मेरा  देश  हाँ  1  तो  लोगों
 को  किसी  तरह  का  शक  नहीं  करना  चाहिये  1
 हम  इंटौग्रटी  चाहते  हाँ  ।  कोई  भी  नहीं  त्ताहता
 दोश  से  अलग  हा  जायें  जो  डी.  एम.  के.  पार्टी
 देश  से  अलग  होने  की  बात  करते  थे  वह  घंटे-
 ैत्रैटी  माँ  सब  से  आगे  हाँ  L  at  इटॉगिटी  को
 कोई  धक्का  नहीं  पहुंचने  वाला  हाँ।  आन्ड्
 प्रदेश  मौजूदा  सूरत  मों  रहो  तो  वश  की  इट
 फग्रिटी  भी  मौजूद  रहती  हाँ  1

 यह  कह  कर  माँ  अपना  भाषण  समाप्त  करता
 हँ ।

 प्रो.  मधु  दंडवते  (राजापुर)  :  सभापति  महा-
 द्य,  सावधान  में  तरमीम  करने  के  लिए  जॉ
 विधेयक  इस  सदन  म  पेश  किया  गया  हाँ
 उसका  आधार  छ:  सत्री  योजना  हाँ।  लेकिन
 मेरी  यह  निश्चत  राय  हो  ऑर  बड़ो  अदब  क
 साथ  माँ  कहना  चाहता  दो  कि  कोई  भी  बन-
 याद  या  आधार  इस  बिल  का  हो  लोकल  माँ
 समानता  हुए  कि  पिछले  चन्द  वर्षो”  में  सरकार

 27,  895  (SAKA)  Mulki  Riles
 (Repeal)  Bill

 के  सियासी  दिमाग  मां  जॉ  कछ  भारती  रही
 हाँ  उस  भारती  का  एक  अच्छा  सबूत  इस
 विधेयक  के  जरिये  हमो  मलता  हाँ  1
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 सभार्पात  महोदय,  आप  तो  जानते  ही  हाँ  कि
 चन्द्र  साल  पहले  जिस  को  अंग्रेजी  में  कहा  जाता
 हाँ  जॉटलमॉन्ज  एग्रीमेंट,  शरीफ  लोगों  का  सम-
 भांति.  वह  हुआ  था।  उसके  आधार  पर  काम
 करने  की  कोशिश  हड  थी।  लोकन  उसके
 बाद  जांच  सूत्री  एक  योजना  आई  |  उसक॑  बाद
 अब  हम  देखते  हाँ  कि  छः  सत्री  योजना  हमारे
 सामने  रखी  गई  हाँ  -  लोकल  माँ  कहना  चाहता
 हु  कि  सब  कुछ  करते  वक्त  सरकार  यह  नहीं
 समिति  हाँ  कि  जनता  की  जो  आकांक्षा यों  हाँ,
 उनक  साथ  वह  गद्दारी  कर  रही  हाँ  1  वह  नहीं
 हाना  चाहिये  ।  आखिर  माँ  सवाल  यह  हाँ  कक
 तेलंगाना  ऑर  आंध  ये  दो  अलग  राज्य  क्यां
 होने  चाहियें  |  इसके  बारे  मेँ  जां  दलील  पेश  की
 गईं  जॉ  विचार  रखा  गया  हाँ,  उस  पर
 सरकार  ध्यान  देने  को  तयार  नहीं  हाँ।  माँ
 इस  सदन  का  ध्यान  इस  आर  खींचना  चाहता
 हा  कि  आज  जिन  लागों  ने  आंध  की  तकसीम
 की  मांग  रखी  हाँ.  उसका  मुत्ताहिदा  किया  हाँ
 उसका  आधार  क्‍या  हाँ,  इस  पर  आप  विचार
 कर  |  क्‍यों  वे  चाहते  हाँ  कि  दो  राज्य  बनने
 चाहिये  ।  उसका  जो  आधार  हाँ  उसकी  खोज
 आपका  करनी  हाँ।  जब  तेलंगाना  माँ  भूदान
 आन्दोलन  विनोबा  भावे  जी  ने  शुरू  किया  था
 उस  वक्‍त  उन्होंन  जों  तकरीर  की  थी.  उसकी
 तरफ  माँ  आपका  ध्यान  खींचना  चाहता  हा
 आज  तेलंगाना  का  जो  पिछड़ापन  हाँ  उसके
 लिए  विरोधी  दल  या  उसक  नेता  जिम्मेदार  नहों
 #  वह  उनके  दिमाग  की  उपज  नहीं  हॉँ।
 लीक  वहां  हालात  ऐसे  हाँ  कि  तेलंगाना  की
 जनता  समझने  पर  मजबूर  हो  जाती  हाँ  पीक  हमारा
 खून  से,  हमारे  पसीने  से  जो  धन  पौदा  होता  हाँ
 वह  हज़ारों  विकास  के  लिए  इस्तेमाल  नहीं

 we द... qe.

 ian  |

 किया  जाता  हों।  यह  जा  तेलंगाना  की
 आज  दलील  हाँ,  उसकी  तरफ  सरकार
 का  ध्यान  नहीं  हॉँ  विनोबा  जी  ने
 पहली  मर्तबा  भूदान  आन्दोलन  शुरू  करते
 वक्‍त  तेलंगाना  की  भूमि  मेँ  जब  प्रवेश  किया
 तो  उन्होंने  इसकी  आर  इशारा  किया  था  ऑर
 चेतावनी  भी  दी  थी  कक  अगर  तेलंगाना  &  पिछड़े-



 283  Constitution
 (339d  Amd.)  Bill  &

 (at,  मधु  दंडवत]
 पन  को  तरफ  ध्यान  नहीं  दिया  जाएगा  तो
 हां  सकता  हाँ  कि  तेलंगाना  की  जनता  आगे  चल
 कर  बगावत  करने  के  लिए  मजबूर  हो  जाए।
 यह  चेतावनी  विनोबा  जी  ने  द...  गांधी  वादी  नेता
 हों,  जों  शान्ति  ऑर  अमन  के  रास्ते  पर  चलने
 वाले  नेता  हाँ.  उन्होंने  दी  थी।  लेकिन  उसकी
 तरफ  भी  आपने  ध्यान  नहीं  दिया।  वहां  की
 जनता  कं  पिछड़ेपन  को  दूर  करने  के  लिए,
 उस  इलाके  का  विकास  करने  के  लिए  कोई
 रास्ता  आपने  नहीं  निकाला  तब  उन  लोगों
 ने.  वहां  की  जनता  ने  समभा  फक  इकट्ठा  रह
 कर  हमारी  तरक्की  नहीं  हो  सकती  हाँ  इस
 रास्ते  अच्छा  हांगा  कि  तेलंगाना  का  अलग  राज्य
 बन  जाए  ।

 उन्होंने  जब  आधा  की  तकसीम  की  मांग
 की  तां  इस  देश  की  एकता  का  नारा  लगाने
 वाले,  सही  नारा  नहीं  लोकल  ठा  नारा  लगाने
 वाले,  कुछ  नताओं  ने  इलजाम  लगाया  कि
 तेलंगाना  क॑  लांग,  वहां  के  नेता  दंश  का
 विभाजन  करना  चाहते  हाँ,  देश  का  विभाजन
 करने  वाल  लांग  हाँ।  माँ  समझता  हूं  कि
 किसी  राज्य  की  पुन रचना  की  मांग  करना,
 उसकी  तकसीम  की  मांग  करना  यह
 देश  की  तकसीम  की  मांग  करना  नहीं
 हॉ।  हमने  जब  संयुक्त  महाराष्ट्र  ऑर
 महा गुजरात  की  मांग  की  थी  उस  वक्‍त
 भी  ऐसे  तथाकथित  राष्ट्रवादी  नेता  थे  जिन्होंने
 कहा  था  कि  महाराष्ट्र  के  नेता  आज  विभाजन
 की  तरफ  जा  रहे  हाँ  आर  हम  लोगों  ने  उस
 वक्‍त  भी  यह  कहा  था  कक  लोकमान्य  तिलक  का
 महाराष्ट्र  ऑर  महात्मा  गांधी  के  नेतृत्व  में  आगे
 बढ़ने  वाला  गुजरात  दूसरों  लोगों  स॑  राष्ट्रवाद
 का  सबक  लेना  नहीं  चाहता  हाँ।  हम  लोगों
 ने  कहा  था  कि  भाषा  के  आधार  पर  हम  चाहत॑
 हो  कि  हमारी  राज्य  की  रचना  हो।  उसके
 मुताबिक  हम  तकसीम  चाहते  थे  पुरानी  बम्बई
 स्टेट  की ।  आज  उसी  प्रकार  की  तकसीम  की
 मांग  तेलंगाना  वालों  ने  की  हाँ  ।

 आज  कहा  जाता  हाँ  कि  जब  जबान  के  आधार
 पर  जब  आन्दोलन  हुआ  जोर  जबान  के  आधार
 पर  वह  राज्य  बन  गया  तत  आज  फिर  उलटी  गंगा
 क्यों  वहा  रहीं  हो  ।  यह  कहा  जाता  हो  कि  पद् भाषी
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 या  बहुभाषी  राज्यों  को  तोड़  कर  जब  एक  भारी  राज्य
 वनाए  गए  हाँ  तो  अलग  तेलंगाना  ऑर  अलग
 आंध  की  मांग  क्‍यों  की  जा  रही  हाँ।  जहां  तक
 जबान  के  आधार  पर  प्रान्तों  की  रचना  का  सम्बंध
 हाँ,  माँ  इसका  विरोधी  नहीं  हूं  ।  भाषा  के
 आधार  पर  राज्य  बनने  माहिरों  |  लेकिन  इस
 सिद्धान्त  का  आधार  यह  नहीं  रहा  हाँ  कि  एक
 भाषा  वाले  एक  से  आपराधिक  राज्य  नहीं  हो  सकते
 हाँ  ।  उत्तर  प्रदेश  (हिन्दी  भाषा-भाषी  हाँ,  बिहार  भी
 हाँ,  राजस्थान  भी  हाँ,  मध्य  प्रदेश  भी  हाँ  -  इन
 सब  हिन्दी  भाषा-भाषियों  का  एक  राज्य  बन,
 यह  आधार  नहीं  हां  सकता  हाँ।  एक  भाषा
 बोलने  वालों  क॑  भी  अलग-अलग  राज्य  हां  सकते
 हाँ  ।  तेलगु  भाषा  भाषियों  के  भी  दां  राज्य  हां
 सकते  हाँ  ।  इसके  हक  में  आवाज  उठाना  माँ  नहीं
 समानता  ह्  कि  कोई  बुरी  वात  हॉँ।  माँ  नहीं
 समझता  हू  कि  भाषावार  प्रान्तों  की  मांग  को
 मुख़ालिफ़त  करना  हॉ--

 श्री  नर्तक  कुमार  सुलाये  (बेतुल)  :
 महाराष्ट्र  की  मांग  का  आधार  क्या  था  ?

 संयुक्त

 प्रा.  मधु  दंडवते  :  भाषा  के  अधार  पर  राज्यों
 की  रचना  होनी.  चाहिये  |  संयुक्‍त  महाराष्ट्र  के
 मामले  मों  हमने  इस  आधार  को  माना,  पंजाब
 में  भी  इसी  आधार  का  माना  ।  लोकल  इसका
 मतलब  यह  नहीं  हाँ  कि  एक  भाषा  बोलने  वालों
 के  दो  राज्य  नहीं  हां  सकते  हों  अगर  एक
 भाषा  भाषी  लांग  एक  राज्य  माँ  नहीं  रह  सकते
 हो,  किसी  का  विकास  नहीं  हां  पाता  हाँ.  काई
 पिछड़ा  रह  जाता  हाँ  ता  उनकी  सुविधा  के
 लिए  दा  राज्य  बन  सकते  हाँ,  आर्थिक  आधार
 पर  बन  सकते  हाँ  ।

 यह  भी  कहा  जाता  हाँ  फक  अगर  तेलंगाना  राज्य
 बन  जाएगा  ता  छोटो  छोटा  राज्य  बनाने  की
 आवाज  उठने  लग  जाएगी--

 SHRI  K.  NARAYANA  RAO:  What
 about  border  disputes?  Please  rationally
 explain  them.

 प्रो.  मधु  दंडवते  :  मैंने  उस  पर  चर्चा  की  मांग
 की  थी  लेकिन  आपने  कहा  कि  नहीं  होनी
 चाहिये  ।  हर  सवाल  का  जवाब  बने  के  लिए  माँ
 तेयार  हूं  ।  में”  आपका  बतलाना  चाहता  हू  कि
 मेँ  आपकी  अपोजिशन  की  वजह  से  दबने  वाला
 नहीं,  आपकी  आवाज  स॑  दबने  वाला  नहीं  ।
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 सभापति  महिंदा  :  आए  इरेलंगेंट  सवालों  का
 जबाब  क्‍यों  दत्त  हो  ?

 आपने  कहा  हाँ  कि  इरेलेवेंट च्,  मधु  दंडयतं  :
 जि उसका  जिक्र  नहीं  करना बात  हाँ  ।  अब  माँ

 चाहता  हू  ।

 यह  कहा  जाता  हाँ  कि  अगर  तेलंगाना  ऑर
 जांबू  अलग  अलग  राज्य  बन  गए  त्यों  छांटे  छांटे
 राज्य  बना  शुरू  हां  जाएंगे  ऑर  ये  दोनों  छोटे
 राज्य  हॉंग  ।  तब  क्या  आर्थिक  बर्बरता  इनमें
 आ  सकती  हाँ  जिसका  अंग्रेजी  में  इकोनॉमिक
 वार्यावीलिटी  कहा  जाता  हाँ,  वह  होगी?  माँ
 आप  स॑  पूछना  चाहता  ह्य  कि  क्‍या  इस  देश
 माँ  पहल॑  से  ऑर  भी  छोट-छांटो  राज्य  नहीं  हो?
 मणिपुर  हाँ,  त्रिपुरा  हाँ,  गोवा  जैसी  संभाली
 एडीमीनिस्टर्ड  स्टेट  हाँ  ।  दूसरी  तरफ  मेघा-
 लय  हाँ,  नागालैंड  हाँ  -  जब  इन  राज्यों  का  जिक्र
 किया  जाता  हाँ  तो  उनके  छोटेपन  का  कोई
 जिक्र  नहीं  करता  हाँ  लकन  जब  तेलंगाना
 आर  आंध  %  दो  अलग  राज्य  बनाने  की  मांग
 की  जाती  हाँ  उस  वक्‍त  आर्थिक  पीस्थरता  की
 बात  आप  कहते  हो  -  माँ  आप  से  कहना
 चाहता  हूं  कि  आपने  जिस  सूत्र  को  ले  कर
 आगे  बढ़ने  की  कोशिश  की  हाँ  इस  सूत्र  के
 आधार  पर  कछ  नहीं  हो  सकता  हाँ  1  जनतंत्र  में
 जनता  की  जो  राय  हाँ  उसका  प्राथमिकता
 मिलनी  चाहिये  |  माँ  पूछना  चाहता  हू  कि
 तेलंगाना  ऑर  आंसू  की  जनता  ने  जो  आन्दोलन
 किया  क्‍या  उस  आन्दोलन  के  जरिये  जनता  की
 आकांक्षाओं  का  आपका  सबूत  नहीं  मिला  1  माँ
 आपका  बतलाना  चाहता  हु  कि  जब  सोवियत
 रूस  मां  क्रान्ति  हुई  थी  आँख  जो  फौजी  लॉग
 युद्धभूमि  से  हट  गए  थे  र  जारशाही  के
 विरुद्ध  क्रांत्तिकोारियाँ  का  जिन्होंने  साथ  दिया
 था  उनके  बारे  में  लेना  ने  कहा  था  कि  इन
 फर्जी  लोगों  ने  अपने  पेरों  सं  क्रान्ति  के  हक
 में  मतदान  किया  हाँ  ।  तेलंगाना  ऑर  आन्दू  की
 जनता  ने  सत्याग्रह  के  जरिये,  आन्दोलनों  के
 जरिये  सरकार  के  खिलाफ  आवाज  बुलन्द  ची
 आर  अपने  साथ  बहुमत  को  किया  ऑर  बताया.
 हवा  जनता  की  राय  क्‍या  हाँ  ।

 बार बार.  इस  सदन  dt  at  ऑर  दूसरों  कई
 सदस्यों  ने  यह  मांग  की  हाँ  फक  आन्ड्  के  अन्दर
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 at  चार  बाई  इलेकशंज  पॉटिंग  हाँ,  उपचुनाव
 पोटिंग  हाँ  अगर  आप  मां  हिम्मत  हों  त्यों  उनको
 कराइये  ।  दिनौंधी  दल  के  लोगों  की  यह  मांग
 रही  हों  ऑर  उनका  कहना  यह  रहा  हाँ  कि  अगर
 इनका  करवा  दिया  जाए  तता  आपको  यह  पता
 चल  जाए  कक  वहां  की  जनता  की  राय  क्या  हाँ
 लीक  य॑  उपचुनाव  पौड हिंग  के  पोटिंग  रहे
 उसी  तरह  सं  जिस  तरह  सं  बवंडर  िस्प्यूट्स
 पडेंगी  रह  -  आपने  इनको  इस  वास्ते  नहीं
 कराया  क्यांकि  आपको  मालूम  था  कि  इतने  बढ़े
 आन्दोलन  के  बाद  अगर  इनका  कराया  जाता  हाँ
 तता  शायद  कांग्रेस  पार्टी  के  खिलाफ  वे  चले  जाएं  ।

 पन्त  जी  न॑  कहा  हाँ  कि  बड़ी  खुशी  की  बात
 हो  कि  आन्दू  आँख  तेलंगाना  के  नेताओं  ने  एक
 जगह  पर  बेठ  कर  एक  सूत्र  बना  दिया  हाँ.  एक
 योजना  बनाई  हाँ  'लेकिन  माँ"  समझता  हुए  कि
 एक  बड़ी  गलती  हमारी  सरकार  कर  रही  हाँ  V
 cat  साहव  कह  रहे  हों  ।  फासिस्ट  मुल्कों  मेँ
 सभा  जाता  हाँ  कि  पार्टी  की  एकता  ऑर  देश
 दानों  एक  चीज  हों  -  यह  गलती  कम्युनिस्ट
 राष्ट्रों  मों  हां  सकती  हाँ,  फासिस्ट  राष्ट्रों
 में  हां  सकती  हाँ  लोकल  हिन्दुस्तान  माँ  जों  कि
 एक  जनतंत्रीय  देश  हाँ,  लोगों  कां  कभी  यह
 नहीं  समभना  चाहिये  कि  कांग्रेस  पार्टी  के  चन्द
 नेता  एक  स्थान  पर  बाँधा  ,कर,  इकट्ठा  कडा  कर
 कार्ड  योजना  बनात॑  हाँ  तता  वह  जनता  की  योजना
 हाँ  ।  यह  योजना  'काग्रेस  क॑  नेताओं  ने  बनाई  ।
 आप  माँ  हिम्मत  हो  ता  बिल  पास  करवाने
 से  पहले  आप  ये  जां  चार  उपचुनाव
 आपने  रोक  रखे  हाँ  मुल्तवी  कर
 रखे  हाँ  इनको  करवाया  |  आपका  पत्ता  चल
 जाएगा  कि  वहां  की  जनता  की  राय  क्‍या  हाँ  V
 उसका  समझने  को  आए  कोशिश  करा  1  जब
 तक  आप  यह  नहीं  करते  हाँ  तब  तक  आप
 यह  नहीं  कह  सकते  हाँ  कि  जनता  की  राय  छ
 सूत्री  योजना  हक  मो  हाँ  |  तत्र  आप  यह  दावा
 नहीं  कर  सकते  हाँ  ।  जनता  ने  अपनी  राय
 आन्दोलनों  के  जरिये  तथा  अन्य  मांगा  से
 व्यक्त  की  हो  इस  वास्ते  यह  ज्यादा  मुनासिब
 हगा  कि  विधेयक  को  पास  करवाने  के  बजाय  आप
 जनता  की  राय  समभ  ली  a 'ममता  हक  एक
 तरह  से  वह  ओपिनियन  पाल  हों  जाएगा  आर
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 cot.  मधु  दंडवते]
 यह  ओपीनियन  एल  आप  आन्ड्  के  अन्दर
 करवाना  चाहत  हाँ  तो  आप  हिम्मत  दिखलाइये
 ऑर  जो  पेंडिंग  बाई  इलेक्शन  हाँ  उनको
 कराइये,  वहां  की  जनता  की  राय  को  जानिये  |
 इलॉंकशंज  के  जरिये  तथा  अन्य  साधनों  के
 जरिये  अगर  जनता  की  आंख  से  यह  व्यक्त  हो
 जाता  हाँ  कि  वह  छ  सत्री  योजना  के  साथ  हें  ता
 मेरी  राय  कुछ  भी  हां  लीक  अगर  जनता  की
 राय  उसक  हक  मां  जाती  हाँ  ता  मेँ  उसकी
 ताइद  करने  क॑  लिए  तयार  हू  |  क्योंकि  आखिर
 जनता  की  आशयों  ऑर  आबकांक्षायें  ज्यादा
 महत्वपूर्ण  हँ  ।

 आखिर  में  मेरी  प्रार्थना  हाँ  कि  सुक  सरकार
 यह  विधेयक  मन्जूर  करने  के  बजाये  उन  चार
 बाई-इलेंक्शन्ज  को  कराये  और  वहां  आपी नि यन
 पोल  कर  |  वह  जनता  की  'राय-चन्द  कांग्रेसी
 नेताओं  की  राय  नहीं-हासिल  करने  के  बाद  इस
 बारे  में  आगे  बढ़े  ।

 SHRI  B.  V.  NAIK:  Opinion  poll  does
 not  give  hundred  per  cent  opinion.  Only
 a  small  section  gives  the  opinion  poll.

 प्रो.  मधु  दंडवते:  जब  ये  लोग  चुन  कर
 आते  हाँ,  तो  कहते  हाँ  फक  हमारे  पास  मासिक
 मॉन्डोट  हाँ,  ऑर  जब  हम  आन्दू  प्रदेश  मेँ  उप-
 चुनाव  कराने  की  मांग  करते  हाँ.  तो  कहते  हाँ
 कक  इलेक्शन  माँ  में जी रिटी  की  ओपीनियन
 सामने  नहीं  आती  हाँ  ।

 चुक  ओर् पी नयन  पाल  नहीं  हुआ  हाँ,  इस
 लिये  मंत्री  महोदय  ने  जो  विधेयक  रखा  हाँ,  माँ
 उसकी  पूरी  मुखालफत  करता  हू  1

 SHRI  P.  NARASIMHA  REDDY  (Chit-
 toor):  At  a  time  when  this  August  House
 as  well  as  the  Central  Government  are
 making  historic  efforts  to  maintain  the  in-
 tegrity  of  the  State  of  Andhra  Pradesh  in
 a  proper  and  conducive  atmosphere,  it  is
 regrettable  that  some  friends  on  the  other
 side  had  chosen  to  make  some  out-of-the-
 place  remarks.  I  am  sorry  to  say  that  Shri
 Easwara  Reddy  had  said  that  in  the  State
 Cabinet  that  had  been  inducted  into  power
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 after  the  lifting  of  President’s  rule,  several
 separatists  had  been  accommodated.  Friends
 from  that  party  or  friends  like  him  still
 think  in  terms  of  discriminating  between
 separatism  and  integration.  I  do  not  know
 what  sort  of  moral  support  they  can  lend
 to  this  effort  at  integration  of  the  State.  |
 would  very  much  request  that  just  as  the
 Central  Government  leaders  as  well  as  the
 State  Government  leaders  and  Shri  Vengul
 Rao  have  risen  rightly  above  such’  petty
 considerations  in  an  effort  to  carry  every-
 body  and  every  party  and  large  sections
 of  the  people  onwards  to  the  goal  of  a
 fully  integrated  State  of  Andhra  Pradesh.
 it  behaves  everybody,  and  it  behaves  every
 part  and  every  person  to  lend  his  moral
 and  material  support  and  co-operate  in
 every  way  to  make  a  success  of  the  effort
 that  we  have  embarked  upon.
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 I  would  like  to  share  my  apprehensions
 along  with  my  friend  Shri  Narayana  Ruo
 regarding  the  exact  clauses  that  have  been
 incorporated  in  the  Bill.  When  this  at-
 tempt  at  an  integrated  State  was  being
 made,  in  fact,  I  was  wondering  why  resort
 was  not  had  to  clause  2  of  article  उठा
 which  is  applicable  in  respect  of  Muaha-
 rashtra  to  which  State  large  chunks  of  the
 Telengana  territory  had  acceded  along
 with  Andhra  Pradesh.  That  clause  and
 the  provisions  thereof  would  have  sufficed
 to  implement  the  intended  purpose  covered
 by  the  six-point  formula.  In  fact,  I  hoped
 that  while  deleting  clause  ]  of  article  371,
 we  could  have  expanded  clause  2  of  that
 article  to  include  Andhra  Pradesh  and
 make  some  similar  arrangements  for  deve-
 lopment  committees,  for  educational  oppor-
 tunities  and  for  employment  opportunities,
 the  three  exact  requirements  which  we  are
 seeking  to  provide  for  in  this  amending
 Bill.  That  would  have  sufficed.  But  ins-
 tead  of  that,  we  are  now  going  in  for  a
 fresh  complication  in  the  form  of  the
 administrative  tribunal.

 My  hon.  friend  Shri  Narayana  Rao,  the
 legal  expert  that  he  is,  had  amplified  and
 made  explicit  the  legal  pitfalls  that  were
 inherent  in  this  sort  of  provision.  As  he
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 has  already  pointed  out,  this  administrative
 tribunal  to  which  Government  are  seeking
 to  give  exclusive  jurisdiction,  and  excluding
 the  jurisdiction  of  the  High  Court,  may
 also  Jand  us  into  another  legal  pitfall.  In
 fact,  it  may  again  be  declared  ultra  vires
 the  Censtitution.  That  danger  is  very
 much  there.  It  is  not  too  late  for  the
 Home  Minister  to  give  thought  to  this
 matter  and  to  do  away  with  that  sort  of
 provision.

 I  support  another  point  also  which  was
 made  by  my  hon.  friend  Shri  Narayana
 Rao.

 Once  you  go  in  for  this  administrative
 tribunal  and  make  its  awards  or  findings
 binding  and  final  on  the  State  authority
 and  everybody  else.  you  cannot  at  the  same
 time  confer  the  confirming  authority  or  dlis-
 cretionary  authority  again  on  the  State
 Government  to  intervene  to  set  aside  or
 amend  the  awards  of  the  administrative
 tribunal,  in  which  case  again  we  may  land
 ourselves  into  a  legal  mess  or  a  legal  com-
 plication.  This  sort  of  complication  we
 should  not  land  ourselves  into.  As  Mr  Pant
 had  explained  in  detail,  it  was  the  legal
 battles  that  were  fought  in  the  various
 courts  that  had  kept  the  wounds  open  in
 the  State  and  the  sores  of  separatism  open
 in  the  State  and  had  been  leading  time
 and  again  to  agitations  in  one  region  or
 the  other.

 In  fact,  I  appeal  to  the  Home  Minister
 to  give  his  thought  to  this  and  plug  this
 loophole  evident  in  the  Bill  so  that  we  may
 make  a  success  of  this  experiment.  Given
 the  goodwill,  given  the  moral  and  material
 support  of  the  Central  leaders,  of  which
 ample  evidence  has  been  shown  by  the
 Prime  Minister  and  other  leaders  of  the
 Central  Government,  accelerated  develop-
 ment  of  the  backward  regiuns  of  the  State
 is  possible.  Thus  we  can  overcome  the
 crisis  and  avert  the  calamity  of  agitation
 in  any  of  these  regions.  Without  that
 massive  effort,  without  that  active  support,
 without  that  initiative  from  the  Govern-
 ment  at  the  Centre,  I  am  doubtful  very
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 much  whether  this  sort  of  constitutional
 amendment  or  the  repeal  of  the  Mulki
 Rules  will,  by  themselves,  serve  uny  pur-
 pose  or  prevent  agitations  of  the  type  we
 have  seen  in  the  past  recurring.  The  issuc
 is  essentially  and  basically  linked  with  the
 lack  of  development,  poverty  and  unem-
 ployment  rampant  more  than  any  other
 State  in  this  State  of  Andhra  Pradesh.

 SHRI  KARTIK  0२40४  §  (Lohardaga)  :
 Mr.  Chairman,  Sir,  thank  you  very  much
 for  this  opportunity  given  to-me.  The  six-
 point  formula  is  a  bold  decision  taken  by
 the  Government  to  bring  about  harmony
 in  the  various  States.  I  would  like  to  tell
 the  Home  Minister  that  this  should  not  be
 confined  only  to  Andhra  and  Telengana.
 This  should  be  a  model  formula  for  the
 entire  country,  because  I  am  sure,  the
 Minister  and  others,  all  of  us  are  aware
 that  there  exist  many  Telenganas  all  over
 the  country  in  almost  all  the  States.  parti-
 cularly  where  the  tribals  predominantly
 live.  They  have  been  subjected  to  serious
 exploitations.  How  has  this  situation  come
 about?  This  has  come  out  of  exploita-
 tion.  Let  us  accept  this  fact.  There  is  no
 denying  it.  This  only  establishes  the  fact
 that  exploitation  does  not  recognise  reli-
 gion,  does  not  recognise  language  either.

 Therefore,  ॥  would  say  that  when  we
 are  trying  to  apply  this  6-point  formula,  we
 should  apply  it  to  wherever  there  is  re-
 gional  imbalance  in  the  country.

 In  this  connection,  let  us  also  try  to  be
 uniform.  These  Mulki  Rules  cover  6  dis-
 tricts,  out  of  which  5  districts  were  Marathi-
 speaking,  3  were  Kannada-speaking  and  8
 were  Telugu-speaking.  We  are  making
 provision  for  8  districts  alone  which,  for-
 tunately  or  unfortunately,  fall  within
 Andhra.  But  what  about  the  Kannada-
 and  Marathi-speaking  districts?  So  on
 this  basis,  we  should  try  and  see  that  this
 is  uniformly  applicable  everywhere.

 I  would  like  to  invite  your  attention  to
 a  very  serious  regional  imbalance  existing
 between  Bihar  and  backward  regions  of
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 Chota  Nugpur  and  Santhal  Parganas.  We
 have  exactly  the  same  _  regional  develop-
 ment  board  there,  on  the  same  lines  as  you
 propose  to  have  in  Telengana.  There  we
 have  got  the  Chota  Nagpur-Santhal
 Parganas  Autonomous  Development  Autho-
 rity.  But  that  Authority  has  no  authority.
 It  has  no  funds;  it  cannot  function.  The
 State  Government  of  Bihar  are  so  negli-
 gent  that  even  after  sanctioning  Rs.  50
 lakhs  as  a  nucleus  fund  for  the  Authority
 for  the  development  of  that  part,  they  are
 going  back  on  their  decisions.

 MR.  CHAIRMAN:  We  are  discussing
 Andhra.

 SHRI  KARTIK  ORAON:  The  Prime
 Minister  has  kindly  intervened  so  many
 times.  On  the  2nd  October,  972  at
 Ranchi,  the  Prime  Minister  had  categori-
 cally  told  Chief  Minister  Kedar  Pandey
 that  if  there  were  any  lacunae  in  the  Act,
 he  must  see  that  they  were  suitably  amend-
 ed  with  a  view  to  furthering  the  cause  of
 developmental  works  in  those  backward
 areas.

 MR.  CHAIRMAN:  T  think  he  should
 utilise  the  short  time  available  to  him  to
 speak  ubout  Andhra  and  not  about  Bihar,
 Orissa  and  other  States.

 SHRI  KARTIK  ORAON :  It  is  a  national
 issue  and  not  a  political  one.  This  does
 not  pertain  to  Andhra  alone.  This  should
 be  applicable  wherever  there  is  exploita-
 tion.

 MR.  CHAIRMAN:
 minutes.

 He
 Let  him  conclude.

 has  only  2

 SHRI  KARTIK  ORAON:  Lastly  I  again
 submit  that  this  six-point  formula  should
 be  applicable  uniformly  throughout  the
 country  wherever  there  is  exploitation  and
 regional  imbalance.  I  would  like  to  request
 the  Home  Minister  to  twist  the  arms  of
 any  State  Government  which  is  found
 wanting  in  trying  to  look  after  the  interests
 of  the  backward  areas  in  that  State.
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 श्री  एस.  बी.  'गीर  (वारंगल)  :  सभापति
 महोदय,  माँ  इस  फार्मूले  का  विरोध  करता
 हूं  क्योंकि  यह  बहुत  ही  अनडमांक्रीटक
 फार्मूला  हों,  गर-कानूनी  फार्मूला  हाँ  ऑर  जैसा
 कि  मरे  दोस्तों  ने कहा  था  इस  तरह  से  टुकड़े
 टुकड़े  कर  के  सारो  देश  को  कई  पहस्ट्रक्ट
 स्टेट्स  में  बांट  दंगे  इस  तरह  के  कई
 फार्मूले  निकालते  गए  तेलंगाना  ऑर  आन्ड्  का
 जोड़  कर  एक  रखने  के  लए  1  इस  की  बिक-
 ग्राउंड  जो  लोग  नहीं.  जानते  कभी  यह  आधा
 आर  तेलंगाना  केसे  बना,  उन  बेचारों  को
 समभाना  जरा  माइकल  होता  हाँ  इसौली  माँ
 उन  को  समभाना  चाहता  हूं  1  पहले  हम
 हैदराबाद  स्टेट  के  तहत  थे  ।  हम  आजाद  हो
 गए  निजाम  के  रूल  से  तो  हैदराबाद  स्टेट  के  रूप
 में  रहे  ।  उस  समय  कन्नड़  ऑर  महाराष्ट्र  ये
 स्टेट्स  मल  कर  एक  मिनिएचर  इडिया
 कहलाता  था  जिस  में  अलग  अलग  भाषा  क॑
 लोगों  के  रहने  के  बावजूद  भी  हम  ने  400  साल
 से  एक  अलग  कल्चर  बना  लिया  था,  इस  का
 कोई  विरोध  नहीं  कर  सकता.  यह  हिस्टोरिकल
 फैक्ट  हॉ।  उस  समय  हमें  हैदराबाद  स्टेट  के
 रूप  में  ही  रखना  चाहिए  था  या  अगर  अलग
 बनाना  चाहते  थे,  हमारी  स्टेट  को  'डिसइण्टीग्रेटर
 करना  चाहते  थे  तो  फिर  हमारा  अलग  तेलंगाना
 बनाना  चाहिए  था  ऑर  इसी  बोरिस  पर  स्टंट्स
 रीआर्गीनाइजेशन  कमीशन  जब  बना  तो  उस
 कमीशन  ने  वहां  पर  आ  कर  सार  लोगों  स॑
 मिलने  क॑  बाद  इस  बात  को  स्वीकार  किया  कि
 तलंगाना  के  लॉग  या  ता  हैदराबाद  स्टेट  के  रूप
 माँ रहें  या  सेपरेट  तलंगाना  उन  का  बनाना
 चाहिए,  यह  उन्होंने  माना  ।  लोकल  पीडित
 जवाहर  लाल  नेहरू  बहुत  बड़ों  आदमी  थ।  उन
 का  मशवरा  था  कि  कम  से  कम  तुम  एक
 ट्रायल  दो  दो.  तेलंगाना  ऑर  आन्ड्  दोनों  मल
 जाओ,  उस  के  बाद  अगर  तेलंगाना  क॑  लोग  अलग
 होना  चाहे  ्तो  वह  अलग  स्टोर  बना  सकते  हो  ।
 लेकन  जो  स्टेट्स  रीआर्गौनाइजेशन  कमीशन
 के  विरोध  मे  काम  करने  वाले  थे  वह  फार मूल
 निकालते  गए  ऑर  अभी  भी  वही  फार्मूले  वह
 निकालते  जा  रहो  हाँ।  अभी  पन्त  जी  ने  अपने
 भाषण  में  ऐडीटर  कर  लिया  कि  10,  करोड़
 नहीं  44  करोड़  रुपया  तेलंगाना  का  आन्दू
 रीजन  माँ  खर्च  कर  लिया  गया  ।
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 श्री  रामावतार  शास्त्री  :  वह  देश  का  पैसा
 था।

 श्री  एस.  बी.  गीर  :  वह  हमारी  जनता  का
 पाँसा  था,  तेलंगाना  स्टेट  का  पैसा  था,  आन्ड्  का
 नहीं  था।

 एक  बात  ऑर  माँ  आप  से  कहना  चाहता  हु  कि
 जब  आन्दू  स्टेट  बनी,  पहले  वह  तामिलनाड  में
 थे,  मद्रास  प्रान्त  में  थे,  परन्तु  आन्दोलन  कर  के
 उन्होंने  अपना  आन्दू  स्टेट  बना  लिया.  हम  उस
 के  लिए  मुबारकबाद  पेश  करत  हाँ  लोकन
 हमार  लोगों  को  मजबूरन,  तेलंगाना  के  एजीटेशन
 के  बावजूद  भी  उन  के  साथ  जोड़  दिया  गया  t
 जॉटलमॉन्स  एग्रीमेंट  कर  के  कि  हम  तुम्हारा
 तेलंगाना  क॑  लोगों  को  एक्सप्लायट  नहीं  करने.
 लूट  नहीं  करोगे,  इस  प्रकार  का  जंटिलमेंन्स
 एग्रीमेंट  कर  के  हम  को  अपने  साथ  मिला  लिया  ।
 इस  के  बावजूद  भी  तेलंगाना  जर  आन्ध्र  माँ
 हमेशा  अदालती  भेड़ों  होते  रहो  जेसा  अभी
 नारायण  राव  ने  ऑर  नरसिंह  रेड्डी  ने  कहा
 कांस्टीट्यूशनल  डिफेक्ट्स  का  बताते  हुए  कि
 हमेशा  वहां  अदालती  जंग  होती  रही  t

 फिर  जब  दोनों  रियासतों  को,  तंलंगाना
 और  आन्दू  कौ  जबर्दस्ती  मलाया  गया  तो  उस
 के  बाद  के  ‘16-17  सालों  मां  हमारे  वहां  का  काई
 विकास  नहीं  हुआ  ।  वहां  की  जनता  अपनी
 आजादी  को  पहचान  नहीं  सकती  ।  वे  अपनी
 पर्सनाल्टी  को  होली  नहीं  कर  सकते  t  इसी
 वास्ते  हम  ने  कहा  कि  बेहतर  हाँ  कि  हमारा
 अलग  स्टोर  बना  दिया  जाय  क्योकि  अभी  भी
 चार  सा  साल  गे  हम  लोग  निज़ाम  की  गुलामी
 माँ  थे,  ऑर  अब  आन्ड्  के  साथ  टॉग  कर  दिए
 गए  तों  क्‍यों  न  हम  को  आजाद  कर  दिया  जाय  ?
 हमारा  आन्ड्  के  लोगों  से  कां  वास्ता  नहीं  हाँ  1
 जहां  तक  जबान  का  सबंध  हाँ  वह  ठाक  हाँ.
 लेकिन  हमारा  रहना  अलग  उन  का  रहना
 अलग,  हमारा  सोचना  अलग,  उन  का  सोचना
 अलग,  तां  बेहतर  हाँ  कि  अलग  ह...  बना  दिया
 जाय  ताकि  हम  लोग  सियासी  जिन्दगी  मेँ  एक
 आजादी  की  जिन्दगी  अपनी  बसर  कर  सके  ऑर
 हमार  तेलंगाना  के  लॉग  आजादी  ो  साथ  अपनी
 आर्थिक  तरक्की  कर  सकें  ।  आधा  के  लोगों  के
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 दबाव  से  हम  अपनी  आर्थिक  तरक्की  नहीं  कर
 सके  यह  बात  सोलह  साल  के  बाद  साबित  हाँ
 गई  हों।  इसलिए  क्‍यों  न  हम  को  अलग  कर
 दिया  जाय  ?

 ये  जितने  भी  फारमूले  आप  लाने  की  कशिश
 कर  रहे  हाँ,  अभी  फाइव  प्वाइंट  फार्मूला  था,
 सब  स॑  पहले  ता  प्राइम  पीमानिस्टर  इंदिरा  गांधी
 8  प्वाइंट  फार्मूला  लाई  हैदराबाद  के  एजी टं शन
 के  बाद,  तब  माँ  ने  उन  से  कहा  कि  यह  आप
 का  फारमूला  चलने  वाला  नहीं  हाँ,  यह  बिलकुल
 बेकार  होने  वाला  हाँ,  फाइव  प्वाइंट  फार्मूला  भी
 नहीं  चलेगा,  यह  माँ  ने  कहा  ।  वहीं  हुआ  ।
 फाइव  प्वाइंट  फारमूले  का  जिन्होंने  मान  लिया
 था,  आन्ड्  ऑर  तेलंगाना  के  कांग्रेसी  लीडर्स  ने,
 उन्हीं  नने  बाहर  जा  कर  उस  का  विरोध  किया
 और  एजी टं शन  हुआ  ।  जार  उन्हीं  ने  आज
 सिक्स  प्वाइंट  फारमूले  को  मान  लिया  ।  जनता
 के  सामने  पहले  वह  उस  फाइव  प्वाइंट  मामूली
 कौ  नहीं  ले  गए।  उस  का  नतीजा  क्या  हुआ
 फक  आन्दू  में  जबर्दस्त  आन्दोलन  हुआ  1  वहां
 के  लौग  बाले  फक  जब  भी  हम  हैदराबाद  जाते  हाँ
 तो  हम  को  गैरमुल्की  बोलते  हाँ,  कभी  जुलूस
 रैनैकालते  हो,  इसलिए  अपना  आन्दू  स्टेट  जॉ
 पहले  था  वैसा  ही  बना  लें  -  इस  के  लिए  वह
 एक  आन्दोलन  ले  आए  इस क  लीडर्स  कॉन
 थै-वही  सब  लोग  जॉ  आज  कैबिनेट  मां  हाँ
 यहां  के  भी 12  कांग्रेस  एमंपीज  बाले  कि  दम
 पार्टी  से  अलग  होते  हाँ,  तीन  चार  महीन  पहले
 वह  कहने  लगे  कि  हम  अलग  बैठे,  हम  अलग
 -आधा  चाहते  हाँ  ।  वहां  पर  कांग्रेस  के  एम.  एल.
 एज.  आन्ड्  रीजन  के  जो  do  वह  बाले  कि  हम
 लोग  कांग्रेस  से  इस्तीफा  दो  देंगे  आँख  उन्होंने
 अलग  कांग्रेस  कमेटी  अपनी  बना  ली  ।  यह
 तमाम  होने  के  बावजूद  इस  तरह सं  फाइव
 प्वाइंट  फारमूले  से  या  सिक्स  प्वाइंट  'फार्मूले  से
 क्या  जबर्दस्ती  दों  अलग  अलग  लागों  को  एक
 साथ  आप  रख  सकते  हाँ  ?  अगर  रखने  की
 कोशिश  करेंगे  तो  जैसे  i637  सालों  माँ
 तेलंगाना  को  विवाद  ऑर  तबाह  कर  दिया  आर
 उस  के  लिए  गवर्मंट  आफ  इंडिया  जिम्मेदार
 हाँ,  उसी  तरह  से  आइन्दा  भी  अगर  उन  की
 तरक्की  नहीं  हांती  हाँ  तेलंगाना  के  लोगों  की  तता
 उसके  लिए  भी  वही  जिम्मेदार  होगे ।  मले
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 पंत  जी  की  तकरीर  बड़े  इन्टेरॉस्ट  से  सुनी  ।
 फाइव  प्वाइंट  फारमूले  के  समय  उन्होंने  जो
 तक़रीर  की  थी  यही  तकरीर  आज  भी  उन्होंने
 की  । कोई  फर्क  उस  में  नहीं  हॉँ  उस  का
 क्या  हुआ,  वही  हश्र  इस  का  भी  होने  वाला  हो

 इसलिए  माँ  आप  से  अर्ज  करना  चाहता  हू
 खास  कर  प्राइम  पमानिस्टर  से  जोर  दी फी क्षत
 साहब  से  भी  किक  वह  हैदराबाद  जा  कर  दोनों  |
 लीडर्स  से  बातचीत  करने  का  कोई  मतलब
 नहीं  हाँ,  वहां  के  लोगों  से  बातचीत  कर  के
 देखें  त्यों  मालूम  पड़ेगा  कि  वे  सेपरेट  तेलंगाना
 चाहते  हँ  -  एक  मजेदार  बात  माँ  बताता  हां.
 दीक्षित  साहब  यहां  बाँचो  हाँ,  वहां  के  कांग्रेसी
 लोगों  ने  उन  कौ  एक  मेमोरेंडम  दिया  था  कि
 वेगल  राव  तो  सोलर  हाँ,  यह  तेलंगाना  के  नहीं
 हाँ,  इन  को  आप  कैसे  बना  रह  हो  ?  क्‍या  यह
 बात  सही  नहीं  हाँ?  इस  हालात  में  तेलंगाना
 की  कांग्रेस  ऑर  आन्दू  की  कांग्रेस  माँ  कैसे
 यूनिटी  हाँ सकती  हों  ?  जब  उन  की  पार्टी  क॑
 अंदर  यह  हाल  हाँ  कि  वह  कहते  हाँ  फ्क्  ्तो
 सॉीटिलर  हाँ  इन  कौ  कैसे  बनाएंगे,  जब  पार्टी
 के  अंदर  इंटीग्रेशन  नहीं  हाँ  तो  जबर्दस्ती  तेलंगाना
 को  अन्ध  के  साथ  क्‍यों  आप  जोड़ना  चाहते  हाँ  ?

 इसलिए  माँ  अपील  करता  द्य  कि  जितने
 भी  फार मूल  आए,  जितने  भी  एश्योरसेज  हमको
 दिए  गए  वह  तमाम  के  तमाम  तेलंगाना  के  लोगों
 का  लुटने  के  लिए  दिए  गए।  यह  8  प्वाइंट
 फार मले  के  जरिए  से  मालूम  हो  गया।  इसलिए
 माँ  चाहता  हू  फक  तेलंगाना  के  लोगों  को  सही
 मान  मों  आजाद  बनाना  चाहते  हाँ,  उन  का
 आज़ाद  पी लॉट कल  जिन्दगी  देना  चाहते  हाँ
 उन  का  अपनी  तरक्की  के  वास्ते  मौका  देना
 चाहते  हाँ  तो  जसे  स्टेट्स  रीआर्गोनाइज॑शन
 कमीशन  ने  जो  उन  को  सेपरेट  स्टेट  कर  के
 डिजायर  किया  था  हॉसन  उस  को  आप  ने
 नहीं  माना.  उसी  तरह  की  गलती  घड़ी-घड़ी  न
 करत॑  हुए  अलग  स्टेट  उस  का  बना  कर  के  वहां
 की  जनता  का  खुशहाल  बनाने  का  काम  कर  |
 नहीं  त्यों  तेलंगाना  माँ  जस  तरह  से.  दो  साल  तक
 यहां  का  एऐंडीमीनिस्ट्रेशन  विशाल  स्टॉडीस्टल
 हो  गया  उसी  तरह  सै,  अगर  सेपरेशन  नहीं
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 tea  at  इस  सिक्स  प्वाइंट  फारमूले  &  बाद  भी
 होने  वाला  हाँ,  यह  माँ  गवर्नमेंट  को  विनिंग  दो
 रहा  ह्

 SHRI  UMA  SHANKAR  DIKSHIT  ;  My
 work  has  been  made  light  by  the  informed
 speech  which  my  colleague  Shri  K.  C.  Pant
 delivered,  covering  a  wide  range  of  issues
 which  were  discussed  earlier  in  the  day  in
 this  House.  I  shall,  therefore.  try  to  spend
 the  valuable  time  of  the  House  only  over
 certain  matters  of  substantial  importance
 which  should  really  give  the  correct  pers-
 pective  and  also  explain  to  the  hon.  Mem-
 bers  the  basic  and  convincing  reasons  why
 this  legislation  has  been  undertaken.

 Before  entering  into  that  ficld,  I  shall
 refer  briefly  to  the  technical  points  which
 have  been  raised  firstly  by  my  friend  Shti
 Shyamnandan  Mishra  and  other  friends  in
 this  House  on  the  other  side  who  have
 raised  the  constitutional  issues.  They  have
 said  that  this  affects  the  fundamental  rights
 of  the  citizens  of  India  and,  therefore,  Shri
 Shyamnandan  Mishra  requested  the  Chair
 not  to  allow  this  Constitutional  (Amend-
 ment)  Bill  to  proceed.  But  he  himself  ans-
 wered  this  question  very  effectively  and  com-
 pletely  in  my  opinion.  He  suid,  “Probably
 you  are  going  to  ask  me  to  agitate  this
 issue  in  the  competent  courts  of  law”.
 He  has  correctly  understood  the  situaticn.
 It  is  not  that  the  constitutional  —  points
 which  can  be  finally  decided  by  the  High
 Courts  and  Supreme  Court  can  be  settled
 here  by  a  ruling  of  the  Chair.  There  is
 also  behind  this  question  another  unfor-
 tunate  misunderstanding  of  the  very  nature
 of  this  amendment.  Let  us  undersiand  “the
 meaning  of  the  Mulki  Rules.  Hf  it  is  ac-
 cepted  that  Mulki  Rules  provid:  for  em-
 ployment  and  educational  opportunities
 only  to  those  who  were  defined  as  Mulks,
 if  they  did  not  abridge  the  fundamental
 rights,  the  provisions  of  the  six-point  for-
 mula  do  not  abridge  them  at  all.  To  the
 extent  yous  may  say  nationally  that  the
 right  of  those  people  of  Andhra  Pradesh
 who  want  to  go  to  different  States  and
 get  their.  names  enrolled  in  various  em-
 ployment  exchanges  are  adversely  atiected.
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 this  is  a  very  imaginary  objection,  an  im-
 aginary  abridgment  of  their  rights.  As
 explained  by  Pantji,  probably  the  House
 is  aware  that  informally  instructions  have
 been  issued  and  circular  sent  to  public
 sector  undertakings  suggesting  that  at  the
 lower  level,  upto  a  salary  range  of
 Rs.  500  and  below.  preference  should  be
 given  in  employment  to  the  local  citizens,
 who  live  in  the  neighbourhood.  There  are
 insiancges  where  sometimes  right  up  to  the
 |.DCs  or  peons  or  cooks.  employees  are
 imported  from  other  States.  As  Paniji  ex-
 plained,  it  is  not  that  all  employments  will
 be.  restricted  to  locals  only.  All  gazetted
 posts  above  Assistant  Surgeons,  [ehsildars
 and  Junior  Engineers  will  be  open  to  any
 citizen  of  India.  There  is  a  problem  which
 has  to  be  solved  and  therefore,  the  con-
 stitutional  objection  that  has  been  raised
 in  my  opinion  holds  no  water  at  all.  वा
 is  surprising  that  when  actually  the  funda-
 mental  rights  are  being  enlarged.  when
 there  will  be  less  restriction  on  the  people
 fror  outside  Telengana  region,  to  say  that
 their  fundamental  rights  are  being  abridg-
 ed  is  a  logic  which  is  very  difficult  to
 understand.

 I  would  request  the  House  to  understand
 the  basic  problem  of  Andhra  Pradesh.
 We  have  to  understand  why  in  the  first
 instance  there  -was  such  a  wide-ranging
 agitation  onthe  Telengana  side  and  an
 equally  wide-ranging  agitation  on  the  side
 of  the  Andhra  region.  Is  it  because  either
 side  really  -wanted  separation?  If  this  is
 the  apinion  of  any  hon.  Member,  he  has
 completely  missed  the  understanding  of  the
 sHuation.  As  I  have  said-  in  Hyderabad
 mysti{  without  being  contradicted.  there
 are  really  ao  separatists  in  Andhra  Pra-
 desh.  There  -are  only  angry  people,  people
 whe  are  dissatisfied  with  the  manner  in
 whict.  the  earlier  arrangements  worked.

 Tine,  for  instance,  the  peopie  of  Telen-
 gana.  Originaly.  they  were  reluctant  to
 join  the  Andhra.  Pradesh.”  Then  Vishal
 Andhra:  became  an  emotional  question  for
 all  Telugu-speaking>  pcople.-  The  entire
 area  ‘was  charged  with  that  emotion  and
 the  Telugu  people  separated  from  Madras.
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 Why  was  it  done?  It  was  not  for  a  joke.
 There  were  certain  misgivings  in  the  minds
 of  the  people  of  Telengana,  but  the  lIea-
 ders  from  the  Andhra  region  went  out  of
 their  way  to  persuade  the  Telengana  lea-
 ders  to  have  a  united  Andhra,  assuring
 them  good  treatment.  honest  treatment
 and  satisfactory  conditions.  That  is  why
 the  Telengana  pecple  joined  Andhra  Pra-
 desh.
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 But,  in  the  course  of  subseauent  history,
 the  Telenguna  people  felt  that  they  were
 not  getting  a  fair  deal,  their  2mployment
 opportunities  were  not  adeqnate  and  even
 in  educational  institutions  their  boys  and
 girls  were  not  getting  proper  admission,
 particularly  in  engineering  and  medical
 colleges.  So,  they  were  dissatisfied.  \nother
 important  reason  was,  and  still  is,  to  some
 extent,  that  all  the  Government  employees,
 not  only  non-Gazetted  Officers  but  even
 Gazctted  officers.  without  exception  have
 had  to  go  through  a  period  of  grave  un-
 certainty  and  they  do  not  know  their
 future.

 {  was  told  by  a  high-placed  Velengana
 officer  during  my  last  but  =  one  visit  to
 Hyderabad  that  there  were  a  few  thousand
 cases  Which  were  undecided.  Those  cases
 had  come  up  at  various  stages  in  various
 forums.  before  a  high-powered  comiittee,
 another  local  committee.  before  the  High
 Court  and  the  Supreme  Court,  So.  a  large
 number  of  employees  did  not  know  about
 their  seniority.  which  was  being  consiantly
 changed:  they  did  not  know  when  they
 will  get  promotion.  The  courts  were  also
 giving  different  judgments.  I  am  not  im-
 puting  any  motives:  naturally  they  were
 interested  in  giving  a  correct  interpreta-
 tion  of  the  law,  of  the  Mulki  rules.  What
 was  the  result?  Every  time  the  judgment
 of  the  High  Court  or  the  Supreme  Court
 sparked  a  new  agitation.  Why  ?  The  Andhra
 people  were  hot  mad.  They  certainly  rea-
 lised  their  future’  would  -be  uncértuin;  they
 did  not  know  who  will  remain  senior  aad
 who  will  get  promotion.  So,  they  were
 dissatisfied.  More  than  all  this,  there  was’
 another  reason.  I  am  saying  this  with  a
 certain  amount  of  authority.  based  on.my
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 knowledge  of  the  affairs  of  Andhra  Pradesh
 and  Telengana,  which  I  derived  from  a
 large  number  of  meetings  with  a  responsi-
 ble  cross-section  of  the  people  in  both
 regions.  The  main  reason  for  the  present
 situation  is  that  they  were  dissatisfied
 over  the  measure  of  economic  cevelop-
 ment,  social  development,  cducational  op-
 portunities  and  employment  opportunities.

 The  five-point  formula  would  have  work-
 ed  but  for  the  fact  that  the  people  in  the
 Andhra  region  felt  hurt.  We  must  admit  it
 as  a  fact  that  their  susceptibilities  were
 hurt.  They  were  told,  and  they  uccepted
 this,  that  under  the  —  five-point:  formula
 their  position  in  their  own  capital  would
 be  tantamount  to  or  near  to  second  grade
 citizens.  Naturally.  they  reacted.  ©  There-
 fore,  all  that  they  wanted  was  that  the  ir-
 ritants  should  be  removed.  When  we  had
 discussions  with  the  responsibic  leaders  of
 the  Andhra  region  at  the  middle  stage  and
 final  stage  what  they  said  was  “remove
 the  irritants”.  They  did  not  want  to  have
 another  separate  State.  Their  leaders  had
 given  their  lives  and  they  had  worked,  for
 this  consummation  of  one  Telugu-speaking
 State.  After  that,  they  certainly  did  not
 want  that  two  States  should  come  out  of
 that  integrated  State.

 What  docs  this  legislation  that  is  before
 the  House  seek  to  do?  It  does  exactly
 seek  to  solve  those  two  problems.  On
 the  one  side,  it  offers  and  assures  larger
 employment  opportunities,  larger  seats  in
 educational  institutions  and,  on  the  other
 side,  it  also  removes  the  causes  of  irrita-
 tion.  Therefore,  the  basic  reascns  have
 been  =  substantially  removed  by  the  Six-
 Point  Formula  which  this  amending  Bill
 really  trics  to  give  shape.

 Now,  Prof.  Dandavate  was  trying  to  ex-
 plai  nto  us  that  it  is  possible  for  people
 speaking  the  same  language  to  te  in  more
 than  one  State.  It  is  obvious.  There  is
 no  difficulty  about  that.  But  here  is  a
 State  which  with  difficulty  has  united  itself
 and  which  has  been  trying  desperately  to
 work  and  see  a  way  out.  Are  you  going
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 to  throw  them  into  uncertainty,  into  sus-
 pense,  into  rebellion  again?  |  Would
 Prof.  Dandavate  like,  for  instance
 Marathwada  to  be  separated  Es  If  a
 seperate  State  starts  to  work.  I  muy
 tell  you,  with  a  certain  knowledge
 of  human  affairs  that  it  will  also  open  the
 Pandora’s  box.  They  will  start  asking
 for  two  States  to  come  back  again.  If
 they  cannot  get  from  Mysore  and  in  fact,
 it  is  not  unlikely  that  about  ००४  the
 parts  of  Hyderabad,  Nizam’s  Jominions,
 which  are  joined  with  Mysore,  now
 called  Karnataka,  the  Maharashtra  State
 would  very  likely  raise  the  quest’on  again.
 Why  do  you  want  this?  |  am  afraid,  the
 seriousness  of  the  problem  has  not  been
 fully  appreciated  by  our  frier’*  whese
 motives  I  do  not  doubt  and  I  have  res-
 rect  for  their  anxiety  to  score  a  point
 ever  the  Treasury  Benches.  The  point
 that  he  made  was  too  obvious  for  an  hon.
 Member  of  his  status  and  his  reputation
 to  raise  it.

 Now.  Shri  Rameshwar  Rao  said  that  we
 should  not  pass  this  amending  Bill  at  all
 at  this  time  and  that  we  should  work  the
 Six-Point  Formula  for  a  period  of  six
 months  or  one  year.  It  is  a  very  innocent
 sort  of  suggestion.  In  fact,  it  seems  verv
 plausible.  But  how  can  you  work  the
 Six-Point  Formula?  From  one  end  to.  the
 other,  it  is  based  on  the  need  for  legal
 change,  constitutional  change.  I  may  take
 the  House  into  confidence  on  «ne  aspect
 of  the  discussions  that  were  held  over  a
 long  period.  On  the  Andhra  side,  they
 wanted  that  various  facilities  and  conces-
 sions  that  were  being  enjoyed  by  the
 Telengana  people  should  be  continued  but
 that  these  should  not  have  any  legal  or
 constitutional  sanction.  That  is  what  they
 said.  They  were  in  favour  of  the  reason-
 able  concessions  to  the  Telgana  people.
 There  is  hardly  a  person  whom  I  have
 met  who  has  not  said  that.  Even  Dr.
 Chenna  Reddy,  for  instance,  who  has
 not  fully  accepted  it,  is  also  not,  in  my
 opinion,  opposed  to  it.  Everybody  said
 that.  It  is  because  they  really  honestly,
 did  not  want  another  period  of  uncer-
 tainty.
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 In  my  opinion,  therefore,  if  we  could
 work  the  Formula  without  this  Bill,  cer-
 tainty,  I  would  like  to  do  that.  There  is
 no  difference  between  him  and  us.  But,
 I  am  afraid,  he  has  not  given  thought  to
 the  subject  at  all.  He  is  a  higtly  intelli-
 gent  person.  I  have  regard  for  his  intel-
 lectual  attainment.  He  should  have  ap-
 plied  his  mind  to  the  simple  question  of
 how  the  Six-Point  Formula  could  be  work-
 ed  successfully  for  a  period  of  six  months
 or  a  year  so  that,  after  that,  if  a  trial  is
 satisfactorily  completed,  we  could  take
 up  this  Constitution  Amendment  Bill.  This
 is  an  absurd  proposition  which  the  House
 should  reject.

 Mishraji  asked  how  is  it  that  people
 who  have  been  fighting  like  this  for
 months  will  suddenly,  one  fine  morning,
 try  to  be  near  each  other  T  cannot  under-
 stand  this.  He  should  really  have  been
 happy.  I  am  afraid,  he  has  never  met
 them,  nor  has  he  allowed  anybody  else
 to  see  them.  Otherwise,  he  would  not
 have  put  this  question.  They  have  gone
 through  a  period  of  agony  and  day  by
 day  they  have  looked  up  to  the  future
 with  hope.  As  time  passed  and  us  we  did
 our  help,  both  the  regions  are  now  com-
 ing  nearer.  This  has  not  come  about  sud-
 denly;  it  has  come  after  a  long  time—this
 six-point  formula.  You  can  ask  Mr.  Pant.
 {  had  a  light  work  on  this  exccpt  for  one
 or  two  crucial  occasions.  It  is  he  who  is
 the  architect  of  the  formula.  You  can
 ask  him,  how  much  time  it  has  taken,
 how  many  people  he  had  met.  It  has
 not  sprung  up  suddenly  from  somewhere
 and  then  we  are  afraid  that  the  people
 will  again  be  at  loggerheads  with  each
 other;  that  is  not  the  propositicn  that  we
 are  placing  before  you.

 The  hon.  members  from  CPI  and  CPM
 Lave  actually  welcomed  this,  and  they
 have  used  their  own  language  for  it.  The
 only  grouse  that  they  have  expressed
 against  this  legislation  is  that  we  are  try-
 ing  to  take  all  the  credit  for  it.  Nothing
 can  be  farther  from  truth  than  this.  I
 tuke  this  opportunity  to  invite  him  and  the

 Muihi  Rules  302
 (Repeal)  Bilt

 other  members  of  the  House  to  share  this
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 credit.  Mr.  Limaye  is  raising  his  hands
 in  a  negative  fashion.

 SHRI  8.  N.  REDDY  :  We  care:  not
 afraid  that  you  are  taking  the  credit.  As
 a  ruler,  you  should  have  avoided  the
 tioody  process  which  the  Telugu  people
 have  undergone.  It  is  due  to  your  wrong
 and  opportunistic  policy  that,  after  a
 bloody  process,  after  a  shameful  process,
 this  has  come.

 SHRI  UMA  SHANKAR  DIKSHIT  :
 [do  not  know  why  he  is  spoiling  un
 excellent  speech  he  made  earlier.  He  had
 Virtually  compromised  himself.  I  say  this
 here  for  all  to  know  that  the  members  of
 the  CPI  have  solidly  and  consistently  stood
 by  the  principle  of  integration  of  Andhra
 Pradesh.  We  do  not  grinlge  giving  the
 credit  where  the  credit  is  due.  There  were
 cthers  who  were  trying  to  be  on  both  the
 sides.  Mr.  Mishra  was  opposing  this  Bill.
 What  has  his  own  party  done  ?  The
 stalwarts  of  his  party  were  supporting
 integration.  In  fact,  that  party  came  near
 the  breaking  point  on  this  issue,  whether
 Andhra  Pradesh  should  be  d'vided  =  or
 integrated.  I  do  not  know  to  which  sec-
 tion  he  belonged.  But  I  know  enough
 about  it  to  say  that  his  own  party  men.
 the  important  men,  have  publicly  and  pri-
 vitely  taken  this  stand  that  they  are  for
 aa  integrated  State.

 श्री  नन्द  कुमार  साल्व  (हं तूल)  :  कुछ  जोशी
 जो  की  भी  ख़बर  लीजिए  !

 श्री  उमा  शंकर  दीक्षित  :  जोशी  जी  जो  हो  वह
 अपना  राजनीतिक  लाभ  होने  की  हर  समय  चर्चा
 करते  रहते  हाँ  लीक  आपको  एक  राष्ट्रीय
 तराजू  भी  रखनी  चाहिए  ऑर  उस  १२  चीजों  को
 तता लना  चाहिए।  याद  आपका  यह  मत  हो  कि

 इस  बिल  के  जरिये  से  वहां  शाति  होगी  पहल
 से  कठिनाइयां  कम  होगी  जर  भविष्य  मेँ  इस
 देश  में  एक  रहने  की  सम्भावना  बढ़  जायंगी.  तो
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 (श्री  उमाशंकर  दीक्षित]
 मेरा  कहना  हों  कि  अपनी  राजनीत  को  भुलाकर
 आपका  सम्पूर्ण  समर्थन  इसको  मिलना  चाहिए  1
 े  समर्थन  दगे  भी  लेकिन  एक  विरोधी  दल
 होने  क॑  नाते  यहां  पर  कुछ  कहाँ  भी  नहीं  तो  फिर
 वार्दनववाद  का  अवसर  ही  न  रह  जाये  ।  यहां  पर

 कुछ  न  कुछ  कहना  भी  हाँ  कि  हमार॑  सी.  पी.
 (आई)  के  मित्र  ने कहा  कि  यह  बिल  लाये
 लेकिन  इतनी  देर  से  लाये  ।  अरो  आपका  यह  भी
 ता  कहना  चाहिए  फक  अभी  ही  रावटी  लीक  लाये
 ता।

 37.00  hrs.

 My  friend,  Shri  H.  M.  Patel,  although
 in  his  own  language  expressed  certain  mis-
 givings,  he  said  at  the  end  that  he  is  for
 the  Bill  and  he  said,  “My  hope  is  that  the
 provisions  contained  in  the  Bill  will  be
 worked  successfully’  and  if  thii  happens,
 he  said,  he  would  be  happy  That  is
 znother  way  of  his  saying,  ‘I  support  the
 Rill.’

 One  important  point  I  want  to  make.
 This  question  directly  and  primarily  re-
 Iutes  to  the  people  of  ©  Andhra  Pradesh
 end,  therefore.  all  the  hon.  Members  hail-
 ing  from  Andhra  Pradesh,  whe-her  it  be
 Teleangana  or  Andhra,  whichever  side  it
 may  be.  except  with  the  brilliant  exception
 of  Mr.  S.  B.  Giri  who  has  been  articu-
 luting  himself  in  a  rather  peculiar  way  of
 standing  up.  and  sitting  down  all  the  time
 vnd  finally  he  said  certain  things  also,
 but  except  for  that  gentleman,  not  one
 Member  from  Andhra  Pradesh,  _  either
 from  Telangana  or  Andhra.  not  only  ap-
 proyed  the  Bjll  but  they  have  solidly  lent
 their  support  to  this  Bill.  Therefore,  IT
 must  express  on  behalf  of  thc  Govern-
 ment  and  myself  my  greatfulness  for  the
 support  that  the  House  has  civen  and
 even  those  members  who  have  opposed  the
 Bill,  have  opposed  it  in  a  language  which
 should  not  really  come  to  mear  opposi-
 lion.  It  is  a  kind  of  that  they  have  ob-
 served  the  rule  amd  carricd  out  their  duty
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 us  a  member  of  the  Opposition.  Neverthe-
 less,  there  has  hardly  been  anything  like
 serious  opposition  to  the  Bill  before  the
 House.
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 SHRI  VIKRAM  MAHAJAN  (Kan-
 gra)  :  Shadow-boxing.

 SHRI  UMA  SHANKAR  DIKSHIT  :
 Mr.  Giri  referred  to  Adalat  ka  Jagada.

 अदालत  क  गड़ो  ।  माने  पहले  भी  कहा,  लोकल
 अदालत  के  भगत  क्यों  हुए  हाँ  ।  अदालत  के
 झगड़ों  कोई  अलग  होने  के  कारण,  या  मिलने
 के  कारण  नहीं  हुए  1  अदालत  के  पगड़ी  इस-
 फलियां  हुए  कि  मुल्की  रूल्स  की  परिभाषा  के
 अनुसार  काम  करने  मां  अनेक  कठिनाइयां  आयी,
 ऑर  जों  एन.  जी.  आंज,  थे  उन  को  अपने  भविष्य
 का  पता  नहीं  था।  उन  को  सकता  को  प्रमोशन
 नहीं  मिला.  एन  की  सीनिरयारिटी  कम  हाँ  गई,
 वाद  का  55  गई.  फिर  कम  हाँ  गई  एसी
 अनिश्चित  स्थति  माँ  वह  बेचारों  अपने  हृदय
 में  रो  रह  थे  ।  अपनी  परेशानी  मे  जौ  कोई  उन
 के  सामने  आता  था  आर  कहता  था  कि  यह  करने
 सें  तुम्हारा  लाभ  हांगा  ता  वह  देंगे  ही  करने  लगते
 थे  1  यही  विद्यार्थियों  का  हाल  हुआ |  जिन  को
 इंजीनियरिंग  आर  मेडिकल  लाइन  मो,  जहां  स॑
 निकल  कर  जल्‍दी  नौकरी  [मल  सकती  थी,  वहां
 अगर  उन  का  पढ़ाई  का  अवसर  नहीं  मिलता

 था  तां  जो  कोई  कहता  था  कभी  सेपरेशन  होने  से
 राह  सुविधा  मल  जायगी  ता  वह  वही  करते  ये
 आर  कहते  थे।  ता  किसी  का  दोष  नहीं  हाँ  1
 पीर्गास्थात  के  अन्दर  ऐसी  कठिनाइयां  थीं  जिस
 क॑  कारण  यह  सव  हआ  परिस्थितियों  मेँ
 निहित  कठिनाइयों  को  इस.  विधेयक  क॑  द्वारा
 सम्पूर्ण  रीति  से  दूर  करने  का  प्रयत्न  किया  गया
 ह् td

 इन्हीं  शब्दों  के  साथ  में  इस  का  समर्थन
 करता  हँ ।
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 With  these  words,  {  am  commending
 this  Bill  for  the  unanimous  acceptance  of
 the  House.

 MR.  DEPUTY  SPEAKER:  Although
 we  have  discussed  both  thes2  Bills  to-
 gether,  they  will  be  put  to  vote  separately.

 7.05  hrs.

 EMR.  SPraKER  in  the  Chair}
 MR.  SPEAKER:  Order  please.  There

 ure  two  amendements  moved  by  Shri  S.
 8.  Giri.  The  first  one  is  for  circulation  of
 the  Bill  for  cliciting  opinion  thereon.  A
 simple  majority  is  enough  for  these  amend-
 ments.

 Now  I  will  put  the  first  amendment
 moved  by  Shri  S.  B.  Giri  to  the  vote  of
 the  Heuse.
 Amend  nent  No.  Vo  wos  pit  and  negatived.

 MR.  SPEAKER  :  The  secon?  amend-
 ment  ty  Mr.  S.  B.  Giri  is  for  reference
 cf  the  Bill  to  a  Joint  Committe.

 श्री  मधु  लिमये  :  अध्यक्ष  महोदय,  आंपी-
 क्रिया  क॑  वार  मां  मेरा  भी  हाँ  ।

 अध्यक्ष  महोदय  :  आप  का  तां  मूव  ही  नहीं
 हुआ 1

 I  will  now  put  the  second  amendment
 moved  by  Mr.  S.  B.  Giri  for  reference  of the  Bi!  to  a  Joint  to  the  vote  of  the
 House.

 Anincerent  No.2  was  put  and  nesatived.
 MR.  SPEAKER  :  Now  the  question  is:

 “That  the  Bill  further  to  amend’  the
 Constitution  of  India  be  taken  into
 consideration.”

 Let  the  Lobbies  be  cleared.

 The  Lok  Sabha  divided  :
 Division  No.  9]  UTS  brs.

 AYES

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
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 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Ahmed,  Shri  F.  A.
 Alagesan,  Shri  0.  V.
 Ambesh,  Shri
 Ankineedu  Shri  Maganti
 Ansari,  Shri  Ziaur  Rehman
 Appalanaidu,  Strj
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Banamali  Babu,  Shri
 Banerji  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shrj  Bedabrata
 Basappa,  Shri  K.
 Basumatari.  Shri  D.
 Besra,  Shri  S.  C.
 Bhagat,  Shri  B.  R.
 Bhagat,  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath.
 Bhatia,  Shri  Raghunandan  La!
 Bhattacharyyia,  Shri  Chapalendu
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Brij  Raj  Singh-Kotah,  Shri
 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chaturvedi,  Shri  Rohan  Jal
 Chaudhary.  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chawla.  Shri  Amar  Nath
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K.

 Choudhury.  Shri  Moinul  Haque
 Daga,  Shri  M.  0.
 Datbir  Singh,  Shri
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 Dalip  Singh,  Sbri
 Damani,  Shri  S.  R.
 Darabara  Singh,  Shri
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K
 Deb,  Shri  Dasaratha
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dumada,  Shri  L.  K.
 Dutta,  Shri  Biren
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Garcha,  Shri  Devinder  Singh
 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  H.
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhale,  Shri  H.  R.
 Gopal,  Shri  K.
 Goswami,  Shrimati  Bibha  Ghcush
 Goswami,  Shri  Dinesh  ChanJra
 Gotkhinde,  Shri  Annasaheb
 Govind  Das,  Dr.
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 Gowda,  Shri  Pampan
 Halder,  Shri  Krishna  Chandra
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Ishaque,  Shri  A.  Kk.  M.
 Jadeja,  Shri  0.  P.
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi.  Shrimati  ५.
 Jha,  Shri  Chiranjib
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Kadam,  Shri  J.G.
 Kadannappalli,  Shri  Ramachandran
 Kahandole,  Shri  Z.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purshottam
 Kakoti,  Shri  Robin
 Kale,  Shri
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  k.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Krishnan,  Shri  G.  Y.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B.  N.
 Kushok  Bukula,  Shri
 Lakshmikanthamma,  Shrimati  य.
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 Lamboduar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 Mudhukar,  Shri  K.  M.
 Mahajan.  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Mahata,  Shri  Debendra  Nath
 Malhotra,  Shri  Inder  J.
 Mandal,  Shri  Jagdish  Narain
 Manda),  Shri  Yamuna  Prasad
 Maurya,  Shri  B.  P.
 Mehta.  Dr.  Jivraj
 Mehta,  Dr.  Mahipatray
 Mirdha,  Shri  Nathu  Ram
 Mishra.  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra.  Shri  Jagannath
 Mishra.  Shri  L.  N.
 Misra.  Shri  S.  N.
 Modak,  Shri  Bijoy
 Modi.  Sbri  Shrikishan
 Mohammad  Tahir,  Shri
 Mohan  Swarup,  Shri
 Mohsin,  Shri  F.  H.
 Muhammed  Khuda  Bukhsh,  Shri
 Mukherjee,  Shri  Samar
 Munsi.  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy.  Shri  B.  S.
 Nahata,  Shri  Amrit
 Naik,  Shri  B.  V.
 Nanda,  Shri  G.  L.
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra  ्
 Pandey,  Shri  Narsingh  Narain  4
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sudhakar  |
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 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parashar,  Prof.  Narain  Chand
 Parikh,  Shri  Rasiklal
 Pratap  Singh,  Shri
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  Ramubhai
 Patil,  Shri  Anantrao
 Patil,  Shri  C.  A.
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  T.  A.
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
 Peje.  Shri  S.  L.
 Prabodbh  Chandra,  Shri
 Purty.  Shri  M.  S.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bhadur,  Shri
 Rajdeo  Singh,  Shri
 Ram,  Shri  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
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 Rao.  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao.  Shri  Rajagopala
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray.  Shrimati  Maya
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Y.  Eswara
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy.  Shri  Bishwanath
 Roy,  Dr.  Saradish
 Sadhu  Ram,  Shri
 Saha  Shri  Gadadhar
 Saini,  Shri  Mulki  Raj
 Saksena,  Prof.  S.  L.
 Salve,  Shri  N.  K.  P.
 Samanta.  Shri  S.  C.
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Robin
 Sethti,  Shri  Arju
 Sezhiyan,  Shri
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri
 Shahnawaz  Khan,  Shri
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
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 Shankar  Dev,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A.  P.
 Sharma,  Dr.  H.  P.
 Sharma.  Shri  Madhoram
 Sharma.  Shri  R.  N.
 Sharma,  Dr.  Shankar  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
 Sher  Singh,  Prof.
 Shinde,  Shri  Annasaheb  P.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Siddayya,  Shri  S.  M.
 Siddheshwar  Prasad,  Shri
 Singh.  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Subravelu,  Shri
 Sudarsanam,  Shri  M.
 Surendra  Pal  Singh,  Shri
 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  V.  B.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B.
 Thakur,  Shri  Krishnarao
 Tiwari,  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Unnikrishnan,  Shri  K.  P.
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 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vidyalankar,  Shri  Amarnath
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  R.  P.
 Yadav,  Shri  D.  P.

 NOES

 Bade,  Shri  R.  V.
 Bhagirath  Bhanwar,  Shri
 Chowhan,  Shri  Bharat  Singh

 Prof.  Madhu
 Joshi,  Shri  Jagannathrao
 *Kader,  Shri  S.  A.
 Limaye,  Shri  Madhu
 Mavalankar,  Shri  P.  0.
 Mishra,  Shri  Shyamanandan
 Muhammed  Sheriff,  Shri
 Pandey,  Shri  Sarjoo
 Pandeya,  Dr.  Laxminarain

 Dandavate.

 Ramkanwar,  Shri
 Singh,  Shri  D.  N.

 MR  SPEAKER:  The  result  of  the
 division  is  :

 Ayes:  299
 Noes:  44

 The  motion  is  carried  by  2  majority
 of  the  total  membership  of  the  House
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 and  by  a  majority  of  not  less  rhan  two
 thirds  of  the  Members  present  and  vot-
 ing.

 The  motion  was  adopted.
 Clause  2

 (Amendment  of  Article  37)

 SHRI  MADHU  LIMAYE:  I  beg  to
 move  :

 For  clause  2  ‘substitute—

 “2.  For  clause  dy  of  article  37]  ०
 the  Constitution,  the
 substituted,  namely,—

 following  shall  be

 ‘()  Notwithstanding  anything  in
 this  Constitution,  the  President  may,  by
 order  made  with  respect  to  the  State
 of  Andhra  Pradesh,  ‘provide  for  the  con-
 stitution  and  functions  of  —  regional
 assemblies  of  the  Legislative  .\ssembly
 of  the  State,  for  the  modifications  to  be
 made  in  the  rules  of  business  of  the
 Government  and  in  the  rules  of  pro-
 cedure  of  the  Legislative  Assembly  of
 the  State  and  for  any  special  respon-
 sibility  of  the  Governor  in  order  to
 secure  the  proper  functioning  of  the
 regional  assemblies’  10),

 समय  बचाने  के  लिए  मेँ  अपने  सभी  oi
 संशोधनों  पर  एक  साथ  भाषण  कर  रहा  हू  1

 दीक्षित  जी  ने  अभी  फरमाया  ह  इस  विधेयक
 पर  विचार  करते  समय  एक  ही  कसौटी  हमारा
 सामने  होनी  चाहिये  ऑर  वह  राष्ट्रीय  एकत्ता
 की  ऑर  राष्ट्रीय  हित  की  tv  माँ  इस  बात  माँ
 उन  से  सहमत  हँ ।  लोकल  माँ  समझता  हू

 *“Wrongly  voted  for  Noes.
 t  The  following  Members  also  recorded

 AYES  Sarvashri  Partap  Singh  Negi,
 Dattajirao  Kadam,  Sheopujan  Shastri,
 Genda  Singh,  Tha  _  Kéiruttinan,  B.  N.

 NOES:  Shri  S.  B.  Giri.

 their  votes  :—
 K.  D.  Malaviya,  3B.  Satyanarayana,
 T.  Balakrishniah,  S.  Radhakrishnan,
 Reddy  and,  S.  A.  Kader.
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 tat  मधु  लिमये]
 कि  दीक्षित  जी  की  जा  मंशा  हो  वह  इस  विधेयक
 के  चलते  पूरा  हाने  वाला  नहीं  हों  -  कारण  यह
 हाँ  कि  आन्दू  की  एकता  कां  बचाने  क॑  नाम
 पर  आप  आंसू  प्रदेश  को  बीस  इलाकों  माँ
 बांटने  जा  रह  हाँ,  बीस  किस्म  &  फेडर्स  बनेगा,
 उनके  लिए  अलग-अलग  नियम  बनोगे  ऑर
 विशाल  आंसू  की  एकता  की  जो  आप  कल्पना on करते  हाँ  वह  चूर-चूर  हो  जाएगी  tv

 माँ  कहंद़गा  फक  आज  के  संविधान  में  जा
 मुख्य  बांध  हाँ  वह  यह  हाँ  पक  उस  में  लचीलापन
 नहीं  हाँ  -  इस  दोष  को  आप  दूर  कर  ।  आज
 आप  अगर  किसी  राज्य  कौ  बांट  कर  उसके  दौ
 या  तीन  राज्य  बनाना  चाहते  हाँ  तां  साधारण
 अधिनियम  के,  कानून  के  जरिये  राज्य  का  निर्माण
 हो  सकता  हाँ  -  लीक  एक  राज्य  के  अन्दर  भी
 विभिन्‍न  प्रदेश  हँ  जिन  मेँ  गोरे  बराबरी  हाँ,
 असमानता  हाँ,  कुछ  हिस्सा  पिछड़ा  हुआ  हाँ,
 कुछ  विकासित  हाँ  ।  सगर  अविकसित  र
 पिछड़े  इलाके  को  आप  स्वायत्तता  प्रदान  करना
 चाहते  हाँ  तो  आपके  सावधान  में  इसके  लिए
 कोई  प्रावधान  नहीं  हों।  समम  मा  नहीं  आता
 कक  जब  i6  (3)  के  तहत  निवास  स्थान  के
 आधार  पर  नकारियों  माँ  आप  रिजर्वेशन  कर
 सकते  हाँ  तो  क्या  प्रदेशों  |  आधार  पर  एक  ही
 राज्य  क॑  अन्दर  आप  रिज़वान  कर  पाएंगे  ?
 माँ  समझता  हं;  कि  जो  सुप्रीम  कोर्ट  का  निर्णय
 हां  गया  हाँ  उसकी  रोशनी  माँ  इस  तरह  का
 आरक्षण  सम्भव  नहीं  हाँ  |  दीक्षित  जी  को  16वीं
 धारा  माँ  परिवर्तन  करने  के  बारे  माँ  सोचना
 चाहियें  था  जहां  कहा  हाँ  पक  राज्य  के  निवास
 के  आधार  पर  आरक्षण  किया  जायेगा  वहां
 उनका  इन  शब्दों  को  जोड़ना  चाहिये  था  कि
 राज्य  के  अन्तर्गत  जौ  विभिन्‍न  प्रदेश  हाँ,  उनके
 आधार  पर  भी  सेवाओं  मेँ  आरक्षण  किया  जा
 सकता  हाँ  -  लेकिन  उन्होंने  यह  नहीं  किया
 हों  ।  आखिरकार  आंसू  ऑर  तेलंगाना  के  मामले
 की  एक  एतिहासिक  पृष्टभूमि  हाँ  ।  राज्य  पुन-
 रचना  आयोग  आप  लोगों  ने  कायम  किया  था  1
 अपनी  रिपोर्ट  में  इस  आयोग  ने  कहा  था  कि
 आंध्र  प्रदेश  की  एकता  का  सपना  एक  आदर्श-
 वादी  चीज  हाँ  लोकल  वस्तुस्थिति  का  ख्याल
 करते  हाए  तेलंगाना  का  राज्य  कुछ  वर्षों"  के  लए
 अलग  वनाना  अच्छा  होगा  आर  अलग  राज्य
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 का  अनुभव  करने  के  बाद  याद  तेलंगाना  की
 जनता  यह  महसूस  करती  हाँ  क  विशाल  आंसू
 की  कल्पना  ही  ठीक  हों  ता  दस  वर्ष  के  बाद
 विशाल  आंसू  बनाने  की  योजना  बनायी  जा
 सकती  हाँ  ।  लोकल  कांग्रेसी  नेताओं  के  बीच
 हुए  समझाते  के  आधार  पर  विशाल  आंख  बना
 आर  जा  आतंकियों  राज्य  पुनर्रचना  आयोग  ने
 व्यक्त  की  थीं  वे  आज  सही  साबित  हुए  हाँ  ।
 उसकी  रिपोर्ट  का  एक  ही  किस्सा  में  आपके
 सामने  रखना  चाहता  हू  ।  इस  में  उन्होंने  अन्त
 मों  कहा  था  :

 “The  real  fear  of  the  people  of
 Telengana  is  that  if  they  join  Andhra,
 they  will  be  unequally  placed  in  rela-
 tion  to  the  people  of  Andhra  and  in
 this  partnership,  the  major  partner  will
 deny  all  the  advantages  immediately
 while  Telengana  itself  may  be  conver-
 ted  into  a  colony  by  the  enterprising
 coastal  Andhra”.

 यह  राज्य  पुनर्रचना  आयोग  जिस  के  तीन
 बोड़ो  सदस्य  do  उन्होंने  अपनी  पर पॉट  माँ
 कहा  था  7  लोकन  क्या  हुआ  ?  अनुभव  यह
 बताता  हो  कि  नकारियों  में  तेलेंगाना  को
 मुकम्मल  हिस्सा  नहीं  मिला  जा  उनको
 मिलना  चाहिये  था.  शिक्षण  संस्थाओं  में  भी
 यही  हालत  रही  ऑर  विकास  का  कार्य  भी
 तेलंगाना  के  इलाके  मों  नहीं  हुआ  ।  इतना  ही
 नहीं  ।  हॉँ दरा वाद  में  घर  बनाने  की  जमीन  ऑर
 किसानों  के  खेत  भी  आंध  इलाके  के  लोगों  के
 हाथ  माँ  चले  गये  ।  यह  वास्तविकता  हाँ  जस
 के  ऊपर  विचार  करना  चाहिये  ।

 जब  राज्य  पुन रचना  आयोग  बेठा,  तता
 तेलंगाना  की  फी-व्यैक्त  आमदनी,  पर  कैपिटा
 इनकम,  आंध  से  आधा  थी.  लकन  थान्ध
 प्रदेश  का  जिस  तरह  संचालन  किया  गया,  उस
 के  फलस्वरूप  तेलंगाना  पीछे  चला  गया  ऑर
 आन्दू  को  विकास-कार्य  में  आधा  किस्सा  मल
 गया  |

 में  भी  श्री  दीक्षित  से  इस  बारे.  में  सहमत
 हूं  कि  कोशिश  यह  होनी  चाहिये  थी  फक  प्रांत
 एक  रहे,  लीक  उस  के  लिए  वे  क्‍या  कर
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 wee  ?  मेरी  भी  आन्तरिक  इच्छा  यह  नहीं
 हाँ  कि  उत्तर  प्रदेश,  'कनेटिक,  आन्दू  प्रदेश  या
 महाराष्ट्र  बंटे  ।  लीक  जो  पिछड़े  हुए  इलाज
 हाँ,  उन  के  विकास  के  लिए  संविधान  माँ  कोई
 गारंटी  नहीं  हाँ।  इस  स्थिति  में  सरकार  चाहे
 लाख  छः  सूत्री  फार्मूले  ले  कर  आये,  यह  बात
 चलने  वाली  नहीं  हाँ  ।  मने  चार  साल  पहले
 इस  सदन  माँ  यह  चेतावनी  दी  थी  किक  सरकार
 रिजनल  आटांनांमी,  प्रादेशिक  स्वायत्तता,  के  लए
 कोई  प्रावधान  इस  संविधान  में  रखे,  जिस  से
 वर्तमान  सूबों  की  एकता  बनी  रहो  ।  एसा  करने
 पर  आसाम  का  भी  विभाजित  करने  की  जरूरत
 न  पड़ती  ।

 आज  माँ  फिर  कहना  चाहता  हूं  कि  सर-
 कार  मेरो  संशोधनों  कां  मान  ले  नसं  मैंने
 इस  बात  पर  जोर  दिया  हाँ  कि  एक  ही  प्रान्त
 में  दां  या  तीन  7रजनी  एसंम्बलीज  रह  सकती
 हाँ  ।  अगर  एक  ही  प्रान्त  में  दो  या  तीन  इलाके
 या  प्रदेश  हॉ--जैसे  अन्ध  प्रदेश  मौ  तेलंगाना,
 रायल  सीमा  ऑर  आन्दू  2.  त्यों  उनके  लिए
 रिजनल  एसंम्बलीज  का  प्रावधान  किया  जाये,
 आर  दो  या  तीन  कॉमर्स  की  व्यवस्था  की  जाये
 इस  विधेयक  के  द्वारा  तों  आन्दू  प्रदेश  को  बीस,
 इक्कीस  हिस्सों  मेँ  बांटा  जा  रहा  हाँ  र

 स
 महोदय  इस  को  राष्ट्रीय  एकता  कहते

 ॥

 यह  सब  क्‍यों  हो  रहा  हों  ?  यह  इस  लिए
 हों  रहा  कि  एक  शाक्तिशाली  ब्यक्ति  एसा
 सोचता  हाँ  कि  यह  तेलंगाना  का  आन्दोलन  उस
 के  खिलाफ  हाँ,  ऑर  अपने  अहम  की  पूर्ति  के
 लिए,  अपनी  शान  की  रक्षा  के  लिए,  अपनी
 प्रतिष्ठा  के  लिए,  यह  6  पायंट  फासला  लाया
 गया  हाँ  ।  लीक  यह  चलेगा  नहीं  ।  माँ  श्री
 दीक्षित  से  विनय  निवेदन  करना  चाहता  हं  कि
 वह  भी  स्वतंत्रता  के  आन्दोलन  के  सिपाही  रहो
 हैजिसे  कि  हम  भी  रहो  हाँ,  ऑर  उन  की
 पीढ़ी--ऑ  हमारी  पीढ़ी  भी--महाकाल  के  पेट  माँ
 चली  जा  रही  हाँ,  लीक  विगत  26  वर्षो  मेँ
 हम  ने  इस  एश  का  सारा  मामला  एसा  बना
 दिया  हों  कि  यह  देश  जहन्नुम  में  जा  रहा  हों,
 क्षेत्रीयता  की  ओर  जा  रहा  हाँ  ।  इस  लिए  वह
 मेहरबानी  कर  वो  6  पायंट  फार्मूले  पर  पुनर्विचार

 50  LSS/73—
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 at  1  माँ  जो  सुभाव  द॑  रहा  हूं,  उसका  स्वीकार
 करने  से  विदर्भ,  मराठवाड़ा,  रायलसीमा,  तेलंगाना,
 झारखंड  ओर  पूर्वी  उत्तर  प्रदेश  के  मामले,
 हिन्दुस्तान  क॑  सभी  अविकसित  आर  पिछड़े
 हुए  प्रदेशों  के  मामले.  बिना  प्रान्तों  की  पुनर्रचना
 किये  ऑर  वर्तमान  दायरा  मों  ही  हल  किये
 जा  सकते  हाँ  ।  यह  6  पाइंट  फार्मूला  एक
 लग-मरीचिका  हाँ  ।  आज  श्री  दीक्षित  उस  क॑
 पीछे  जा  रहो  हाँ,  आर  ये  सब  लांग  बिना  सोचे
 समझे  उन  के  पीको  दाँत  रहे  हाँ  ।  (व्यवधान)
 भंग्रड  का  एक  कानून  होता  हाँ  1  ये  लोग  भंग
 वाले  कानून  की  बॉल  हाँ  ।  ये  लांग  इन  बातों
 पर  विचार  नहीं  कर  रहे  हाँ  ।  6  पायंट  मामूली
 से  कांड  नतीजा  नहीं  निकलेगा  ।

 सरकार  वर्तमान  राज्यों  के  तहत  प्रादेशिक
 स्वायत्तता  की  योजना  बनाये  |  इस  से  सेवाओं
 में,  विकास-कार्य  में  ऑर  शिक्षा  संस्थाओं  में
 भी  आरक्षण  मिलेगा  ।  माँ  श्री  दीक्षित  से  फिर
 प्रार्थना  करता  हुं  कि  वह  मैचों  इस  सुभाव  पर
 विचार  कर  आर  अनुच्छेद  i6  ऑर  37i  माँ
 आवश्यक  परिवर्तन  करं  इस  से  आन्दू  प्रदेश  की
 एकता  भी  बच  जायेगी  आँख  तेलंगाना  ऑर
 रायलसीमा  की  जनता  की  आशा  आकांक्षा यें  भी
 पूर्ण  हो  जायेंगी  ।

 MR.  SPEAKER:  I  shall  now  put
 amendment  No.  0  to  clause  2  by  Shri
 Limaye  to  the  vote  of  the  House.  The
 question  is  :

 For  Clause  2  substitute—

 “2.  For  clause  qd)  of  article  ३37  of
 the  Constitution,  the  following  shall  be
 substituted,  namely,—

 “d)  Nothwithstanding  anything  in
 this  Constitution,  the  President  may,  by
 order  made  with  respect  to  the  State
 of  Andhra  Pradesh,  provide  for  the  con-
 stitution  and  functions  of  regional  assem-
 blies  of  the  Legislative  Assembly  of  the
 State,  for  the  modifications  to  be  made
 in  the  rules  of  business  of  the  Govern-
 ment  and  in  the  rules  of  procedure  of
 the  Legislative  Assembly  of  the  State  and
 for  any  special  responsibility  of  the
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 [Mr.  Speaker]
 Governor  in  order  to  secure  the  pro-
 per  functioning  of  the  regional  assemb-
 lies.”."(0)

 The  Lok  Sabha  divided:

 Division  No.  20]  [I7.33  hrs.

 AYES

 Bhagirath  Bhanwar,  Shri
 *  Chaturvedi,  Shri  Rohan  Lal

 Chowhan,  Shri  Bharat  Singh
 Dandavate,  Prof.  Madhu
 Giri,  Shri  S.  B.
 Limaye,  Shri  Madhu
 Mavalankar,  Shri  P.  G.
 Ramkanwar,  Shri

 NOES

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agarwal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Ahmed,  Shri  F.  A.
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awadhesh  Chandra  Singh,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Banamali  Babu,  Shri
 Banerji,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata

 Basappa,  Shri  K.
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 Basumatari,  Shri  D.
 Besra,  Shri  S.  C.
 Bhagat,  Shri  8.  R.
 Bhagat,  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Brij  Raj  Singh-Kotah,  Shri
 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chandrashekharappa  Veerabasappa,

 Shri  T.  V.
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chawla,  Shri  Amar  Nath
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K.
 Choudhary,  Shri  B.  E.
 Choudhury  Shri  Moinu!  Haque
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.  R.
 Darbara  Singh,  Shri
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K.
 Deb,  Shri  Dasaratha
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dhusia,  Shri  Anant  Prasad

 *Wrongly  voted  for  Ayes.
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 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dixit,  Shri  Jagdish  Chandra
 Dube,  Shri  J.  P.
 Dumada,  Shri  L.  K.
 Dutta.  Shri  Biren
 Dwivedi,  Shri  Nageshwar
 Fneti.  Shri  Biren
 “Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  रे.
 Ganga  Devi,  Shrimati
 Garcha,  Shri  Devinder  Singh
 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  H.
 Genda  Singh,  Shri
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 <sogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhale,  Shri  H.  R.
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Govind  Das,  Dr.
 Gowda,  Shri  Pampan
 Halder,  Shri  Krishna  Chandra
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Ishaque,  Shri  A.  K.  M.
 Jadeja,  Shri  D.  P.
 Jaffer  Sharief,  Shri  C.  K.
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Chiranjib
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Kadam,  Shri  Dattajirao
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 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A.
 Kahandole,  Shri  2.  M.
 Kailas.  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kale,  Shri
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kaul,  Shrimati  Sheila
 Kavade,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Krishnan,  Shri  G.  Y.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakshmikanthamma,  Shrimati  T.
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 Madhukar,  Shri  K.  M.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Mahata,  Shri  Debendra  Nath
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad

 322



 ३23...  Constitution  DECEMBER  18,  973  Mulki  Rules  324
 (33rd  An:dt.)  Bill  &  (Repeal)  Bill

 Maurya.  Shai  B.  P.
 Mehta,  Dr.  Jivraj
 Mehta,  Dr.  Mahipatray
 Mirdha.  Shri  Nathu  Ram
 Mishra.  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Mishra,  Shri  L.  N.
 Misra,  Shri  S.  N.
 Modak.  Shri  Bijoy
 Modi.  Shri  Shrikishan
 Mohammad  Tahir,  Shri
 Mohan  Swarup,  Shri
 Mohsin,  Shri  F.  H.
 Muhammed  Khuda  Bukhsh,  Shri
 Mukherjee,  Shri  Samar
 Munsi,  Shri  Priya  Ranjan  Das
 Murthy,  Shri  B.  S.
 Murmu,  Shri  Yogesh  Chandra
 Nahata,  Shri  Amrit
 Naik,  Shri  B.  V.
 Nanda,  Shri  G.  L.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R..S.

 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parashar,  Prof.  Narain  Chand
 Parikh,  Shri  Rasiklal
 Partap  Singh,  Shri
 Parthasarathy,  Shri  P.

 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  Ramubhai
 Patil,  Shri  Anantrao
 Patil.  Shri  C.  A.
 Patil.  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  S.  8.
 Patil,  Shri  T.  A.
 Patnaik.  Shri  Banamali
 Patnaik.  Shri  J.  B.
 Peje,  Shri  S.  L.
 Prabodh  Chandra,  Shri
 Purty,  Shri  M.  S.
 Radhakrishnan,  Shri  S.
 Raghu  Ramaiah.  Shri  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Rajdeo  Singh,  Shri
 Ram,  Shri  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
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 Reddi,  Shri  P.  Antony
 Reddy,  Shri  B.  N.
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Y.  Eswara
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Shri  Gadadhar
 Saini,  Shri  Mulki  Raj
 Saksena,  Prof.  S.  L.
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sambhali,  Shri  Ishaque
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satyanarayana,  Shri  B.
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri
 Shahnawaz  Khan,,  Shri
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankar  Dev,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A.  P.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  R.  N.
 Sharma,  Dr.  Shankar  Dayal
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 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.
 Sher  Singh,  Prof.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Siddayya,  Shri  S.  M.
 Siddheshwar  Prasad  Shri
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Sbri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Shri  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  V.  D.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B.
 Thakur,  Shri  Krishnarao

 Tiwacl  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  0.  N.
 Tiwary,  Shri  K.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Unnikrishnan,  Shri  K.  P.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
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 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vidyalankar,  Shri  Amarnath
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  R.  P.
 Yadav,  Shri  D.  P.

 MR.  SPEAKER  :
 division  is  :

 The  result}  of  the

 Ayes  :  8;  Noes  :  32
 The  motion  was  negatived.

 MR.  SPEAKER  :  The  question  is  :
 “That  clause  2  stand  part  of  the  Bill.”

 The  Lok  Sabha  divided  :

 Division  No.  2]  {17.36  brs.
 AYES

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar.  Shri  Nathu  Ram
 Ahmed,  Shri  F.  A.
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Balakrishniah,  Shri  पर,
 Banamali  Babu,  Shri
 Banerji,  Shrimati  Mukul
 Barman,  Shri  R.  N.

 {The  following  Members  also  recorded
 Sarvashri  जाय  Doda  and  Rohan  Lal
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 Barua,  Shri  Bedabrata
 Basappa,  Shri  k.
 Basumatari,  Shri  D.
 Besra,  Shri  S.  ८.
 Bhagat,  Shri  B.  R.
 Bhagat,  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhuvarahan.  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Brij  Raj  Singh-Kotah,  Shri
 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chandrashekharappa  Veerabasappa,

 Shri  T.  V.
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chawla,  Shri  Amar  Nath
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Choudhary,  Shri  B.  E.
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.  R.
 Darbara  Singh,  Shri
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K.
 Deb,  Shri  Dasaratha
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan

 their  votes  for  Noes  :—
 Chaturvedi.
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 Dhusia,  Shri  Anant  Prasad  Joshi,  Shri  Popatlal  M.
 Dinesh  Singh,  Shri  Kadam,  Shri  Dattajirao
 Dixit,  Shri  G.  C.  Kadam,  Shri  J.  G.
 Dixit,  Shri  Jagdish  Chandra  Kadannappalli,  Shri  Ramachandran
 Doda,  Shri  Hiralal  Kader,  Shri  S.  A.
 Dumada.  Shri  L.  K.  Kahandole,  Shri  Z.  M.
 Dutta,  Shri  Biren  Kailas,  Dr.
 Dwivedi.  Shri  Nageshwar  Kakodkar,  Shri  Purushottam
 Engti,  Shri  Biren  Kakoti,  Shri  Robin
 Gandhi,  Shrimati  Indira  Kale,  Shri
 Ganesh,  Shri  K.  R.  Kamakshaiah,  Shri  D.
 Ganga  Devi  Shrimati  Kamala  Prasad,  Shri
 Garcha,  Shri  Devinder  Singh  Kamble,  Shri  T.  D.
 Gautam,  Shri  C.  D.  Kamla  Kumari,  Kumari
 Gavit.  Shri  T.  H.  Kapur,  Shri  Sat  Pal
 Genda  Singh,  Shri  Karan  Singh,  Dr.
 Gill,  Shri  Mohinder  Singh  Kasture,  Shri  A.  S.
 Giri.  Shri  V.  Shanker  Kaul,  Shrimati  Sheila
 Godara.  Shri  Mani  Ram  Kavde,  Shri  B.  कर,
 Gogoi.  Shri  Tarun  Kedar  Nath  Singh,  Shri
 Gohain,  Shri  C.  C.  Khadilkar,  Shri  R.  K.
 Gokhale,  Shri  H.  R.  Kinder  Lal,  Shri
 Gopal,  Shri  K.  Kiruttinan,  Shri  Tha
 Goswami,  Shrimati  Bibha  Ghosh  Kisku.  Shri  A.  K.
 Goswami.  Shri  Dinesh  Chandra  Kotoki,  Shri  Liladhar
 Gotkhinde,  Shri  Annasaheb  Kotrashetti,  Shri  A.  K.
 Govind  Das,  Dr.  Krishnan,  Shri  G.  Y.
 Gowda,  Shri  Pampan  Kulkarni,  Shri  Raja
 Halder,  Shri  Krishna  Chandra  Kureel,  Shri  B.  N.
 Hansda,  Shri  Subodh  Kushok  Bakula.  Shri
 Hanumanthaiya,  Shri  K.  Lakkappa,  Shri  K.
 Hari  Kishore  Singh,  Shri  Lakshmikanthamma,  Shrimati  T.
 Hari  Singh,  Shri  Lambodar  Baliyar,  Shri
 Ishaque,  Shri  A.  K.  M.  Laskar,  Shri  Nihar
 Jadeja,  Shri  D.  P.  Lutfal  Haque,  Shri
 Jaffer  Sharief,  Shri  C.  K.  Madhukar,  Shri  K.  M.
 Jagjivan  Ram,  Shri  Mahajan,  Shri  Vikram
 Jamilurrahman,  Shri  Md.  Mahata,  Shri  Debendra  Nath
 Jeyalakshmi,  Shrimati  V.  Malaviya,  Shri  K.  D.
 Jha,  Shri  Chiranjib  Malhotra,  Shri  Inder  J.
 Jitendra  Prasad,  Shri  Mallanna.  Shri  K.
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 Mandal,  Shri  Jagdish  Narain
 Maurya,  Shri  B.  P.
 Mehta,  Dr.  Jivraj
 Mehta,  Dr.  Mahipatray
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Mishra,  Shri  L.  N.
 Misra.  Shri  S.  N.
 Modi.  Shri  Shrikishan
 Mohamad  Tahir,  Shri
 Mohan  Swarup,  Shri
 Mohsin,  Shri  F.  H.
 Muhammed  Khuda  Bukhsh,  Shri
 Muhammed  Sheriff,  Shri
 Mukherjee,  Shri  Samar
 Munsi,  Shri  Priya  Ranjan  Das
 Murthy  Shri  B.  S.
 Murmu,  Shri  Yogesh  Chandra
 Nahata,  Shri  Amrit
 Naik,  Shri  8.  ५.
 Nanda,  Shri  G.  L.
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parashar,  Prof.  Narain  Chand
 Parikh,  Shri  Rasikial
 Partap  Singh,  Shri
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
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 Patel.  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  Ramubhai
 Patil,  Shri  Anantrao
 Patil,  Shri  C.  A.
 Patil,  Shri  E.  V.  Vikhe
 Patil.  Shri  Krishnarao
 Patil,  Shri  S.  B.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  Banamali
 Peje,  Shri  S.  L.
 Pradodh  Chandra,  Shri
 Purty,  Shri  M.  S.
 Radhakrishnan,  Shri  S.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Rajdeo  Singh,  Shri
 Ram,  Shri  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Rana,  Shri  M.  B.
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
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 Reddi,  Shri  P.  Antony
 Reddy,  Shri  B.  N.
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Y.  Eswara
 Richhariya  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Roy.  Dr.  Saradish
 Sadhu  Ram,  Shri
 Saha,  Shri  Gadadhar
 Saini,  Shri  Mulki  Raj
 Saksena,  Prof.  S.  L.
 Salve.  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sambhali,  Shri  Ishaque
 Sanghi,  Shri  N.  K.
 Sankata  Prased,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe.  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Satyanarayana,  Shri  B.
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri
 Shahnawaz  Khan  Shri
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankar  Dev,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A.  P.
 Shrama,  Dr.  H.  P.
 Sharma,  Shri  Madhoram  *

 Sharma,  Shri  R.  N.
 Sharma,  Dr.  Shankar  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.
 Sher  Singh,  Prof.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Siddayya,  Shri  S.  M.
 Siddheshwar  Prasad,  Shri
 Singh,  Shri  Vishawanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Shri  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Subravelu,  Shri
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh.  Shri
 Swaminathan.  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  V.  D.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B.
 Thakur  Shri  Krishnarao
 Tiwari,  Shri  Chandra  Bhal  Mani
 ‘Tiwari,  Shri  R.  G.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
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 Unnikrishnan,  Shri  K.  P.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vidyalankar,  Shri  Amarnath
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  R.  P.
 Yadav,  Shri  D.  P.

 NOES

 Bhagirath  Bhanwar,  Shri
 yChoudhury,  Shri  Moinul  Haque
 Dandavate.  Prof.  Madhu
 Giri,  Shri  S.  B.
 Limaye,  Shri  Madhu
 Mahajan,  Shri  Y.  S.
 Mavalankar,  Shri  P.  G.
 Pandey,  Shri  Sarjoo
 Ramkanwar,  Shri

 MR.  SPEAKER:  The  result+
 division  is  ४  Ayes  312;  Noes  9.

 The  motion  is  carried  by  a  majority  of
 the  total  membership  of  the  House  and  by a  majority  of  not  less  than  two-thirds  of
 the  Members  present  and  voting.

 of  the

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clause  3  (Insertion  of  new  articles  371D
 and  37\E).

 SHRI  UMA  SHANKAR  DIKSHIT  :  I
 beg  to  move  :

 Page  2,  line  35,  for  “Thirty-third”  sub-
 stitute  “Thirty-second”  (6).
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 Page  4,  line  9,  for  “Thirty-third™  sub-
 stitute  “Thirty-second”  (7).
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 The  Defections  Bill  was  numbered  as
 Thirty-second  because  it  was  introduced
 earlier.  Now  that  Bill  will  come  up
 later.  Therefore,  the  number  of  _  this
 amending  Bill  has  to  be  changed  as
 “Thirty-second”.

 SHRI
 move  :

 MADHU  LIMAYE  I  beg  to

 Page  ,  line  5.—
 for  “different  parts”
 substitute  “the  two  regions”  (l]>

 Page  i  line  7,—

 for  “various  parts”
 substititute  “the  regions”  (2)

 Page  2,  line  4.—

 for  “different  local”
 substitute  “two  regional”  (13)

 Page  2,  lines  4  and  5,—
 for  “different  parts”
 Substitute  “the  two  regions”  (4

 Page  2,  line  8.—
 for  “any  part  or  parts”
 substitute  “the  two  regions”  (i5)

 Page  2,  line  9,—
 for  “local”  substitute  “regional™

 (16)
 Page  a  line  0,—

 for  “local”  substitute  “regional”
 (17)
 Page  2,  line  3,—

 for  “any  cadre“  substitute
 two  cadres”  (18)

 “the

 xWrongly  voted  for  Noes.
 +  The  following  Members  also  recorded
 Sarvashri  Kartik  Oraon,  Pratap  Singh

 Ghosh,  J.  P.  Dube,  Moinul  Haque  Chou

 their  votes  for  Ayes  :—

 Negi,  Yamuna  Prasad  Mandal,  P,  K.
 dhury,  ४.  S.  Mahajan  and  Sarjoo  Pandey.
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 Page  2,  line  4,—
 for  “any  local”  substitute  “regio-
 nal*  (9)

 Page  2,  lines  2l  and  22,—
 for  “any  such  cadre”

 substitute  “the  two  regions”
 (20)
 Page  2,  line  28.—

 for  “local”  substitute
 (21)

 “rigional”

 Page  2,  line  42,—
 for  “local”  substitute

 (22)
 “regional”

 Puge  2,  line  47,—
 for  “local”  substitute  “regional”

 (23)
 Page  3,  line  5,—

 for  “local”  substitute  “regional”
 (24)
 Page  4,  line  6,—

 for  “local”  substitute
 (25)
 Page  4,  line  0,—

 “regional”

 for  “local”  substitute  “regional”
 (26)
 Page  4,  line  26,—

 (i)  after  insert
 “each”

 “University”

 (ii)  after  “the”  insert  “two  re-
 gions  in  the”  (27)

 MR.  SPEAKER  :  I  will  put  the  Go-
 vernment  amendments  Nos.  6  and  7  to  the
 vote  of  the  House.

 The  question  is  :
 ‘Page  2,  line  35,  for  “Thirty-third”
 substitute  “Thirty-second”’  (6)

 ‘Page  4,  line  9,  for  “Thirty-third™  sub
 substitute  “Thirty-second”  (7)

 The  motion  was  adopted.
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 MR.  SPEAKER  :  I  will  now  put  Shri
 Limaye’s  amendments  Nos.  I]  to  27  to
 the  vote  of  the  House.

 Amendments  Nos.  to  27  were  put
 and  _  negatived.

 MR.  SPEAKER  :  The  lobbies  are  al-
 ready  cleared.  The  doors  are  still  closed.
 We  will  have  division  on  clause  3.

 The  question  is  :

 “That  clause  3,  as  amended,  stand  part
 of  the  Bill.”

 The  Lok  Sabha  divided  :

 Division  No.  22]  [77.40  hrs.

 AYES

 Achal  Singh.  Shri
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Ahmed,  Shri  F.  A.
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari.  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shn
 Aziz  Imam.  Shri
 Babunath  Singh,  Shri
 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri
 Banerji.  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Basappa,  Shri  K.
 Basumatan,  Shri  D.
 Besra,  Shri  S.  C.
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 Bhagat,  Shri  B.  R.
 Bhagat  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhuvarahan,  Shri  ५5.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Brij  Raj  Singh-Kotah,  Shri
 Chakleshwar  Singh,  Shri
 ‘Chandrakar,  Shri  Chandulal
 Chandrashekharappa  Veerabasappa,

 Shri  T.  V.
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chawla,  Shri  Amar  Nath
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Choudhary,  Shri  B.  E.
 Choudhury,  Shri  Moinul  Haque
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.  R.
 Darbara  Singh,  Shri
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K.
 Deb,  Shri  Dasaratha
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dinesh  Singh,  Shri
 Dixit,  Shri  G,  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
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 Dumada,  Shri  L.  K.
 Dutta,  Shri  Biren
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Garcha,  Shri  Devinder  Singh
 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  H.
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  S.  B.
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhale,  Shri  H.  R.
 Gopal,  Shri  K,
 Goswami,  Shrimati  Bibha  Ghosh
 Goswami,  Shri  Dinesh  Chandra.
 Govind  Das,  Dr.
 Gowda,  Sbri  Pampan
 Halder,  Shri  Krishna  Chandra
 Hansada,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Ishaque,  Shri  A.  K.  M.
 Jadeja,  Sbri  D.  P.
 Jaffer  Sharief,  Shri  C.  K.
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Chiranjib
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kader  Shri  S.  A.
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 Kahandole.  Shri  2.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti.  Shri  Robin
 Kale,  Shri
 Kamakshaiah.  Shri  0.
 Kamala  Prasad.  Shri
 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh  Dr.
 Kasture,  Shri  A.  S.
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar.  Shri  R.  K.
 Kinder  Lal,  Shri
 Kiruttinan,  Shri  Tha
 Kisku.  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Krishnan,  Shri  G.  Y.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  8.  N.
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakshmikanthamma.  Shrimati  T,
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 Madhukar,  Shri  K.  M.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Mahata,  Shri  Debendra  Nath
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mandal,  Shri  Jagdish  Narain
 Maurya,  Shri  B.  P.
 Mehta,  Dr.  Jivraj
 Mehta,  Dr.  Mahipatray
 Mirdha,  Shri  Nathu  Ram

 (Repeal)  Bill
 Mishra,  Shri  Bibhuti
 Mishra.  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Mishra,  Shri  L.  N.
 Misra,  Shri  S.  N.
 Modi.  Shri  Shrikishan
 Mohammad  Tahir,  Shri
 Mohan  Swarup.  Shri
 Mohsin,  Shri  F.  H.
 Muhammed  Khuda  Bukhsh,  Shri
 Mukherjee.  Shri  Samar
 Munsi,  Shri.  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  8.  $.
 Nahata.  Shri  Amrit
 Naik,  Shri  8.  V.
 Nanda,  Shri  G.  L.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanan@
 Pandey.  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Naraim
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
 Pandey.  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Pant,  Shri  K.  ८.
 Paokai  Haokip,  Shri
 Parashar,  Prof.  Narain  Chand
 Parikh,  Shri  Rasiklal
 Partap  Singh,  Shri
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlat
 Patel,  Shri  Prabhudas
 Patel,  Shri  Ramubhai
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 Patil,  Shri  Anantrao
 Patil,  Shri  C.  A.
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  S.  B,
 Patil,  Shri  T.  A.
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.  L.
 Prabodh  Chandra,  Shri
 Purty,  Shri  M.  S.
 Radhakrishnan,  Shri  S.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Rajdeo  Singh,  Shri
 Ram,  Shri  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Sbri
 Rana,  Shri  M.  B.
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  Jagannath
 Rao,  Dr.  K,  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  B.  N.
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
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 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Y.  Eswara
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Roy,  Dr.  Saradish
 Sadhu  Ram,  Shri
 Saha,  Shri  Gadadhar
 Saini,  Shri  Mulki  Raj
 Saksena,  Prof.  S,  L.
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sambhali,  Shri  Ishaque
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Satyanarayana,  Shri  B.
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafquat  Jung,  $hri
 Shahnawaz  Khan,  Shri
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankar  Dev,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A.  P.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  R,  N.
 Sharma,  Dr.  Shankar  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
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 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.
 Sher  Singh,  Prof.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Siddayya,  Shri  S.  M.
 Siddheshwar  Prasad,  Shri
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Shri  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  V,  D.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B.
 Thakur,  Shri  Krishnarao
 Tiwari,  Shri  Chandra  Bhal  Man!
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Unnikrishnan,  Shri  K.  P.
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 Vekaria,  Shri

 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma.  Shri  Sukhdeo  Prasad
 Vidyalankar,  Shri  Amarnath
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  R.  P.
 Yadav,  Shri  D.  7.

 NOES

 Bhagirath  Bhanwar,  Shri
 Dandavate,  Prof.  Madhu
 Limaye,  Shri  Madhu
 Mavalankar,  Shri  P.  G,
 Ramkanwar,  Shri

 MR.  SPEAKER  :  The  result*  of  the
 division  is:  Ayes  +314;  Noes  5.

 The  motion  is  carried  by  a  majority  of  the
 total  membership  of  the  House  and  by  a
 majority  of  not  less  than  two-thirds  of  the
 Members  present  and  voting.

 The  motion  was  adopted.
 Clause  3,  as  amended,  was  added  to  the

 Bill
 Clause,  4  (Amendment  of  Seventh

 Schedule)
 SHRI  MADHU  LIMAYE:  I  beg  to

 move  :
 Page  4,  line  29,—
 for  “the  University”

 substitute  “the  Universities”  (28)

 *  The  following  Members  also  recorded

 Sarvashri  K.  Mallanna,
 Prasad  Mandal,  Nageshwara
 Prasad  Dhusia.

 Umed  Singh  Rathia,
 Rao,  K.

 their  votes  for  Ayes:

 Annasaheb  Gotkhinde,  Yamuna
 Chikkalingaiah,  Genda  Singh  and  Anant
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 MR.  SPEAKER  :  I  will  now  put  amend-
 ment  No.  28  moved  by  Shri  Limaye  to  the
 vote  of  the  House.

 Amendment  No.  28  was  put  ard  negatived.

 MR.  SPEAKER  :  The  question  is  :

 “That  clause  4  stand  part  of  the  Bill”.

 The  Lok  Sabha  divided  :

 Division  No.  23]

 AYES

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Ahmed,  Shri  F.  A,
 Alagesan.  Shri  O.  V.
 Ambesh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri
 Banerji,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Basappa,  Shri  K.
 Basumatari,  Shri  D.
 Besra,  Shri  S.  C.
 Bhagat,  Shri  B.  R.
 Bhagat  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
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 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Brij  Raj  Singh-Kotah,  Shri
 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chawla,  Shri  Amar  Nath
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K.
 Choudhary.  Shri  B.  ६,
 Choudhury,  Shri  Moinul  Haque
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.  R.
 Darbara  Singh,  Shri
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K.
 Deb.  Shri  Dasaratha
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Dhamankar.  Shri
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dumada,  Shri  L.  K.
 Dutta,  Shri  Biren
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren

 Gandhi,  Shrimati  Indira
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 Ganesh,  Shri  K,  R.
 Ganga  Devi,  Shrimati
 Garcha,  Shri  Devinder  Singh
 Gavit,  Shri  T.  H.
 Genda  Singh,  Shri
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Gogoi,  Shri  Tarun
 Gohain,  Shri  ८.  C.
 Gokhale.  Shri  H.  R.
 Gopal,  Shri  K.
 Goswami,  Shrimati  Bibha  Ghosh
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Govind  Das,  Dr.
 Gowda,  Shri  Pampan
 Halder,  Shri  Krishna  Chandra
 Hansda,  Shri  Subodh
 Hanumanthaiya,,  Shri  K.
 Hari  Singh,  Shri
 Ishaque,  Shri  A.  K.  M.
 Jadeja,  Shri  0.  P.
 Jaffer  Sharief.  Shri  ८.  K.
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Chiranjib
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M,
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A.
 Kahandole,  Shri  Z.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kale,  Shri
 Kamakshaiah,  Shri  D.
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 Kamala  Prasad,  Shri
 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Krishnan.  Shri  G.  Y.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakshmikanthamma,  Shrimati  T.
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfel  Haque,  Shri
 Madhukar,  Shri  K.  M.
 Mahajan,  Shri  Vikram

 Mahajan,  Shri  Y.  S.
 Mahata,  Shri  Debendra  Nath

 Malaviya,  Shri  K.  D.

 Malhotra,  Shri  Inder  J.
 Mandal,  Shri  Jagdish  Narain

 Maurya,  Shri  B,  P.

 Mehta,  Dr.  Jivraj
 Mehta,  Dr.  Mahipatray
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath

 Mishra,  Shri  LN.
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 Misra,  Shri  S.  N.
 Modi,  Shri  Shrikishan
 Mohammad  Tahir,  Shri
 Mohan  Swarup,  Shri
 Mohsin,  Shri  F.  H.
 Muhammed  Khuda  Bukhsh,  Shri
 Mukherjee,  Shri  Samar
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  8.  S.
 Nahata,  Shri  Amrit
 Naik,  Shri  8.  V.
 Nanda,  Shri  G.  L.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Pant,  Shri  K,  C.
 Paokai  Haokip,  Shri
 Parashar,  Prof.  Narain  Chand
 Parikh,  Shri  Rasiklal
 Partap  Singh,  Shri
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  Ramubhai
 Patil,  Shri  Anantrao
 Patil,  Shri  C.  A.
 Patil.  Shri  E.  V.  Vikhe
 Paul,  Shri  Krishnarao
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 Patil,  Shri  S.  B.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.  L.
 Prabodh  Chandra,  Shri
 Purty,  Shri  M.  S.
 Radhakrishnan,  Shri  S.
 Raghu  Ramaiah,  Shri  K,
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur.  Shri
 Rajdeo  Singh,  Shri
 Ram,  Shri  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao.  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  B.  N.
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P,  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
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 Reddy,  Shri  Y.  Eswara
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Roy,  Dr.  Saradish
 Sadhu  Ram,  Shri
 Saini,  Shri  Mulki  Raj
 Saksena,  Prof.  S.  L.
 Salve,  Shri  N.  K.  P.
 Sambhali,  Shri  Ishaque
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Satyanarayana,  Shri  B.
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri
 Shahnawaz  Khan,  Shri
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankar  Dev,  Shri
 Shankaranand,  Shri  B,
 Sharma,  Shri  A.  P.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  R.  N.
 Sharma,  Dr.  Shankar  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R~
 Sher  Singh,  Prof.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
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 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Siddhyya,  Shri  S.  M.
 Siddheshwar  Prasad,  Shri
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T,
 Sokhi,  Shri  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  ‘Singh,  Shri
 Tarodekar,  Shri  V.  D.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  B.  B.
 Thakur,  Shri  Krishnarao
 Tiwari,  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Unnikrishnan,  Shri  K.  P.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P,
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vidyalankar,  Shri  Amarnath
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  R.  P.
 Yadav,  Shri  D.  P.
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 NOES

 Bhagirath  Bhanwar,  Shri
 Dandavate,  Prof.  Madhu
 Giri,  Shri  S.  B.
 Joshi,  Shri  Jagannathrao
 Ramkanwar,  Shri

 MR.  SPEAKER
 division  is  :

 :  The  result*  of  the

 Ayes  :  3i2;  Noes  :  5.

 The  motion  is  carried  by  a  majority  of
 the  total  membership  of  the  House  and  by
 a  majority  of  not  less  than  two-thirds  of
 the  Members  present  and  voting,

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.

 Clause
 ment)

 l  (Short  title  and  commence-

 SHRI  UMA  SHANKAR  DIKSHIT  :  I
 beg  to  move  :

 Page  I,  Line  3,
 for  “Thirty-third”
 “Thirty-second”  (5)

 substitute

 MR.  SPEAKER  :  The  question  is  :
 ‘Page  l,  line  3,—

 for  “Thirty-third”
 “Thirty-second”’  (5)

 substitute

 The  motion  was  adopted.

 MR.  SPEAKER  :  The  question  is  :

 “That  clause  i,  as  amended,
 part  of  the  Bill.”

 stand
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 The  Lok  Sabha  divided  :
 Division  No.  24]  [17.44  brs.

 AYES
 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Ahmed,  Shri  F.  A.
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Balakrishniah,  Shri’  T.
 Banamali  Babu,  Shri
 Banerji,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Basappa,  Shri  K.
 Basumatari.,  Shri  D.
 Besra,  Shri  S.  C.
 Bhagat,  Shri  8.  R.
 Bhagat,  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Brij  Raj  Singh-Kotah,  Shri

 *  The  following  Members  also  recorded  their  votes  :
 AYES  :  Sarvashri  K.  Mallanna,  Modho-ram  Sharma,  Yamuna  Prasad  Mandal,  T

 V.  Chandrashekharappa  Veerabasappa  and  S.  C.  Samanta.
 NOES.:  Sarvashri  Madhu  Limaye  and  P.  G.  Mavalankar.
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 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chandrashekharappa  Veerabasappa,

 Shri  T.  V.
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Shingh
 Chavan,  Shri  Yeshwantrao
 Chawla,  Shri  Amar  Nath
 Chhotey  Lal,  Shri-
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K.
 Choudhary,  Shri  B.  E.
 Choudhury,  Shri  Moinul  Haque
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.  R.
 Darbara  Singh,  Shri
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K.
 Deb,  Shri  Dasaratha
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D,  D.
 Deshmukh,  Shri  K.  G.
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dumada,  Shri  L.  K.
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Garcha,  Shri  Devinder  Singh
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 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  H.
 Genda  Singh,  Shri
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhale,  Shri  H.  R.
 Gopal,  Shri  K.
 Goswami,  Shrimati  Bibha  Ghosh
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Govind  Das,  Dr.
 Gowda,  Shri  Pampan
 Halder,  Shri  Krishna  Chandra
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Ishaque,  Shri  A.  K.  M.
 Jadeja,  Shri  D.  P.
 Jaffer  Sharief,  Shri  C.  K.
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Chiranjib
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A.
 Kahandole,  Shri  Z.  M.
 Kailas,  Dr,
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kale,  Shri
 Kamakshaiah,  Shri  D.

 Kamala  Prasad,  Shri
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 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Krishnan,  Shri  G.  Y.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakshmikanthamma,  Shrimati  T,
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 Madhukar,  Shri  K.  M.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Mahata,  Shri  Debendra  Nath
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mandal,  Shri  Jagdish  Narain
 Maurya,  Shri  B.  P.
 Mehta,  Dr.  Jivraj
 Mehta,  Dr.  Mahipatray
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Mishra,  Shri  L.  N.
 Misra,  Shri  S.  N.
 Modi,  Shri  Shrikishan

 Mohammed  Tahir,  Shri
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 Mohan  Swarup,  Shri
 Mohsin,  Shri  F.  प्र,
 Muhammed  Khuda  Bukhsh,  Shri
 Mukherjee,  Shri  Samar
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  B.  S.
 Nahata,  Shri  Amrit
 Nanda,  Shri  G.  L.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parashar,  Prof.  Narain  Chand
 Parikh,  Shri  Rasiklal
 Partap  Singh,  Shri
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  Ramubhai
 Patil.  Shri  Anantrao
 Patil,  Shri  C.  A.
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  S.  B,

 Patil,  Shri  T.  A.
 ‘Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
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 Peje,  Shri  S.  L.
 Prabodh  Chandra,  Shri
 Purty,  Shri  M.  S.
 Radhakrishnan,  Shri  S.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Rajdeo  Singh,  Shri
 Ram,  Shri  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Swarup.  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shrt
 Rana,  Shri  M.  B.
 Rao,  Shrimati  B.  Radhabai  A.
 Rao.  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K,  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao.  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Rathia,  Shri  Umed  Singh
 Raut.  Shri  Bhola
 Ravi.  Shri  Vayalar
 Ray.  Shrimati  Maya
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  M.  Ram  Gopal
 Reddy.  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy.  Shri  Y.  Eswara
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
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 Saha,  Shri  Gadadhar
 Saini,  Shri  Mulki  Raj
 Saksena,  Prof.  S.  L.
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C,
 Sambhali,  Shri  Ishaque
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Satyanarayana,  Shri  B.
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sethi.  Shri  Arjun
 Shafee.  Shri  A.
 Shafquat  Jung.  Shri
 Shahnawaz  Khan,  Shri
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankar  Dev,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A.  P.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  R.  N.
 Sharma,  Dr.  Shankar  Dayal
 Shashi  Bhushan,  Shri
 Shastri.  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.
 Sher  Singh,  Prof.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Siddayya,  Shri  S.  M.
 Siddheshwar  Prasad,  Shri
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 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Shri  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  vo  8.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B.
 Thakur,  Shri  Krishnarao
 Tiwari,  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Unnikrishnan,  Shri  K.  P.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.

 Venkatswamy,  Shri  G.

 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  R.  P.

 Yadav,  Shri  D.  P.

 *The  following  Members  also  recorded  their  votes  for  Ayes  :—
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 NOES

 Bhagirath  Bhanwar,  Shri
 Dandavate,  Prof.  Madhu
 Giri,  Shri  S.  B.
 Limaye,  Shri  Madhu
 Mavalankar,  Shri  P.  G.
 Ramkanwar,  Shri

 MR.  SPEAKER  :  The  result*  of  the
 division  is  :

 Ayes:  313.  Noes:  6.
 The  motion  is  carried  by  a  majority  of

 the  total  membership  of  the  House  and  by
 a  majority  of  not  less  than  two-thirds  of
 the  Members  present  and  voting.

 The  motion  was  adopted.
 Clause  1,  as  amended,  was  added  to  the

 Bill.
 MR.  SPEAKER:  The  question  is:

 “That  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 The  Enacting  Formula  and  the  Title  were

 added  to  the  Bill
 SHRI  UMA  SHANKAR  DIKSHIT:  I

 beg  to  move:
 “That  the  Bill,  as  amended,  be

 passed”.
 MR.  SPEAKER  :  Motion  moved:

 “That  the  Bill,  as  amended,  be  passed”.
 SHRI  P.  6.  MAVALANKAR  (Ahme-

 dabad)  :  Sir,  in  spite  of  the  fact  that  a
 large  majority  of  members  sitting  on  the
 other  side  in  the  House  are  very  restive
 and  not  wanting  me  to  speak  even  for  a
 few  minutes,  I  wish  to  assert  my  right
 and  speak.  At  the  outset,  I  want  to  sug-
 gest  that  those  of  us  who  are  opposed  to
 this  particular  measure  are  most  desirous

 Sarvashri  Yamuna  Prasad  Mandal,  Shankerrao  Savant,  B.  V.  Naik  and
 Amarnath  Vidvalankar.
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 of  seeing  that  ourcountry  is  one  nation.
 We  are  not  against  national  unity.  but  the
 whole  question  is,  how  do  you  go  about
 making  India  into  one  nation  ?  Do  you
 do  it  by  foisting  your  own  political  decisions
 on  the  people  or  do  you  take  the  people
 into  confidence,  pérsuade  them,  ascertain
 their  wishes  and  then  legislate  ?

 AN  HON.  MEMBER:
 sive  majority.

 We  won  a  mas-

 SHRI  P.  G.  MAVALANKAR  :  That
 was  in  97I.  Since  then  much  water  has
 flowed  under  the  bridge.  This  morning
 we  read  in  the  papers  who  won  in  Mhow
 in  M.  P.  Don't  talk  of  massive  majority
 all  the  time.  We  are  all  for  national
 unity,  but  do  not  impose  things  on  the
 people  on  the  plea  that  you  have
 a  massive  majority.  Assuming  for
 the  sake  of  argument  that  my  _  friends
 have  a  massive  majority  in  the  House,  have
 they  got  a  massive  majority  in  terms  of
 votes  polled  ?  No.  They  got  not  more
 than  43  per  cent  of  the  votes.  (/nferrup-
 tions).  Your  shouting  is  not  going  to
 change  the  facts.

 Indeed,  the  facts  remain.  I  will  tell  you
 something,  what  might  please  you,  that,
 unfortunately,  the  opposition  is  divided.
 The  majority  of  votes  in  the  country  are
 distributed.  But  that  does  not  mean  that
 you  have  also  the  majority  of  votes  along
 with’  the  majority  of  seats.  Of  course,  that
 is  not  the  question  in  which  I  want  to  draw
 myself  just  now.

 My  point  is  that  this  measure  is  un-
 constitutional.  It  has  been  brought  at  the
 wrong  time...(/nterruptions)  I  want  your
 protection,  Mr.  Speaker,  Sir,  I  था  speak-
 ing  in  this  honourable  House.  I  am  ready
 for  interruptions.  But  I  do  not  want  these
 shoutings.  If  they  interrupt  me,  I  will
 reply  to  them.  But  I  do  not  want  them
 to  shout,  It  is  not  becoming  of  this  august
 House.

 MR.  SPEAKER  :  Please  listen  to  him.
 SHRI  P.  6.  MAVALANKAR  :  If  they

 do  not  interrupt  me,  I  will  finish  in  a  few
 minutes,
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 My  point  is  that  if  people  want  certain
 things  for  which  they  agitated  for  a  long
 time,  that  is  an  important  consideration.
 But  even  those  who  are  voting  with  the
 Government  today  have  said  that  they
 did  not  want  it,  that  they  wanted  two
 separate  States.  Suddenly  what  has
 happened  ?  Since  1956,  from  the  begin-
 ing  of  the  States  Reorganisation  Commis-
 sion’s  Report,  a  separate  Telengana  demand
 was  conceded.  Surely,  the  S.R.C.  was  not
 thinking  of  political  considerations.  It  was
 not  in  a  hot  mood.  It  was  thinking  in  a
 cool,  dispassionate,  non-partisan  objective
 manner.  It  had  said  that.  Now,  if  these
 people  in  Andhra  and  Telengana  feel  that
 by  their  having  a  separate  State,  they
 should  be  able  to  develop  better  so  that
 they  become  a  part  of  the  entire  nation,
 why  do  you  deny  that  privilege  to  them?

 This  is  all  I  want  to  say.  I  want  to
 say,  finally,  why  are  you  afraid’  of  small
 States.  The  argument  given  by  the  hon.
 Minister  was,  “If  yo  go  in  for  small  States
 India  will  be  divided  into  so  many  pieces.”

 SHRI  UMA  SHANKAR  DIKSHIT  :  I
 did  not  say  that.

 SHRI  P.  6.  MAVALANKAR:  Have
 we  not  got  small  States  ?  A  number  of
 small  States  are  there.  What  is  the  harm
 in  that  ?  JI  am  glad,  the  Home  Minister
 said,  he  has  not  said  it.  I  withdraw  that.
 I  apologise  to  the  hon.  Minister  for  having’
 said  that.

 But.  as  regards  the  arguments  advanced
 on  the  Congress  Benches  that  the  creation
 of  small  States  will  be  wrong,  I  suggest
 that  small  States  are  not  going  to  be  bad
 if  there  is  no  idea  of  power  or  politicali-
 sation  in  it.  If  the  idea  of  having  small
 States  is  to  give  administration  in  the  hands
 of  the  people  there  so  that  the  peop:e  can
 get  nearer  to  one  another  and  there  is
 more  decentralisation,  what  is  wrong  in
 that?  Is  that  not  what  Mahatma  Gandhi
 had  said  ?  If  Mahatma  Gandhi  wanted
 decentralisation,  he  did  not  want  it  from
 the  point  of  view  of  the  division  of  the
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 {Shri  P.  G.  Mavalankar]
 nation.  He  wanted  it  because  you  cannot
 govern  the  country  from  one  Centre,  what-
 ever  that  be.

 I  want  to  conclude  by  saying  that  if
 something  is  to  be  done,  let  it  be  done  by
 first  consulting  the  people  and  having  their
 wishes.  As  my  hon.  friend,  Prof.  Danda-
 vate,  said,  those  wishes  can  be  found  out
 in  the  pending  bye-elections.  Then,  if
 you  feel  that  the  people's  wishes  are  with
 what  you  are  doing,  you  do  it.  But  don't
 do  it  at  a  time  which  is  ill-timed.  The
 provision  is  unconstitutional.  The  Six-
 point  Formula  is  definitely  unworkable.

 With  these  words,  I  oppose  this  Bill.
 As  I  said  in  the  beginning,  and  I  repeat
 it  at  the  end,  I  am  all  for  national  unity.
 But  that  must  be  done  by  a  natural  process,
 by  a  persuasive  process,  by  a  democratic
 process,  not  by  forcing  something  on  the
 people,  without  consulting  them,
 having  their  wishes  duly
 the  matter.

 without
 ascertained  in

 MR.  SPEAKER  :  The  question  is:
 “That  the  Bill.  as  amended,  be  passed.”

 The  Lok  Sabha  divided  :
 Division  No.  25]  117.56  hrs.

 AYES
 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Ahmed,  Shri  F.  A.
 Alagesan,  Shri  O.  V.
 Amesh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
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 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri
 Banerji,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Basappa,  Shri  K.
 Basumetari,  Shri  D.
 Besra,  Shri  S.  C.
 Bhagat,  Shri  B.  R.
 Bhagat  Shri  H.  Kk.  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Chakleshwar  Singh.  Shri
 Chandrakar.  Shri  Chandulal
 Chandrashekharappa

 T.  V.
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chawla,  Shri  Amar  Nath
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K.
 Choudhary,  Shri  B.  E.
 Choudhury,  Shri  Moinul  Haque
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.  R.
 Darbara  Singh,  Shri
 Das.  Shri  Dharnidhar
 Dassappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K.
 Deb,  Shri  Dasaratha
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.

 Veerabasappa,
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 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dumada,  Shri  L.  K.
 Dutta,  Shri  Biren
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Garcha,  Shri  Devinder  Singh
 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  H.
 Genda  Singh,  Shri
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhale,  Shri  H.  R.
 Gopal,  Shri  K.
 Goswami,  Shrimati  Bibha  Ghosh
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Govind  Das,  Dr.
 Gowda.  Shri  Pampan
 Halder,  Shri  Krishna  Chandra
 Hansda,  Shri  Subodh
 Hanumanthaiya.  Shri  K.
 Hari  Kishore  Singh.  Shri
 Hari  Singh.  Shri
 Ishaque,  Shri  A.  K.  M.
 Jadeja,  Shri  D.  P.
 Jaffer  Sharief.  Shri  C.  K.
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 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Chiranjib
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A.
 Kahandole,  Shri  Z.  M.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kale,  Shri
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Kinder  Lal,  Shri
 Kiruttinan,  Shri  Tha
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Krishnan,  Shri  G.  Y.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakshmikanthamma,  Shrimati  I.
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 Madhukar,  Shri  K.  M.
 Mahajan,  Shri  Vikarm
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 Mahajan,  Shri  Y.  S.
 Mahata,  Shri  Debendra  Nath
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mandal,  Shri  Jagdish  Narain
 Maurya,  Shri  B.  P.
 Mehta,  Dr.  Jivraj
 Mehta,  Dr.  Mahipatray
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Mishra,  Shri  L.  N.
 Misra,  Shri  S.  N.
 Modi,  Shri  Shrikishan
 Mohammad  Tahir,  Shri
 Mohan  Swarup,  Shri
 Mohsin,  Shri  F.  H.
 Muhammed  Khuda  Buksh,  Shri
 Muhammed-Sheriff,  Shri
 Mukherjee,  Shri  Samar
 Munshi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  B.  S.
 Nahata,  Shri  Amrit
 Naik,  Shri  B.  V.
 Nanda,  Shri  G.  L.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
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 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parikh,  Shri  Rasiklal
 Partap  Singh,  Shri
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  Ramubhai
 Patil,  Shri  Anantrao
 Patil,  Shri,  C.  A.
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  S.  B.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.  L.
 Purty,  Shri  M.  S.
 Radhakrishnan,  Shri  S.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Rajdeo  Singh,  Shri
 Ram,  Shri  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Kao,  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
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 Rao,  Shri  Rajagopala
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  B.  N.
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 keddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Y.  Eswara
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy.  Shri  Bishwanath
 Roy,  Dr.  Saradish
 Rudra  Pratap  Singh,  Shri
 Sadhu  Ram,  Shri
 Saini,  Shri  Mulki  Raj
 Saksena,  Prof.  S.  L.
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sambhali,  Shri  Ishaque
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satyanarayana,  Shri  B.
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sethi,  Shri  Arjun
 Sezhiyan,  Shri
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri
 Shahnawaz  Khan,  Shri
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankar  Dev,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A.  P.
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 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  R.  N.
 Sharma,  Dr.  Shankar  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.
 Sher  Singh,  Prof.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Shukla,  Shri  Vidya  Charan
 Siddayya,  Shri  S.  M.
 Siddheshwar  Prasad,  Shri
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Shri  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Subravelu,  Shri
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swaminathan  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  V.  B.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B.
 Thakur,  Shri  Krishnarao
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  K.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Unnikrishnan,  Shri  K.  P.
 Shu  VeRO
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 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vidyalankar,  Shri  Amarnath
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  R.  P.
 Yadav,  Shri  D.  P.

 NOES
 Bade,  Shri  R.  V.
 Bhagirath  Bhanwar,  Shri
 Chowhan,  Shri  Bharat  Singh
 Dandavate,  Prof.  Madu
 Joshi,  Shri  Jagannathrao
 Mavalankar,  Shri  P.  G.
 Pandeya,  Dr.  Laxminarain
 Ramkanwar,  Shri

 MR.  SPEAKER  :  The  result*  of  the
 division  is:

 Ayes  :  3il
 Noes  :  8

 The  motion  is  carried  by  a  majority  of
 the  total  membership  of  the  House  and
 by  a  majority  of  not  less  than  two-thirds
 of  the  Members  present  and  voting.

 The  motion  was  adopted.
 MR.  SPEAKER  :  I  shall  now  take  up  the

 other  Bill  also  the  Mulki  Rules  (Repecl)
 Bill.  There  will  be  no  question  of  com-
 pulsory  division  on  it.

 There  are  two  amendments  moved  to
 the  main  motion  for  consideration,  both

 DECEMBER  18,  973  Muiki  Rules  376
 (Repeal)  Bill

 by  Shri  S.  B.  Giri,  one  for  circulation  and
 the  other  for  reference  to  a  Select  Com-
 mittee.

 I  shall  now  put  Amendment  No.  2  to
 the  main  motion  by  Shri  S.  B.  Giri  to
 the  vote  of  the  House.
 Amendment  No.  2  was  put  and  negatived.

 MR.  SPEAKER  :  Now,  I  will  put  the
 second  amendment  standing  in  the  name  of
 Shri  S.  B.  Giri  to  vote.

 Amendment  No.  3  was  put  and  negatived.
 MR.  SPEAKER:  Now,  the  question  is  :

 “That  the  Bill  to  provide  for  the  re-
 peal  of  Mulki  Rules  be  taken  into  con-
 sideration.”

 The  motion  adopted.
 MR.  SPEAKER  :  Now,  we  take  up

 clause-by-clause  consideration.

 was

 Clause  2  (Definition)

 MR.  SPEAKER  :
 “That  clause  2  stand  part  of  the  Bill.”

 The  question  {fs  :

 The  motion  was  adopted.

 Clause  t  was  added  १0  the  Bill.

 Clause  3  (Repeal  of  Mulki  Rules)

 SHRI  B.  N.  REDDY  :  Sir,  I  move  :

 Page  ,
 after  line  13,  add

 “Provided  further  that  the  State  gua-
 Tantees  employment  in  different
 departments  and  undertakings  of

 *The  following  Members  also  recorded  their  votes  :
 AYES  :  Shri  Brij  Raj  Singh-Kotah,  Dr.  Kailas,  Shrimati

 M.  Sayeed,  Devendra Yamuna  Prasad  Mandal,  P.
 Ramavatar  Shastri.

 NOES  :  Shri  S.  B.  Giri.

 Maya  Ray,  =  Sarvashri
 Satpathy,  D.  N.  Tiwary  and



 377  Constitution
 (33d  Amdt.)  Bil  &

 the  Government  of  Andhra  Pra-
 desh  at  2:1  (two  is  to  one)
 ratio  to  the  people  of  the  Andhra
 and  the  Telengana  region  res-
 pectively.”  reo)

 When  the  question  of  employment  comes
 in  this  Bill  there  is  the  element  of  the  old
 Mulki  Rutes  being  continued,  that  is  to
 give  preference  only  to  the  local  candidates
 for  every  district.  This  will  create  20
 areas  under  Mulki  Rules  instead  of  the
 present  two  areas.  We  should  discontinue
 the  old  Mulki  Rules  which  create  a  very
 undesirable  situation  and  will  encourage
 the  theory  of  sons  of  the  soil.  A  dcmo-
 cratic  principle  must  be  adopted  in  the
 matter  of  employment  in  public  services
 and  it  should  be  Statewise  and  it  should
 apply  to  the  entire  State  not  only  to  certain
 regions,  that  is  to  say,  in  all  departments
 and  undertakings  of  the  Government.  I
 have  stipulated  the  ratio  of  QL  two
 for  Andhra  and  one  for  Telengana—which
 should  be  maintained  on  the  basis  of  the
 entire  State.  I  request  you  to  kindly
 advise  the  ruling  Party  to  accept  my  amend-
 ment.

 MR.  SPEAKER  :  Now,  I  will  put
 amendment  No.  |  of  Shri  B.  N.  Reddy
 to  the  vote  of  the  House.

 AGRAHAYANA  27,  895  (SAKA)  Mulki  Rules
 (Repea!)  Bill

 Amendment  No.  |  was  put  and  negatived.
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 MR.  SPEAKER:  Now,  the  question  is:
 “That  clause  3  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 Clause  ,  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill.

 SHRI  UMA  SHANKAR  DIKSHIT:  I
 move:

 “That  the  Bill  be  passed.”

 MR.  SPEAKER  :  The  question  is  :

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 MR  SPEAKER  :  Now,  the  House
 stands  adjourned  till  ll  a.m.  tomorrow.

 8.00  hrs.

 The  Lok  Sabha  then  adjourned  till  eleven
 of  the  Clock  on  Wednesday,  December  19,

 973/Agrahayana  28,  895  (SAKA).
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